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Monday  May 17, 1962|Vaisakha 17,

1884 (Saka)

The Lok Sabha met at Eleven of the
Clock.

(MR. SPEAKER in the Chair).
MEMBERS SWORN

Shri T. T. Krishnamachari
<chendur).

(Tiru-

Shri Lalit Sen (Mandi).
‘Shri Virbhadra Singh (Mahasu).
e Shri Partap Singh (Sirmur).

Shri Chattar Singh (Chamba).

©ORAL ANSWERS TO QUESTIONS

Manufacture of Dairy Equipment and
Machines

*451. Shri Shree Narayan Das: Will
the Minister of Commerce and Indus-
4ry be pleased to state:

(a) whether any, and if so, what
arrangements have been made or are
proposed to be made for the manu-
facture of dairy equipment and
‘machinery in India; and

(b) the present production and
future programme in this respect?

‘The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). The
question will be  answered by the
Minister of Steel and Heavy Indus-
tries on a subsequent date.

410 (Ai) LSD—2.

.
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The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): A statement is laid
on the Table of the House.

*\'u.

o

STATEMENT

Contracts for the supply of plant
and machinery which also include the
deputation of Soviet experts to India,
training for Indian specialists in the
USSR and preparation of detailed
working and installation drawings in
respect ' of Works within the peri-
meter of the plant etc. have been
concluded with Mis. Technoexport of
USSR for Antibiotics and Surgical
Insiruments projects at Rishikesh and
Madras respectively. A similar con-
tract for the Synthctic Drugs project
at Hyderabad is expected to be con-
cluded shortly. Contract for the
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Phyto-Chemicals Plant at Neriaman-
galam is, at present, under considera-
tion. Detailed Working Drawings for
projects for which contracts have been
concluded will begin arriving from
the Soviet Union in the third quarter
of 1962 after which the construction
work will be taken up in hand.

The requirements of land have
been by and large me¢ by the con-
cerned State Governments free of
cost. Preliminary arrangements con-
nected with the construction of Fac-
tories and  townships at Rishikesh,
Hyderabad and Madras have been
taken in hand. The preparation of
Master Plan of Townships at these
three locations was entrusted to
Architects and the Plans relating to
the Antibiotics and Synthetic Drugs
projects have been finalised.

St Wex I . WA 3T FTCATAT
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Shri Sham Lal Saraf: May I know
whether the Government is still con-
templating the setting up of a herb
drug factory somewhere?

Shri Kanungo: This is a complex in
which the phyto-chemicals factory is
to be located in Kerala.

Shri Vasudevan Nair: In the state-
ment it is said that the contract for
the phyto-chemicals plant at Neria-
mangalam is, at present, under consi-
deration. It is also said that the fac-
tories and townships at Rishikesh,
Hyderabad and Madras have been
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taken in hand. May I know whether
there is any proposal before Govern-
ment to reconsider the decision to
have the plant at Neriamangalam? If
so, is the Government aware that
there is widespread apprehension in
the minds of the people in the State
o{ Kerala about this?

Mr. Speaker: Now, we are asking
for the progress that has been made
so far as these are concerned. But
the hon. Member wants reconsidera-
tion.

Shri Vasudevan Nair: 1 do not at
all want that. But, there are wides-
pread reports that the plant which is
going to be established at Neriaman-
galam will not be established there. I
want to know from the Minister whe-
ther there is any truth in that,

Shri Kanungo: The economics of
that plant which is part of the com-
plex is under discussion. The dela
in progressing with the work is that
full land has not been given for this.

Shri M. K. Kumaran: The Chairman
of the Indian Drugs and Pharmaceuti-
cals visited Kerala State some months
ago ang said in a Press conference
that the work of the factory will be
taken up in January 1962. May I
know what is the reason for the
delay?

.Shri Kanungo: I suppose he noped
at that time that the possession of the
land would be given quickly.

Shri M. K. Kumaran: How much
land is required and how much given?

Shri Kanungo: Out of 400 acres
only 100 acres have been made avail-
able,

Shri A, K. Gopalan; In the state-
ment it is saig that the preliminary
arrangements connected with the con-
struction of factories and townships
at Rishikesh, Hyderabad and Madras
have been taken in hand and not at
Kerala, Is it because the State Gov-
ernment diq not acquire  the 1and
there?

Shri Kanungo: That is not the only
reason. The economics of the plant
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which is part of the complex is still
under discussion.

Shri Tyagi: Has any instruction
been issued to the State Governments
or has some arrangement been made
by the Central Government to see
that the peasants who are displaced
are given alternative accommodation
and also some land for cuitivation?

Shri Kanungo: As far as the public
sector enterprises are concerned it is
the usual practice to offer land or
employment to suitable persons who
are displaced.

Shri M. R. Krishna: By what pe-
riod the target of 851 tons of drugs
will be achieved in the synthetic
drug factory?

Shri Kanungo: With luck. it may
be three vears from 1964.

Shri Bhagwat Jha Azad: Accord-
ing. to the present assessment of the
Government what percentage of our
needs will be fulfilled when the ihree
factorics have gone into production?

Shri Kanungo: We¢ are hoping that
the demand which will be generated
by 1965 may be met from these sour-
ces but they are growing fast.

Shrimati Maimoona Sultan rose—
o

Mr. Speaker: I have been looking
towards this side but the hon. Mem-
ber rises now at the last moment.

Shrimati Maimoona Sultan: Have
we sought the help and co-operation
of any other country for these pro-
jects and if so what are they and
what are the terms of the agreement?

Shri Kanungo: This complex is
being operated by the help and co-
operation of the USSR. Preliminary
contracts and other reports have been
placed in the Library of the House.

VAISAKHA 17, 1884 (SAKA)
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Coir Goods

[ ad} +

( Shri S. C. Samanta:

*454. { Shri Subodh Hansds:
[ Shri M. L. Dwivedi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) what more effective steps have
been taken to find markets for coir
goods externally and internally;

(b) whether there is any proposal
to reduce the freight on coir goods;
and

(¢) whether the Coir Industry will
come under the Industries (Develop-
ment and Regulation) Act?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) to
(c). A statement is laid on the Table
of the House.

STATEMENT

(a) Steps taken to find markets for
coir and coir goods include participa-
tion in exhibitions in India and abroad,
display in the showrooms attached to
the Indian Embassies and Consulates
in foreign countries, dissemination of
publicity literature, sending delega-
tions and conducting market surveys
in foreign countries, newspaper
advertisements and display of hoard-
ings and cinema slides in India, open-
ing of showroom and sales depots im
important cities and appointment of
accredited dealers for the sale of coir
and coir goods in Imdia.

(b) The question of reducing the
shipping freight rates levied on coir
mats and mattings has been taken up
with the Conference Lines concerned.

(¢) No, Sir.

Shri S. C. Samanta: In reply to
part (b) of the question, the hon
Minister has said that the question of
reducing the ship freight has boen
taken up with the conference lines
concerned, May 1 know whether

there is any move to have a subsidy

on the export of these coir goods?
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Shri Manubhai Shah: This 15 quiie
different. In the question tabled the
hon. Member asks whether we have
taken up the question of reduction of
freight. We have definitely taken it
up. Even tough there is no dis-
crimination in freight structure as
such, coir yarn and coir matting are
disproportionately highly freighted
and we do hope to get some reduction.
As far as subsidies are concerned, in-
centives of a different nature are
given to coir products just as in he
case of other exports also.

Shri S. C, Samanta: May 1 know
whether Government propose 'o have
control over the unrestricted export
of coir yarn which is competing with
our manufacturing concerns?

Shri Manubhai Shah: If the he.
Member sees the figures, the finished
products are al:c exported. Coir yarn
is being exported because in some
countries such an industry has alread\
developed and if we do not send yarr
our total exports will fall. But our
primary preference is for manufac-
tured goods and only secondary pra-
ference., for export of yarn.

Shri Vasudeavn Nair: The hon
Minister has stated that the question
of reduction of ship freight 1s taken
up with the lines concerned. What is
the reaction of the line; to this pro-
posal?

Shri Manubhai Shah: So far it is
quite helpful.

o waw Tag . 1 W wgRw
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Shri Vasudevan Nair: In answer to
part (c) of the question. it has heen
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said that the coir industry will not
come under the Industries (Develop-
ment and Regulation) Act, May !
know what is the objection on the
part of the Government to include
the coir industry also under the pur-
view of this Act?

Shri Manubhai Shah: We look at it
the other way round; if there iz any
advantage in bringing it wunder the
Act or not. As the hon, Member is
aware, this is mostly a . widespread
and domestic cottage and small scale
industry, It is a question of Lring-
ing thousands of operators under the
operation of an Act. This is an in-
dustry which is already well-develop-
ed. There is a Coir Board. The
Government do not consider that by
bringing it under the Act any special
advantage will accrue.

Shri Koya: Is there any scheme for
encouraging the mechanisation of the
coir industry?

Shri Manubhai Shah: This is a very
important  question. Governnient
wants to mechanise the coir industry.
A conference was called here and we
definitely decided. and the Kerala
Government also agreed, that one-
third of the sector should be
mechanised now so as to cause the
least retrenchment and consequent re-
employment of such persons who are,
so to say, rendered surplus. But with-
out mechanisation, the future of the
export of coir is a bit in doubt, and
therefore, we are going to mechanise.

Shri Bhagwat Jha Azad: May I
know whether, as a result of the
measures detailed in the statement,
there has been any appreciable in-
crease in the current year in respect
of this commodity.

Shri Manubhai Shah: [ have already
answered this in answer to a pre-
vious question. Whatever we are
producing, 95 per cent of it is being
exported. Now, the real problem to
be tackled is to increase the avail-
ability of coir fibre in the country by
growing more coconut trees and
having more coconut plantations.



2793 Oral Answers VAISAKHA

Pimpri Penicillin Price

_+
o455 J Shri Rameswar Tantia:
* \ Shri Shree Narayan Das:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
Pimpri bulk penicillin price is now
about five times the world market
figure;

(b) if so, the reason therefor; and

(c) whether this conforms to the
agreement with the World Health
Organisation for selling products on
a no-profit no-loss basis?

The Minister of Industry in the Mi-
nistry of Commerce and Industry
(Shri Kanumgo): (a) to (c). A state-
ment is laid on the Table of the Sabha.

STATEMENT

The selling price of bulk penicillin
at Hindustan Antibiotics, Pimpri, is
no doubt higher than the landed cost
of the imported drug. Such a com-
parison does not offer a fair basis for
judging the cost of Pimpri penicillin
as the exporters could afford to sell
their exportable surplus at very low
prices. Apart from this, the industry
abroad functions on a much larger
scale and could therefore produce the
product at appreciably lower  costs.
“No profit” clause in the agreement
with W.H.O. and UNICEF is no longer
in force but no undue profits are being
made because of this.

Shri Rameshwar Tantia: It has been
mentioned that the prices are no
doubt high. I want to know to what
extent they are higher. I also want
to know the foreign exporters from
whom we are importing this drug.
They have to pay higher labour and
transport charges. What are the rea-
sons for our selling at more than the
price at which we are importing it?
Then, 1 want to know. ...

Mr. Speaker: He cannot combine so
many questions in one.

17, 1884 (SAKA)
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Shri Kanungo: The reasons are
obvious. The manufacturers in other
countries have been in the field for
quite a long time. They have large
internal markets where they are able
to get higher prices. For promotional
purposes they can sell in export at
much lower prices. The cost of pro-
duction is not known neither in the
country of origin nor elsewhere. We
hope that when our expansion pro-
grammes are completed, we are likely

. to produce about 90 tons of penicillin.

There will be further reduction of
the price. In fact, there has been
considerable reduction during the last
three years. It will be more when
our volume of production is increas-
ed.

Shri Rameshwar Tantia: To what
extent are the prices higher? Are
they double or treble?

Shri Kanungo: Our prices are about
50 nP per unit and the imported ones
cost 15.50 nP. plus duty.

Shri Shree Narayan Das: In the
statement it has been stated that “No
profit” clause in the agreement with
the WHO and UNICEF is no longer in
force but no undue profits are being
made becaust¢ of this. I would like
to know the extent of the profit charg-
ed.

Shri Kanungo: 1 have mentioned the
prices. No profit clause has been re-
moved on consideration that a certain
number of units are to be given free
for use in hospitals. '

Shri Umanath: May I know whether
the Government are aware that the
penicillin and other anti-biotics sup-
plied by the Pimpri factory in bulk
to foreign and Indian companies are
resold in different trade names at
fantastically high prices and, if so,
may I know the measures taken by
the Government to check it?

Shri Kanungo: The prices are not
fantastically high. In fact, the Pim-
pri factory produces to sell the basic
material to the other formulators. The
Drug Controller sees to the quality;
and the prices are not fantastic.
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Shri Umanath: My question was...

Mr. Speaker: I have called the hon.
Member from the other side.

Shri M. L. Jadhav: May I know
whether the Government are aware
that there is a shortage of penicillin
supply in the country?

Shri Kanungo: There is, because
the demands have grown higher and
therefore we are undertaking expan-
sion of the production in this factory.

Shri Umanath: May I know whe-
ther the Indian and foreign firm: who
receive bulk supplies from Govern-
ment resell it in different trade names
at higher prices?

Shri Kanungo: Of course, they
charge formulation prices.

Shri Shree Narayan Das: May 1
know what is the extent of profit that
is being charged?

Shri Kanungo: I cannot disclose the
profit in the plant.

Mr. Speaker: Next question. Shri
Raghunath Singh:

ﬁtwam:wmxxi |

The Minister of State in the Minijs-
try of External Affairs (Shrimati
Lakshmi Menon): The permit system
for entry into Goa.....

Shri Raghunath Singh: My ques-
tion is in Hindi; the reply shou!d be

given in Hindi. gz ware fga’i& faar
T & 1 A Y fedy e & weft &)
farft % wrare |y Tifzw )

weaw REAW : TSH A W AR K
wzd {1 wEe e g, W § F Y gt
o3 #s tFar 2 fr o gaT i Y R
grm, @Y Wy &R o< el W osEE
fagr A, Sfeq s fafaeex fe=d
¥ JATE AG ¥ gEA, a1 qAAT qEe
F 50 § Y 4T A FHEA T D
FA AT
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Shrimati Lakshmi Menon: i can
read it in Hindi.

W § g3w

*eyg. =t 1gATY fag ¢ A\ g
W A7 T A g F 4T

(F) a1 9g 99 & f& W@ a1
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FOO AT F A ARG AT Fe,
gt wifs & @A & 9% mer waw
F | FfeME g1 Y & Fifw g
ATHTT IR TEAE X F IHFT HAT
g, W

(@) Fa75gF FEfEa as T
g fadod, qreT, 9@ TRFT ST 9T
o= HEqTOl ¥ TW qEaed § A97 ggqv
Hgeeq faw & 7

fRm-wsm  wWwAa ® AR
(shwat wewy ®AF) ¢ (F) MEr §
AT F7 & oo Iy gaAlaery gone
&, 9oF gl & oW @A T qEad
g wrs wraey A8t & 1 Tg vornely
WA AEfer! afga a9 Te-renfat
T aF gt & 1 afx s fag
qEIE qW # weed & aY | e
7z & f& ag Wi 78 o a6 | wawta-
X JUTE & T WHS 97 fay Y Ay
oI AN gSar |

(@) waAfa-ox ol & Rl
& gra § gmiel feaq I
aftag sear w1 Afqar § @ aHH
e e ¥ Fg ww faw &
I a8 A & &Y 7Ed f5 Ae-aw
e F fom et gaafa-ox & wrasg-
Far 8 ¥

Y o o fa-gm ﬂ@?‘,

fey draa # & Tow w1 o e
faga s
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=t Taara Yag : 4 9g AwAr AvEan
g f Sez ol &Y. 01 o 7 Y A
fewwd onfge Y &, o fF agi & sy
AW oW W@ E

Shrimati Lakshmi Menon: It is
really due to a misunderstanding
about the permit system  because
Goans have no need to have any per-
mit at all.

Shri Hem Barua: The other day
th¢ Prime Minister was pleased to say
something about the repatriation of
Portuguese detcnus. May I know
whether the repatriation of the Portu-
guese detenus in Goa means automa-
tically repatriation of Indian nationals
in Portuguese colonies?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal
Nehru): This has absolutely nothing
to do witk tihs question, so far as
1 know.

Shri Hem Barua: The original ques-
tion is about getting passports for
Indian nationals in foreign countries.
The passports are issued by the Gov-
ernments concerned. That is why 1
ask whether repatriation of Portu-
guese detenus in Goa would automa-
tically mean repatriation of Indian
nationals in Portuguese colonies,

Mr. Speaker: Repatriation is a diffe-
rent thing altogether. A  separate
question may be given and that would
be answered.

Shri Nath Pai: Perhaps the Prime
Minister may be pleased to answer
Question No. 476 also along with this,
which also relates to the same sub-
ject of entry permits for Goa.

Mr, Speaker: If he had brought it
to my notice in the beginning, I would
have alloweq it; but not now.

Shri Hem Barua; Why is it that the
permit system is imposed on Indian
nationals getting into Goa? Is it not
an anachronism?
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Shrimati Lakshmi Menon: It is only
a temporary measure. It was imposed
because immediately after liberation
we did not want all sorts of people
to go there and create difficulties for
the administration as well as for the
people. So, as soon as normalcy is
restored and these detenus are sent
away, certainly anybody will be able
to go there.

Shri Nath Pai: Sir, since you have
already permitted a supplementary on
that question which is coming later, I
think that could be answered.

Mr, Speaker: That would look very
odd on the record. After supplemen-
taries have been put on a particular
question, unless that is finished it
would be difficult to go on to another
question. That was the obstacle;
otherwise I would have permitted it.
Let us go to the next question now.
If hon. Members co-operatc, perhaps
we might reach it.

Textile Mills

*457. Shri S. M. Banerjee: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether some more textile mifls
which were closed have started run-
ning;

(b) if so, the number of such mills
restarted in 1981; and

(c) what financial aid was given to
them?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai  Shah): (a)
and (b). Yes, Sir. Fourteen closed
Cotton Textile Mills have restarted
working.

(c) Financial assistance to the cot-
ton textile mills by the Central Gov-
ernment is canalised through the
agency of the National Industrial
Development  Corporation. Of the
fourteen mills re-opened during 1961,
the Corporation have sanctioned loans
amounts to Rs. 49.50 lakhs and
Rs. 13 lakhs respectively to two units.
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Shri 8. M. Banerjee: According to
the hon. Minister, 14 mills have re-
started working. I want to know the
total number of mills which are yet
to function and what are the difficul-
ties confronting them?

Shri Manubhai Shah: There are
still 11 mills which remain closed of
which we hope to restart soon five
mills, Two mills are to be scrapped.
The rest four are experiencing finan-
cial difficulties.

Shri S§. M. Banerjee: May I know
whether some mills out of these 14
mills have been taken over by the
Government or whether they are all
run by the same concerns?

Shri Manubhai Shah: Two of
them have been taken over by the
Government and the rest are run by
private agencies.

Shri Nambiar: May I know what
would be the number of employees in-
volved in these two textiles mills that
are to be scrapped?

Shri Manubhai Shah: About 900
or so.

Shri Nambiar: May I know what
alternative employment is contem-
plated for these men?

Shri Manubhai Shah: There are a
lot of new industries coming up in
those areas. When any industry be-
comes uneconomic it has got to be

scrapped.

ot 13T fag - @ 3 fAd o
FEaEh  ar &1 o, F w9 A S
£

o1 AT T TE ATTEIE H
2, o feog ¥ &, &1 qearET ¥ &
wF §ZAT ¥ 2 A gd aiga faw
2

Shri O2a: May I know whether the
Morvi Mills wil] be restarted?

Shri Manubhal Shah: There is a
likelihood of it being restarted, though
it is not included in the eleven mills
which I mentioned. The Morvi Mills
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was perhaps to be transferred to the-
quota in the Bombay State.

Spinning Mills in Kerala

+
( Shri Vasudevan Nair:
“458, Shri Warior: .
Shri Nataraja Pillal:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any new licences were
issued to start new spinning mills in
Kerala State:

(b) if so, details thereof; and

(c) whether fit is a fact that no
industrialist from Kerala has received
at least one such licence?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai  Shah): (a)
Licences have not been issued so far.

(b) Does not arise.
(c) Does not arise.

Shri Vasudevan Nair: The hon.
Minister stated 'in this House a few
months back that the question of issu-
ing licences is under consideration.
The answer is now repeated. May 1
know for how long this consideration
will prolong?

Shri Manubhai Shah: The final
decision will be announced very soon.
and licences will be granted.

Shri Vasudevan Nair: May I know
how many applications of the Kerala:
industrialists were forwarded to the
Central Government by the Kerala
Government out of the total applica-
tions?

Shri Manubhai Shah: If the hon.
Member seems to suggest that Kerala
industrialists’ means some catcgories
to locate some people’s origin, I have
no idea; but 137 industrialists applied
out of which 11 are to be licensed.

Shri A. K. Gopalan: May I know
whether it is a fact that the Minister
for Industries in Kerala has issued a
statement saying that they asked for
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spindles a year ago whereas it is being
delayed by the Central Government
and there is no declay on the part of
the State Government?

Shri Manubhai Shah: Partly the
hon. Member’s comments are correct,
and partly the question is otherwise
also. We have got several representa-
tions from various parties, who have
not been recommended, saying that
they have been unjustly treated.
Therefore, naturally, in order to give
the widest possible satisfaction and to
remove all possible causes of grie-
vances, we took a little time in fur-
ther consideration.

Shri A. K. Gopalan: May I know
who will take the final decision and
when?

Shri Manubhai Shah: By the Geov-
ernment of India, and very soon.

Shri Rameshwar Tantia: May 1
know whether there is any specific
time limit for a licence to be imple-
mented, and if some parties after
getting licences do not start work
within a limited period of time may
1 know whether Government will
consider the question of transferring
those licences to other parties?

Shri Manubhai Shah: That is pro-
vided in the rules under the Indus-
trial Disputes Act. If a party does
not take the first effective steps in nine
months and does not complete all the
steps in 18 months the licence is re-
voked with a notice to show cause
why the licence has not been utilized.
We review the situation from year
to year and every year there are
several cases in which the licence has
been revoked after the show cause
notice has been issued.

Shri Venkatasubbaiah: In addition
to Kerala, may I know whether any
licences have been granted in Andhra?

Shri Manubhai Shah: As far as
Andhra is concerned, no licence has
been issued. Out of the 14 States,
licences were issued in practically ten
States. For the other four, States the
matter is under discussion with the
State Governments.
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Nepa Newsprint Factory

+
( Shri Birendra Bahadur
o159, _ Sinsh:
) Shrimati Maimoona Sultan:
| Shri Morarka:

Will the Minister of Commerce and:
Industry be pleased to state:

(a) whether it is a fact that pro-
duction of newsprint at the Nepa-
Newsprint Factory has of late been
hampered for want of adequate sup-
ply of power and raw material;

(b) what efforts are being made to-
achieve sufficiency in this respect: and

(c) by what time Government hope
to solve this problem?

The Minister of Industry in the
Minisiry of Commerce and Industry
(Shri Kanungo): (a) to (c). A state-
ment is placed on the Table of  the
House.

STATEMENT

Due to restricted power supply, it
has not been possible for the National
Newsprint and Paper Mills to main-
tain a sustained target production of
100 tons per day. So far production.
hag not suffered for want of raw mat-
erials.

The Madhya Pradesh Electricity
Board are making arrangements {o
make the power available from  the
Chambal System. The Mills have also
approached the Governments of
Madhya Pradesh and Maharashtra for
allotment of additional areas from
where salai and bamboo could be
obtained with a view to not only
maintaining optimum production but
to doubling the present capacity. The
factory is expected to reach and main-
tain production upto full capacity
from the middle of next year.

Mr. Speaker: Next question.

Shri Birendra Bahadur Singh: May
1 know whether......

Mr. Speaker: Now it is too late. 1
have called the next questien. I look-
ed at him for such a long time. He
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did not stand up. 1 have passed wn
tq the next question.

Shri Raghunath Singh: We wanted
‘to ask supplementaries after the hon.
Member has been given his chance.

Mr. Speaker: When the hon. Mem.
ber put his question, the answer was
given. Then supplementaries could
be asked either by the same hon.
Member or others. When nobody
stood up in the whole House what
:could T have done under the circum-
stances except passing on to the next
-question?

Water Supply to Coal-Fields

1
460, J Shri A. K. Gopalan:
\ Shri P. Kunhan:

Will the Minister of Labour and
'"Employment be pleas:d to state:

‘a) the steps Government proposc
to take to augment the water supply 1
-various coal-fields;

(b) the amount likely to be spent
for this during the current year; and

(c) the impediments in the way c!
speedy execution of the plans already
submitted?

The Minister of Labour in the Min-
istry of Labour and Employment (Shri
Hathi): (a) The State Governments
have been requested to set up statu-
‘tory Water Boards in the coal mining
areas and to give priority to the coal
mining areas in formulating Water
‘Supply Schemes. The colliery owners
have also been requested to preparc
suitable water supply schemes per-
taining to their respective coalfields
and to approach the Coal Mines
Labour Welfare Fund for financial as-
gistance.

(by About Rs. 15 lakhs from tihe
‘Walfare Fund.

(¢) Lack of adequate technical de-
tails in the plans. This gives rise !0
prolonged correspondence with the
State Governments and the colliery
‘owners.
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Shri A, K. Gopalan: May I know
whether any concrete steps other thun
this will be taken for assuring ade-
quate supply of .water to the coal-

fields?

Shri Hathi: We have requested the
State Governments to form statutory
boards. The collieries have been ask-
ed to frame schemes. They have sent
nearly 30 schemes. We shall examine
the subject further. :

Shrimati Renu Chakravartty: Muy
I know if any of the Governments iv,
whose areas the coalfields are situated
have as yet set up these statutory
bodies? May 1 also know how mary
of the schemes submitted by the ~ol-
liery owners have been actually en
quired into and vetted?

Shri Hathi: Therc is a long list or
about 30 schemes. If the hon. Mem-
ber so desires, I can supply her de-
tails of all the schemes later on. The
West Bengal Governmeng have agreed
to form a statutory watcr board. In
Jharia, of course, there is already a
board.

Shri S. M. Banerjee: As we find that
the present water supply to the cnl-
liery areas is absolutely inadequate,
may I know whether some temporary
measures will be taken to supuly
water until the whole scheme is
finalised?

Shri Hathi: In some areas wells
have been sunk, ag it could be done
immediately. In other areas the
scheme is bound to take time.

Shri A. K. Gopalan: If the present
water boards cannot supply adequatn
quantity of water for want of funds,
may I know whether any financial as-
sistance will be given to them by ihe
Centre?

Shri Hathi: Financia] assistance by
way of loan and subsidy is being given
from the welfare fund.

Dr. K. L, Rao; In view of the fe=
that the present water supply schernes
are insufficient, may 1 know whether
the coal mine owners l.ave requesied
the Irrigation and P.W.D. dersurt-
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ments to prepare comprehensive
schemes after investigation for the
:supply of adequate water to the co!-
liery areas?

Shri Hathi: The coal mines have
been asked to approach the State
Governments  with their °schemes.
Those schemes are vetted by the State
Governments. Bigger schemes are
vetted by the Central Ministry of
Health,

Shri S. C. Samanta: May I  kncw
whether the State Governments and
the colliery owners will have to share
the expenditure?

Shri Hathi: Generally, it is the res-
ponsibility of the State Government
and the coal mine owners. But we also
give assistance from the Coal Mines
Labour Welfare Fund. So, it is being
shared by the threc—mainly by the
mine owners in the mining area, then
the Stat¢ Government and then the
‘Centre.

Shri K. N. Pande: Even for the
quarters which have been constructed
by the Central Government, is the
responsibility of supplying water that
of the State Government?

Shri Hathi: The question is not
about supplying water to the quarters.
The question is about the water sup-
ply schemeg in the coal arca. Once
the water supply scheme 1s there,
naturally the water would be sup-
plied to the labourers. The question
is one of shortage of water supply
schemes in the area as a whole.

Shri Daji: May I know how many
State Governments have not yet res-
ponded to the scheme and what steps
the Central Government propose to
take in those States where the State
Government has not responded?

Shri Hathi: As I said. the various
State Governments have prepared
schemes for water supply. Somec are
prepared by them some by the col-
liery owners.

Shri D. N, Tiwary: May I know
whether there is any provision to
compel a colliery owner if he does not
take up this thing?
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Shri Hathi: Primarily, for waler
supply schemes in the coal area, the
responsibility is that of the State Gov-
ernment. But to supply water to the
labourers while on duty, it is the res-
ponsibility of the mine-owners. But
we have given them assistance, so
that both the State Governments and
the mine-owners would combine to-
gether in formulating schemes, and
the Central Government would give
a subsidy or some Joan.

Newsprint for Newspapers

#461, Shri Basappa: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether the distribution of
newsprint to various newspapers needs
improvement; and

(b) if so, what steps are takcn to
remove the hardships caused to cer-
tain newspapers?

The Minister of International Trade
in the Ministry of Commerce and In-
dutry (Shri Manubhai Shah): (a) and
(b). Arrangements for distribution of
newsprint to various newspapers are
made after taking into account avail-
ability of indigenous newsprint, im-
ports which can be effected under
speria] rupce payment arrangements
and imports against free foreign ex-
change allocated for newsprint. Some
difficultie; were experienced by smal-
ler newspapers in obtaining the
newsprint from stockists in the coun-
try. With a view to remove these
hardships, it has bcen decided in
consultation with the representatives
of the newspaper industry to grant
them licences directly, which they
could at their option utilize through
the stockists.

Sir, in this conncction T may draw
the attention of the House to & public
notice published in the Gazette of
India dated the 1st May, 1962.

o wifaw aw : F@T I Ma
e fo =Tl ) I agicy Frrer A
forr Wr & IO FOUT qZ AT @ F
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TR W A TN # faaw samA
gar =rfze A A& g w3
o & gae fem man Ao faw &
gy # q9fF § A 3@ oww oq
orar g, @t & Fzar awa g
a1 faet 3 aga o faawd & foTa awg
q g FTA F JAEA FE G AAT
{1 faoreft @ fevra et @ =7 w0
T "W faamg aveft & 1 war T wwaey
g fem w7

ot AT Wg c W oAAI F AT

faacor @t A g Ao faa & Av A

Iq T T o4 fE w9 ZHA IEE

Zra # foan a1 39%7 IRA 3000 TA
A1 AEY & AET 91 4 WS IAA F
oA TE A § AR IART IR

Y= EAIT A Gl T R | ZW IAR!

TAT &34 &t Ffear #7 @ & 1 @
gorE A1 A9 T Gwfa AR

T oEr R

Shri Basappa: May I know what is
the total quantity of newsprint distri-
buted among these newspapers and
how the requirements of these news-
papers are assessed?

Shri Manubbai Shah: The assess-
ment is on the certifled circulation, as
certified by the authorised auditors
which the Registrar of Newspaper re-
checks in order to satisfy himself that
the certificate is al] right. As far as
the requirements are concerned, they
range between 85,000 and a lakh and

a quarter. If more werc available,
more could be consumed,

Shri Maheswar Natk: May I know
whether it is a fact that certain pub-
lications have drawn newsprint in
excess of their circulation and, if so,
whether publications which are ex-
periencing hardships cannot be given
a share of that excess quota?

Shri Manubhai Shah: The two ques-
tions are perhaps not so inter-linked.
As far ag the certificates are concern-
ed, they are given by chartered
accountants and auditors and are
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fairly reliable. and we do have a fur-
ther check also on them. And if the
hon. Member looks at the notice which
we have issued on the 1st May, 196:,
he will find that we have tried to pro-
tect the interests of the small news-
papers, that is the language news-
papers, by granting them practically
100 per cent of their requirements. It
is with respect to the larger news-
papers where we have been rather
strict; and., because of the lack of
foreign exchange and the internal
availability of newsprint we have sti-
pulated there that for those with a
circulation between ten thousand and
fifteen thousand copies, the maximum
which we can allow is 20 per cent in-
crease in circulation.

oY wed 5.7 1A FT AT
g M FAR AR aaaAg 2 &
TG A AATATT THT A——GH F7 A
F AT TH1 A——%yq FE T AT
AAfe 7F7 gaer e e v
afz 7, @1 W% faas T FEEE
#F oaf g’

it gt WE AW H aE A/Ee
aga AT B, HfEw armE @ i ad
2, sifs w1 o AT OF 99§
FAET AT Wifeq Aufye w1 3@H
e F7F w1 g ¢ Sfe gy
q&7 ¢ & F8 7 TG AT ARl
grar &1

Shri Sham Lal Saraf: Is the hon,
Minister aware that even newspapers
of less impirtance or from some less
important places have difficulties in
getting newsprint and if the Minister
is aware, may 1 know the steps taken
to ensure that supply is made avail-
able?

Shri Manubhai Shah: I would rather
request hon. Member or hon. Mem-
bers that if they find that any parti-
cular newspaper, after this liberalis-
ation policy, still finds some difficulty,
I am prepared to look into individual
cases.



2809 Oral Answers VAISAKHA 17, 1884 (SAKA) Oral Answers

Shri N. Sreekantan Nair: May I
know whether newspapers, especially
smaller newspapers are even now
compelled to take any percentage of

Nepa newsprint from the total quota

and if so. what is the percentage?

Shri Manubhai Shah: There is no
.compulsion. It is indigenous produc-
tion. Naturally, primarily, use will be
based on indigenous production. We
have stipulated to newspapers that
there will be 50 per cent. quota from
‘Nepa and 50 per cent, imported.

Shri Umanath: May 1 know whe-
‘ther it is a fact that people have in-
variably to come to Delhi to secure
permits and if so, what action Gov-
ernment proposes to take so that they
may get the quota without having to
come to Delhi?

Shri Manubhai Shah: That is not
‘the situation.

! AYA qIER : FGT WEAT JAT
1 g9 I ¥ F1¢ fasga fa=n 2 f¥
AGTF q fAFTT % TN AHIAT F1
fag € a1 7 FA%7 F9047 AL faay
g7

WETN WEAT : JAAIG JEAT A F;T
% f Forer e sr@aTe & a1 & formrae
AT IAFI AT AA |

Shri Venkatasubbaiah: May I know
-whether instances of blackmarketing
©of newsprint drawn in excess of re-
quirements have been brought to the
notice of the Government and if so.
-what action has been taken?

Mr. Speaker: He has answered that
question.

Shri Manubhai Shah: That is what

I have answered.
qfeT IqT0 Wo AT : Fa7
oA A 3T AT R ATI-AIATT HT L
fr wAII F owtaftEw W e
aifzea Wy sqAfaer o7 geAT & 7
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g0, 1 37 afswya § faars war
FTAATEY *Y TE 2 °

oY gy wig: 58 Ay ¥ gACh
Tdr zazdt g, a@ifs  sqafye Fwr
a7 # AR gwa gafye
IATEA FAT ¢ 7 A sEal 1 3
& fa, afew, Sa7 fs A 9geq 7
Fg1 §, 7ed) fod agm &v7 % fam
® | feaarar @ wogw & fF g g@ Ay
# A samet A &7 A%y, sfew §
qg wrRAEa & =gar g & ozmra
Tar & & smar 7 saRr g9 fye
AT TF AR AT ATT W FAFAY
fara A are s & fao faaqr 9

Mr. Speaker: Next question.

Shri Hem Barua: On a point of
order, Sir, the hon, Minister just now
said in reply to a question that there
is no excess drawing of newsprint by
some newspapers. That is what he
has said as far as I understood. The
Estimates Committee in their Sixtieth
Report hag distinctly pointed out that
there are major discrepancies in the
circulation claims of certain news-
papers and they draw newsprint in
excess. I think the point of order
lies in the fact that there is no re-
semblance in the two statements—the
statement made by the hon. Minister
and the statement in the report of the
Estimates Committee.

Mr. Speaker: Order, order, There
is no point of order. The Estimates
Committee has submitted its own re-
port. The Government may or may
not agree on that. The Government
has given what its opinion is or what
the facts according to it are. Only
the Member wanted an opportunity to
put a supplementary which he did not
get and he has put it now in the form
of a point of order. It is mo point of
order. Next question.

Shri Hem Barua: May I humbly
submit, Sir, I am very badly misun-
derstood and badly painted by you.
In all humility I say.
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Mr. Speaker: I am very sorry if he
says that I have painted him badly. 1
have rather painted him in very bril-
liant colours. Now, he is misunder-
standing me. I never misunderstood
him. Shri Balmiki.

Public Sector Projects in M.P.

R f Shri Birendra Bahadur Singh:
463. 3 Shri Vidya Charan Shukla:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government's attention
has been drawn towards the recent
appeal of the Madhya Pradesh Chief
Minister to establish more public sec-
tor projects in Madhya Pradesh be-
cause of State’s backwardness and its
central position in India; and

(b) if so, the reaction of Govern-
ment to the above statement?

The Minister of Industry in the Min-
istry of Commerce and Industry
(Shri Kanungo): (a) and (b). A
statement is laid on the Table of the
House.

STATEMENT

Yes, Sir. Government’s approach in
the matter of location of public sector
projects is that, other things being
nearly equal, preference is given to
States which have not so far had a
reasonable share of benefits in  this
regard. Subject to this broad ap-
proach, details connected with  the
selection of location for such projects
are gone into by Government, often
with the assistance of ad hoc techni-
cal committees. The reasonable
claims of all States in this regard are
duly taken into consideration.

Mr. Speaker: Shri Birendra Baha-
dur Singh. 1 have to call the hon.
Member voluntarily.

Shri Birendra Bahadur Singh: May
1 know whether the Madhya Pradesh
Government has written formally on
the subject to the Government of
India?
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Shri Kanungo: No. We have not
received any communication from the
Chief Minister.

T Mfa | F4T AT 1T TG
g fx fow awg wew ww &1 oAy I
S TAFT AT 47 I9 94 q8  ARAT-
a9 fear mar ar fF g @ wfaw &
nfu® T S 7 TqIOET R WA |
qAAE 7T Y ¥ Y FEEHE @r @
IqFT [@EF F A AEIAE AT
frwadY g1, 08T 9aT A IAaT & 1 7
STAaT ATeaT § fF Far 3@ araw ¥
qrr A g w1 fqa fwar 97 @
g7

SFTIAM . 39 I FT @A H
qAAE g6 F1 9@y T fF aga
FHAT TSFEH Fgi @ A § @A
wTEd F WFES § ) qgi 9T SqYuav da v
T faar war & 1 g F o A= far-
fog & 3 & s 07 gAY AN N
EAum

Shri A. S, Saigal: Have the Madhya
Pradesh Government made any pro-

posal for locating the people’s car pro-
ject in that State?

Shri Kanungo: No, Sir.

Mo Marg T\ : AT /A ST
T &g f& agi 9T 91 grpfaw NF §,
IART S § @ FT agT & fog Ao
FATS 1 WY § | FT AWAG AR ST
Tt g ¥ 5 aeax o gz
T # agd @ grafaw 9 § A
T T I HT F1E =q1 g1 g !
Shri Kanungo: That is not correct.
The Planning Commission is aware of’
all the resources and of the need for
exploitation of all those resources. But
what I meant to say was that today
the public sector projects located in
Madhya Pradesh are of a high invest-

ment value as compared to those in.
other States.
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Scheme to Export Products of Small
Scale Industries

+
( Shri P. C. Borooah:
464 J Shri Basappa:
"7 Shri Venkatasubbaiah:
(_ Shri -Bhagwat Jha Azad:

Will the Minister of Commerce anfl
Industry be pleased to state:

(a) whether the State Trading Cor-
poration of India has formulated a
new scheme for fostering the exports
of the products of small scale and
medium scale Industries and diversify
the country’s export trade; and

(b) if so, what are the salient

features of the scheme?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): a)
Yes, Sir,

(b) A statement is laid on the Table
of the House.

STATEMENT
Salient features of the Scheme.

(i) assistance to manufacturers in
selection of exportable products.

(ii) preparation of presentation and
packaging material, sales literature,
catalogues and price lists etc.

(iii) facilitating procurement of
orders for export; and, in their im-
plementation, arranging of shipping
space, marine and export risk in-
surance, preparation of shipping
documents and conducting of corres-
pondcence with foreign buyers.

(iv) providing credit facilities to
manufacturers for collecting 95 per
cent. of the value of goods on tender-
ing shipping documents in respect of
orders confirmed by S.T.C.

(v) imparting training courses in
export marketing.

Shri P, C. Borooah: Now that a
separate Department of Foreign Trade
has been opened, may I know whether
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there is any proposal with Govern-
ment to undertake the export of the
products of small-scale industries
directly by the Department instead by
the State Trading Corporation?

Shri Manubhai Shah: That will be:
done by the STC, but we are going to-
be more of a help-mate rather than
direct sort of exporter-importer. The
EASI scheme or the scheme of export
assistance to small-scale industries has
already attracted the attention of 440
units, and we hope it will go forward.

Shri P. C. Borooah: May I know
whether any aid from international
agencies or institutions is proposed to:
be taken?

Shri Manubhai Shah; We are going
to suppont every individual who wants
to export anything out of this coun-
try. That is our assurance. And not
only one agency but any number of
agencies cah be promoted.

Shri Venkatasubbaiah: May I know
whether the STC is going to be only
a liaison body between the small-scale
or medium-scale promoters and also
the foreign exporters or whether it is
going to be a financing corporation
also for this purpose?

Shri Manubhai Shah: The real point
ig that unlike the larger producers and
exporters, the small man is suifering
from several handicaps. The main
thing is the quality control on such
items of small-scale industry projects
as mve to be exported. Therefore,
the EASI scherhe will be operated like
a helpmate from the STC, and almost
95 per cent of the finance for the ex-
port orders will be made available to
the small-gcale units under this
scheme, through the STC.

Y wHe AgA g o fAfaeey
q7ET ¥ 3 91 F) FIQA H § 5
FIT TATH THA TG FT AIAT vt
FT UFGUREFIA & TG Yo HAAIE-
dum ) form qTE *) wrEEEar g
Tifee, Sa®r = & 7 g ¥
TET §F 373 faFwa gy & 1 F SrAAn
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Shri Tyagi: With a view to avoid
~competition, have Government devis-
-ed any methods whereby the STC
could consult the established exporters
‘before giving their quotations to the
foreign traders?

Shri Manubhai Shah: That is not
necessary. As a matter of fact, the
production costs are known. Even the
world prices are Not unknown to those
who export. Therefore, what we shall
‘try to do, as every seller does, is to
sell at the best price and produce at
the lowest price.

Shri Tyagl: Has it come to the
notice of Government that in many
cases, the quotations offered by the
STC have been higher than the quota-
<tions of private parties to the foreign
countries in the past?

Shri Manubhai Shah: 1 would not
.accept that as a general thing. But it
does happen in commeérce that some-
times, one gets the better of the other
-competitor. But, broadly speaking,
the STC has been very conscious of
receiving the lowest tender and the
highest bids abroad. But if the hon.
‘Member can draw my attention to any
particular contract or contracts, I am
prepared to look into the matter.

Shrimati Savitrj Nigam: May I
know whether Government are in-
tending to open new show-rooms and
.emporia in foreign countries to give
impetus to the export trade in cottage
industry goods?
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Shri Manubhaj Shah: Yes. Sir.

Shri Bhagwat Jha Azad: As a result
of the various measures detailed 1n
the statement, what is expected to be
the increase in the export of these
goods? ’

Shri Manubhai Shah: This started
just a fortnight ago and I cannot give
any assessment now. But I can assure
the hon. Member that as reports
come in, we shall be informing the
House in due course as to what are
the results of this EASI scheme.

Shri Igbal Singh; According to the
statement, one of the features of the
scheme is facilitating procurement of
orders for export. Are the Govern-
ment going to open some branch office
or regional office of the STC in Punjab
where most of the smal] scale indus-
tries are located?

Shri Manubhai Shah: It is a sug-
gestion for action. We do hope to
open offices not only in many towns
of the Punjab like Ludhiana, Ambala
and Hoshiarpur but many other
towns in the country. But what 1
wanted to explain was that we are not
going to do all these things through
all the governmental agencies. Every
manufacturer and producer has got
to be encouraged to develop export
trade through such agencies that they
could really establish.

Shri Sham Lal Saraf: As regards
commodities and goods manufactured
by smal] scale industries, may I know
whether it is intended to promote
specific lines or specific articles for
export or throw open each and every
item manufactured in the small scale
sector?

Shri Manubhai Shah: Precisely, we
are proceeding on those lines, of
promoting exports of specific or select-
ed items which have a high export
potential and export earning.

Shri Hem Barua: Has the attention
of Government been drawn to a
criticism usually made that the STC
has failed to serve the cause of ex-
port promotion since it is exclusively
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staffed by civi]l servants? If so, have
Government examined this criticism?

Shri Manubhai Shah: This does not
arise out of the question. We have
had occasion to answer this question.
We do not accept the charge. But we
do want to make further improvement
in the STC by making it one of the
principal instrument of export pro-
motion for this country by participat-
ing in international trade to the
maximum extent we can.

Shri Nambiar: In view of the fact
that the handloom industry in the
south is facing a crisis, may I know
whether the goods produced by that
industry are includeq for export in
preference to other goods.

Shri Manubhai Shah: There is no
crisis in the industry in the south or
north. As a matter of fact, in the
handloom industry today, they have
_perhaps less stock than in the past,
and we are trying to promote more
exports as well as increase internal
consumption,

. Shri Kamalnayan Bajaj: In view of
the fact that the cost of production
in the small scale industry is com-
paratively higher, is there any scheme
to pool it with the large scale indus-
try, where the cost of production .is
lower, for export purposes so that
subsidies from the pool could be given
more to the cottage industries?

Shri Manubhai Shah; I am sorry I
cannot accept the statement made in
the first part of the question. There
are industries in the small scale sec-
tor which have a cost of production
less than that of the large scale sector
and vice versa where are highly
mechanised units in the large scale
sector where the advantage of low
cost is there. The idea of pool is ex-
cellent and we are going to introduc-
it in every industry. We have statrted
five pools already.

Shri P. C. Borooah:
whether aid from any

410 (Ai) LSD-—2.

I had asked
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agency or institution will be sought
for export promotion.

Shri Manubhai Shah: Yes, I said
every agency that could help export
promotion and rationalise our foreign
trade and boost it is welcome. If any
agency feels, it could come to our as-
sistance, we shall welcome it.

Indian Ambassador in Russia

*466. Shri Kappen: Will the Prime
Minister be pleased to state:

(a) whether there is any restriction
on the freedom of movement of our
Ambassador in Russia;

(b) if so, the nature of the restric-
tion; and

(c) whether there is any such res-
triction on the Russian Ambassador in
India?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). It is
understood that all Ambassadors, ac-
credited to the Soviet Union, including
the Indian Ambassador, proceeding
beyond a radius of 40-kilometres from
Moscow, are required to give 48
hours’ notice to the Protocol Division
of the Ministry of Foreign Affairs of
the U.S.S.R.

(¢) The Government of India im-
pose no restrictions on foreign Ambas-
sadors accredited to India, including
the Soviet Ambassador.

Shri Kappen: May I know whe-
ther our Government took any steps
to see that the restrictions on our
ambassador are removed.

Mr. Speaker: If they apply to all,
how can they be different for one?
st v Fag : & ag s
I g f& a0 sy ga asgd
F g & A7 FA F 497 Y ™
feegeara & offaw gw @ 39 & A
ot 7 w4 7
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Shri Bhagwat Jha Azad: Have the
Government of India written to the
USSR Government as to why they
should not reciprocate to the extent
that we are giving freedom of move-
ment to their Ambassador in our
country; if so, with what result?

Shrimati Lakshmi Menon: It is the
same question, Sir.

Mr. Speaker: That is another form
of the same question,

Shri Bhagwat Jha Azad: Have thay
written, and what reply have they
given?

Shrimati Lakshmi Menon: The Gov-
ernment of India have no intention of
imposing any kind of reciprocal res-
trictions.

Shri Bhagwat Jha Azad: That is
not the point. I asked whether the
Government of India had written to
the USSR Government that they
should reciprocate and treat our
Ambassador the same way as we are
doing; if so, what reply have they
given?

Shrimati Lakshmi Menon: We have
no intention. Why should we write
to the Government of USSR?

Shri Mohammad Tahir: May I know
if there is any restriction imposed on
Parliamentary delegations or other
delegations that visit the USSR?

Mr. Speaker: We are concerned
with Ambassadors here. Members of
Parliament would come next time,

Shri Nath Pai: The Soviet Gov-
ernment’s plea has been that these
restrictions are imposed on the activi-
ties of diplomats belonging to coun-
tries which are not on the most
friendly terms with the Soviet Union,
to prevent them from carrying on
activities which may not be in the
interests of the Soviet Union. Cer-
tainly the Government of India does
not come in this category. In the light
of this, will the Government of India
take up this question, that this kind of
restriction placed on our Ambassador
may be removed?
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Shrimati Lakshmi Menon: As I
have pointed out in the answer, this
is a general restriction placed on all
Ambassadors accredited to the Soviet
Union. We have no reason to com-
plain because our Ambassador is al-
ways being treated with the greatest
consideration.

Mr. Speaker: Probably the hon.
Member believes that it i# not against
all Ambassadors, but a particular class
of Ambassadors of those countries
which have not got friendly rclations
or something like that, and that India
does not come in that class.

Shrimati Lakshmi Menon: The pre-
sumption is wrong, as I have already
stated.

Shri Hari Vishnu Kamath: Irres-
pective of how the Soviet Union deais
with other countries, is it a fact that
even after the establishment of moie
cordial relations between India ana
the USSR on the basis of panchsheel,
these restrictions still continue in -
force, and if so, why has this matter
not been taken up with the Soviet
Union? We are not concerned with
other countries. There is panchsheel
relation between India and the Soviet.
Union.

. Mr. Speaker: All other countries
will then make a grievance of it that
they are being discriminated against,
that India is getting preferential treat-
ment.

Shri Hari Vishnu Kamath: No, Sir.
I want to make a clarification. @—We
have got special relations with the
Soviet Union based on panchsheel, and
in spite of that restrictions continue.
Why so?

Mr, Speaker: It should be for the
U.S.S.R. to say whether we have
really special relations with them or
not, whether they do want to treat
us equally with all other countries or
they want to show us special conces-
sions. Their policy is that they in-
clude us in a class with the others,
where these restrictions are placed
against all these countries. We cannot
decide it here that they should do this
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or they should do that. That is a
matter of policy with the U.S.S.R.

Shri Hari Vishnu Kamath: With
your permission, Sir, has the Govern-
ment taken up this matter with the
Soviet Union because of relations
between India and USSR on the basis
of panchsheel? Has th's matter been
taken up at all?

Shrimati Lakshmi Menon: 1 have
alrcady stated the answer.

Shri Hari Vishnu Kamath: On a
point of order, Sir. She has evaded
the question. Has the matter  been
taken up at all?

Mr. Speaker: Order, order.

Shrimati Lakshmi Menon: I have
stated that these restrictions apply to
all Embassies.

Mr. Speaker: The question js whe-
ther this has been taken up on the
ground of panchsheel relationship
with the USSR?

Shrimati Lakshmi Menon: No, Sir.
Shri Hari Vishnu Kamath: No?

Mr. Speaker: That was what she
said.

Shri Hari Vishnu Kamath: Yes.
Panchshezl is a most friendly relation.
You cannot imagine more friendly re-
lations.

Shri Indrajit Gupta: May I know
whether our Ambassador in the Soviet
Union has ever had any difficulty {n
getting permission to go beyond that
40 mile limit?

Shrimati Lakshmi Menon: I have
already stated that our Ambassadors
are treated with the greatest consi-
deration in the Soviet Union.

Shri P. R. Chakraverti: Have the
Government made sure that the res-
trictions on the freedom of movement
have not been relaxed in the case of
others?

Mr. Speaker: The information that
was with the Minister has been given.
What else docs he want?
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Shri P. R. Chakraverti: I want to
know whether the restrictions on the
freedom of movement have been re-
laxed in the case of any other coun-
try. Have the Government made

sure?
Mr. Speaker: Shri Nath Pai.

Shri Nath Pai: She says that the
restrictions are general to all the
Ambassadors. Does it apply to the
countries which the Soviet Union calls
and describe as Socialist allies? The
hon. Minister made a statement that
these restrictions are applicable to all
the Pmbassies and all the envoys.
Docs this include the Ambassadors of
what the Soviet Union regards as
socialist countries?

Shrimatj Lakshmi Menon: This
quostion should be addressed to the
Soviet Union.

Several Hon. Members 7rose—

Mr. Speaker: Order, order. This
question has been agitating the minds
of hon. Members that there is a class
of countries or a group of countries
against whom these restrictions are
being applied. The hon. Minister had
said that this was applicable to all
the countries. Now, the particular
question is whether these restrictions
apply to those countries which the
USSR classes as socialist countries.

Shri Raghunath Singh: The Soviet
bloc of countries,

Mr. Speaker: Order, order.

Shrimati Lakshmi Menon: I might
point out that anybody can go beyond
this radius of 40 kilo metres if 48
hours’ advance notice is given to the
Soviet Ministry of Foreign Affairs.

Mr, Speaker: But, docs this apply
even to those countries?

Shrimati Lakshmi Menon; I am not
awarc of that whether it applies to
them or not.

Shri Hari Vishnu Kamath: On a
point of order, Sir. The Prime Minis-
ter is here. He can say whether it
applies.
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Mr. Speaxer: Order, order. A qucs-
tion was put and the Minister answer-
ing. said that she does not know it.

Then I have to pass on to the next
question.

Shri Hari Vishnu Kamath: The
Prime Minister is here. (Interrup-
tions).

Shri Nath Pai: Will not the Prime
Minister 'make the information avail-
able?

Mr, Speaker: Order, order. This is
not the manner in which to ask. Is
the hon. Prime Minister in a posi-
tion to answecr?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic ‘Energy (Shri Jawaharlal
Nehru): So far as I know this is a
general rule applicable to all. But I
am not absolutely positive. Anyhow,
our Ambassadors have no difficulty to
going anywhcere with  information.
(Interruptions) :

Mr. Speaker: Next question.

Lac Industry

*467. Shri Indrajit Gupta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether a buffer stock scheme
for the Lac ihdustry has been under-
taken;

(b) whether the schemc will apply
only to certain varities of seed lac
and if so, why;

(c) the floor prices below which
buffer stock operations will take
place; and

(d) the arrangements made for pur-
chase and storage in Purulia, West
Bengal?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir. Buffer stock operation have
started.

(b) Yes, Sir. The limitation to a
few principal varieties is due to prac-
tical needs; but the effect of buffer
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stock operations even if such opera-

tions are limited to some varieties
will extend to all lac.

(¢) The purchase for the buffer
stock will continue until a floor level
is reached which has relationship to
floor prices fixed for export from time
to time.

(d) For Purulia District, a centre
has been opened at Balrampur. Seed-
lac is first received in a transit go-
down. After analysis, the supplier is
paid the full value. The stock is
thereafter 'moved to Calcutta for
storage.

Shri Indrajit Gupta: Is the hon.
Minister aware that there is a large
number of factories which have had
to close down because of the gap In
prices between the internal prices and
the export prices? How far will this
buffer stock operations close that
gap and enable these factories to re-
open?

Shri Manubhai Shah: Our intention
is to hold a buffer of about 25 to 30
per cent of the national production.
That comes to about 1} to 2 lakhs mds.
Once we withdraw that much from
the market, naturally, the factories
will find it easy to market the rest
of the produce,

Shri Indrajit Gupta: The demand
for the Purulia lac is much more than
for lac of any other place. Therefore,
would Government consider the esta-
blishment of more procurement cen-
tres for Purulia lac?

Shri Manubhai Shah: We will get
more centres opened.

Dr. P. S. Deshmukh: What is the
ageney that is being used for procur-
ing this buffer stock and what is the
quantity so far procured?

Shri Manubhai Shah: The State
Trading Corporation is the present
agency and the stock will extend to
1} to 2 lakh mds. of shellac.

Dr. P. S. Deshmukh: I wanted to
know the quantity procured so far.
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Shri Manubhaj Shah: About 28,000
mds.

Shri Birendra Bahadur Singh: May
1 know whether, according to the
recommendations of the Indian Lac
Cess Committec made two years ago,
any storage godown has been csta-
blished in Rajnandgaon in Madhya
Pradesh?

Shri Manubhai Shah: I do not know
of the actual place. But, as I replied
to the other hon. Member, we are keen
to open more depots right produc-
ing centres so that the farmer gets
the maximum benefit of the support
price.

Dr. P. S. Deshmukh: May I know
whether any cooperatives have come
forward to assist in the procurement?

Shri Manubhai Shah: No so far.
One cooperative has written to me
only yesterday.

Shrimati Renu Chakravartty: May
I know the floor price which has been
notified for this season?

Shri Manubhai Shah: I would not
like to disclose it. But, I can assure
the hon. Member that the price will
have rclation to exports and the
maximum bencfit will be give to the
grower.

Mr. Speaker: The Question Hour is
over now.

WRITTEN ANSWERS TO
QUESTIONS
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Nationa] Income

*465. Shri H, N. Mukerjee: Will the
Minister of Planning be pleased to
state:

(a) whether any statistics are avail-
able  regarding the volume and
character of income shifts in the last
five years from wage-earners and
other fixed income groups into the
hands of contractors and holders of
miscellaneous licences, permits, quotas
and concessions; and

(b) how far atiempts are being
madv, and with what success, to effec-
tively raisc the national average per
capita introme which has remained
semi-stagnant?

The \ Minister of
Labour and Employment (Shri
Nanda): (a) Adcquate statistical
matcrial is not available. The Com-
mittee on Distribution of Income ana
Wealth which is currently engaged In
assessing trends in income distribution
and concentration of wealth is ex-
pecled to identify the gaps in infor-
mation and suggest steps for remov-
ing them.

Plantiing and

(b) Thc five year plans of develop-
ment are designed to raise progres-
sively the per capta income, The per
capita income (at 1960-61) prices had
increased by 16 per cent over the first
and the second plan periods. The
Third Plan aims at raising it by a
further 17 per cent.

Yogasanas for Industrial Workers

*468, Shri Oza: Will the Minister of
Labour and Employment be pleased
to state:

(a) the progress made in the direc-
tion of introducing Yogasanas for im-
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proving the health of industrial work-
ers; and

(b) how many Centres have becn
opened till now and with what result?

The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): (a) A Pilot project of Yoga-
sanas is being run for insured indus-
trial workers of Delhi since October,
1960, by the Bharat Sewak Samaj with
a grant-in-aid from the Employees’
State Insurance Corporation. Facili-
ties for Yogasanas are also being pro-
vided under the Contributory Health
Service Scheme in Delhj for all bene-
ficiaries under that Scheme.

(b) 5 Centres have been opcned
under the E.SI. Scheme whecre 1338
workers have received training upto
31-12-1961. Eight Centres are func-
tioning under the C.H.S. Scheme.

Training of Masons

«4g9 J Shri D. C. Sharma:
‘7 Shri Balakrishnan:
Will the Minister of Labour and
Employment be pleased to state:

(a) whether there is a proposal to
set up training schools to impart
training in building craft to ‘masons
and others engaged in building indus-
try;

(b) whether the proposal has been
worked out; and

(c) if so, the details thereof?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) A schemc for train-
ing in Building and Construction in-
dustry is under consideration.

(b) and (c). Do not arise.

Employees’ State Insurance Scheme

( Dr. Ranen Sen:
Shri Dinen Bhattacharya:
«470. { Dr. Saradish Roy:
Shri S. M. Danerjee:
Shri Sarkar Murmu:

Will the Minister of Labour and
Employment be pleased to state:
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(b) whether it is a fact that several
Commissions and Committees that
were set up to go into the working
of the Employees’ State Insurance
Scheme, have recommended inclusion
of families of workers insured under
E.S.I. Scheme; and

(b) if so, what are the reasons for
not covering families of insured per-
sons in West Bengal and Bombay?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) Yes.

(b) Families have been covered in
Greater Bombay with effect from the
24th January, 1962. In West Bengal,
the state Government propose to
extend medical care to families after
adequate arrangements for hospitali-
sation have been made.

Establishment of Large
Aluminium Plant

*471. Shri D. R. Chavan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether an industrial license
has been granted for the establishe
ment of a large aluminium plant based
on Koyna Hydro-Electric power;

(b) if so, whether it is in the pri-
vate sector or public sector;

(c) if in the private sector, the
name of the firm; and

(d) the proposed site for its loca-
tion?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): a) to (d). A
licence under the Industries (Deve-
lopment and Regulation) Act, 1951,
has been granted to M|s. Tendulkar -
Industries (P) Ltd., Bombay, for the
establishment of a 20,000 tonnes alu-
minium smelter at Pophli, near
Chiplun in Ratnagiri District (Maha-~
rasthra) based on Koyna Hydro-elec-
tric power.
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Indian Technical Personnel for Ghana
*472, Shri Inder J. Malhotra: Will
the Prime Minister be pleased to state:

(a) whether it is a fact that a large
number of technica] personnel from
India are being employed by the
Ghana Gov: nment; and

(b) if so, whether the Ghana Gov-
ernment have approached the Govern-
ment of India for any such recruit-
ment?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Some technical
personnel from India are employed
by the Ghana Government

(b) Yes, Sir. The Ghana Govern-
ment have sought and are continuing
to seek our assistance in recruiting
<ertain technical personnel for their
different services.

T THE A

*¢o3. ot fawrarr &5 : A
afoen Far sE w47 gg JT7 FT
A FG

(%) Faraga=? fe s o
F THF AT Y INfA BT UF TqTAR-
At FHT THF AT wqrfyd w99 a7
frRRFTE L, o7

(=) afz g, a1 s9TRT a1 N
XGTYFT F FA1 ALY FRIr 7

Tiforsg at swh HAerw | g
wH (s e (F) o A
(=) seafaa a2 0w A% O
AwF & AATaw fawra graelt ww
1 gE AR AT FE@E] § FH
FLA AT HIFI FT FeATT eI FF
nfas A=&) TE& T gFT |

Verification of Trade Union
Membership

*474. Shri Nath Pai: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) whether the verification work
in respect of trade union membership
for the year 1960-61 has been com-
pleted; and .

(b) if so, what are the details of the
results of verification in respect of
trade unions in coal-mines and the
membership of different unions in
each of thc mines in Madhya Pra-
desh?

The Minister of Labour in the Mini-
stry of Labour and Employment (Shri
Hathi): (a) As desired by the Trade
Union Organisations verification for
the year 1960-61 was not undertaken,
due to General Elections.

(b) Does not arise.

Tribal Advisory Board in NEFA

S Shri D. Ering:
7\ Shri Rishang Keishing:

Will the Prime Minister be pleased
to state:

*475.

(a) whether the N.E.F.A. admini~
stration has constituted a Tribal Ad-
visory Board or Committee for fram-
ing schemes and their implementa-
tions;

(b) if so, the number and names of
the members of the Board; and

(¢) since when it has been consti-
tuted?

The Minister of State in the Minis-
try of Externa] Affairs (Shrimati
Lakshmi Menon): (a) to (c¢). The
N.E.F.A. Development Committee was
constituted in 1954. It was recently
redesignated as the N.E.F.A. Develop-
ment Board and performs the func-
tion of guiding the preparation and
fmplementation of developmental
schemes.

The Board has a strength of 17
members as follows:
(i) Shri D. Ering, M.P,;

(ii) Shri Chowkhaman Gohain,
formerly M.P. for N.EF.A,;
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(iii) One tribal representative
from each of the five Division
of the Agency;

(iv) Commissioner, N.EF.A,;

(v) Development Commissioner,
N.EF.A,;

(vi) Assistant Financial Adviser,
NEFA,;

(vii) Heads of Developmental

Department of NEFA;

(viii) Deputy Registrar of Co-
operative Societies; and

(ix) Cottage Industries Officer.

Other officers are asked to attend
the meetings of the Board as an when
required.

Entry Permits for Goa

( Shri Jedhe:
*476.{ Shri Nath Pai:
L Shri D, C. Sharma:

Will the Prime Minister be pleased
to state:

(a) for how long the present per-
mit system for visiting Goa will
continue;

(b) the circumstances under which
a permit is at present granted to a
citizen from other parts of India to
visit Goa;

(c¢) whether the number of permits
being issued each day has been on
the increase; and

(d) if so, in what ratio?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) The Govern-
ment are contemplating discontinu-
ance of the present system of permits
in the near future.

(b) The permit system was intro-
duced as a temporary measure so as
to avoid a large influx of persons
from other parts of India before nor-
malcy was fully restored . in Goa,
Daman and Diu. This is the princi-
pal criterion adopted in determining
grant of permits, Generally, permits
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are granted to citizens from other
parts of India for visiting relations
and friends, performing pilgrimages,
or maintenance or development of
existing business interests.

(c) and (d). The number of per-
mits issued has been on the increase,
The permit systcm was introduced in
January 1962 The figures of permits
issued havc been:

January (as from 22-1-62) .. 118

February .. 786
March ..1862
April ..2170

Spun Silk Factories

*477. Shrimati Renuka Ray: Wil
the Minister of Commerce and In-
dustry be plcased to state:

(a) the criteria followed in set-
ting up Spun Silk Factories in diffe-
rent States; and

(b) how many Spun Silk Factories
have been set up so far?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) A statement is
laid on the Table of the House.

STATEMENT

CRITERIA FOLLOWED IN SETTING UP
SpUN SiLk FACTORIES

(1) Need for the production of
additional spun silk yarn
with reference to actual de-
mand vis-a-vis the installed
capacity of the existing mills.

(2) Availability of adequate raw

material within the country

after fully catering to the
needs of the existing mills.

~

@3
(4

~

Disposal of finished products.

~

Availability of foreign ex-
change for import of machi-
nery; and

(5) Earning/saving of forelgn ex-
change after the commission-
ing of the new unmns.
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(b) Two—one in Mpysore and the
other in Assam.

Displaceq Persons in Delhi

*478. Shri Shiv Charan Gupta: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) the number of eligible displac-
ed persons in Delhi who have not
been provided with alternative busi-
ness accommodation so far;

(b) whether there is any proposal
to provide them with business ac-
commodation; and

(c) how long it will take to com-
plete their rehabilitation?

The Ministser of Works, Housing
and Supply (Shri Mehr Chand
Khanna): (a) Most of the displaced
persons who were registered in Delhi
prior to August, 1960, and were eligi-
ble for the allotment of house/shops
in Delhi, have been provided ac-
commodation either in the evacuee
properties or in the 59,000 houses,
tenements/shops and plots construct-
e¢d by the Department of Rehabilita-
tion in Delhi.

(by and (c). The Decepartment of
Rehabilitation is not formulating any
new schemes now. The problem of
the remaining displaced persons will
be dealt with as a part of the over-
all problem of over-crowding and
slum-clearance in Delhi.

Export of Hemp

*479. Shri Hem Barua: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether UK. is one of the
b.yers of Indian hemp; and

(b) if so, the quantity that is an-
nually exported to that country and
the foreign exchange earned?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b). A statement
Table of the House.

is laid on the

STATEMENT

Value : InRs. lakhs -

Year Quantity Value
(in 000 Cwts.)

1958 . . 110 41

1959 . . 77 29

1960 . . 73 32

1961 . . 43 18

Synthetic Rubber Production

*480. Shri Chandak: Wil] the Minis-
ter of Commerce and Industry be-
pleased to state:

' (a) when the production of synthe-
tic rubber is expected to start in the -
country;

(b) whether it is a fact that the-
production of synthetic rubber has
been delayed on account of shortage
of industrial alcohol; ang

(c) if so, what steps Government
have taken to increase the produc-
tion of industrial alcohol?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) By the end of.
1962.

(b) No, Sir.

(¢) Docs not arise.

Export of Sewing Machines
-+
*481 J Shri Daljit Singh:
‘ \ Shri E. Madhusudan Rao:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of sewing machines
exported during the first quarter of
the current year; and

(b) the names of countries to which:
exported?



2835 Written Answers

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
and (b). Export statistics for the
current jyear ‘are available only in
respect of January and February
1962, During this period, 2639 sew-
ing machines valued at Rs. 2-24 lakhs
have been cxported to:

Iran, Iraq. Nigeria, Kuwait,
Pakistan, Ceylon, Malaya, Thailand,
Ghana, Kenya etc.

yar w1 faww

*g3. ot wed THN . T AR
Y TZ TR Y FI0F

(F) 3zr7 5 faFm F fm swieA
T 3177 IF 25T KT FF A5 CFAAT
gergar & T g AW

(&) Wit 7 977 % fawra ¥
e famr gwr7 i Agrmar T #1 e
g

e w14 AT ® TS WAt

(et weR qAR ) ¢ (F) BT ATAAL-

q5  TEEAT-FEGAT F omAGH ;AT

THEA 3§ FUT & 3 AR ET0 FT AZEAT
S (I CA &

(@) =it fag qeg # Fg@a
& S TEY &, 9 IT qHG TF AT G
|3y, wa a% % ag 2o mfgs gfee §
AATHT AAITNT 7 Y AY | gura
3337 7 & i syart St & fraw A
adarT afdfeafaat # qagr ) seey
¥, gurt FIAr WA FT QF THAEY
TF AT TAT U1 AR IEY 0F O
dart A, foad oF doadfa faem
AT T AT T@T AT A1 1 T G
TG I7 Q" ¥ FTY TAY & a3,
far gw Somed | Qar famrw g fF
gfw, gt a1 9 wfw @,
A T, (eI, g9 AT @R
F &A1 ¥ ggraar & sg

MAY 7, 1962

Written Answers 2836

Contribution to Employees’ State
Insurance Scheme

*483. Shri S, M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether employers have agreed
to increase their contribution towards
the Employees’” State Insurance
Scheme; and

(b) if so. to what extent?

The Minister of Labour in the
Ministry of Labour anq Employment
(Shri Hathi): (a) and (b). On the
recommendation  of the Eniloyees’
State Insurance Corporation, the rate
of employers’ special contribution has
been raised from 1} per cent. to 2}
per cent. of the wage bill in imple-
mented areas with effect from the 1st
April, 1962.

Judiciary in Goa

*484, Shri Raghunath Singh: Will
the Prime Minister be pleased to
state whether Government are con-
templating to establish an efficient
judiciary system in Goa on the Indian
pattern to integrate Goan judiciary
with the rest of the country?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): The judiciary in
Goa is at present functioning on the
old pattern. Eventually, it will have
to conform to the Indian pattern. It
is felt, however, that the pro-ess of
integration should be gradual so as
to give sufficient time to the lawyers,
the general public as well as the
judiciary for a smooth transiticn.

Titanium Industry in Travancore

J Shri Warior:

v485. \ Shri Vasudevan Nair:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether a three-man team from
the Industrial Group Monticatini had
any discussions with either the Union
Government or the State Goveinment
of Kerala about the terms of colla-
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boration for the development of
Titanium industry in Travancorc; and

(b) if so, with what results?

The Minister of Industry in the
Ministry of Commerce ang Industry
(Shri Kanungo): (a) and (b). A team
trepresenting the Industrial Group
Monticatini, Italy did come over to
India recently to discuss with the
Union Government the terms of col-
laboration for the manufacture of
Titanium Dioxide by M/S. Travancore
Titanium Products Lt., Trivandrum.
As the question of collaboration with
Monticatini is still at negoliation
slage. it is premature to say anything
about the result of the discussivns

Setting up of Central Apprenticeship
Council

*486, Shri Indrajit Gupta: Will the
Minister of Labour and Emp!oyment
be pleased to state:

(a) whether 'Ehe Central App'cntice-
ship Council has been set up as re-
quired by the Apprenticeship Act,
1961;

(b) if not, the reasons for the de-
lay in constitutiiig the Councii: and

(c) the number of approntices likely
to be enrolled under the Act by the
end of 19627

The Minister of Labour in the
Ministry of Labour and E€mployment
(Shri Hathi): (a) and (b). No; Rules
regarding the composition etr. of the
Council have already been formulated
and steps are now being talen to
establish the Council.

(¢) It is not possible to indicate
the number at this stage.

Aluminium Plant in M P.

Shri Birendra Bahadur
S'ngh:
Shri Subodh Hansda:
Shri S. C, Samanta:
L Shri Naval Prabhakar: i

“487.

i
Will the Minister of Commerce and
Industry be pleased to state:

2838

(a) whether Government have re-
ceived the report of Hungarian Ex-
perts for the establishment of an
Aluminium Plant in Madhya P.adech;

(b) if so, what are its main r. ints;
and

(c) whether Government have

since studied them?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) No, Sir.

(b) and (c). Do not arise.

Mahalanobis Committee

(" Shri D. C, Shrama:
Shri Shree Narayn Das:
Shri Bibhuti Mishra:
"488.{ Shri S. M, Banerjee:
| Shri Yallamanda Reddy:
| Shri Bade:
| Shri Brahmjeet:

Will the Minister of Planricg be
pleased to state:

(a) the cxtent of progress made
by the Mahalanobis Committeec ap-
pointed by the Government of India
about the income distributions; and

(b) when the Committee wil! sub-
mit its report?

The Minister of Planning and La-
bour and Employment (Shri Nanda):
(a) The Committee last met on 5th
and 6th April, 1962 and considered the
tentative lines of its report.

(b) The Committec is expected to
examine the preliminary draft of its
report on the basis of the data al-
ready collected within the next 4 or
5 months. It is not possible at this
stage to indicate the exact date by
which the Committee will submit its
report.

Difficulties of Biscuit Manufactureis
*489, Shri Vidya Charan Sukhla:

Will the Minister of Commercc and
Industry be pleased to state:

(a) whether Government’s utten-
tion has been drawn to the presi-
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dential address at the 12th annual
general meeting of the Federatlion of

Biscuit Manufacturers of India
wherein certain  difficulties of the
biscuit manufacturers have been
mentioned:

(b) what are their main difficulties;

(¢) what remedial action is propos-
ed to be taken with regard to each
of them;

(d) whether it ig a fact that the
Industries Ministey promised about
three years back to supply sugar at
the sugar export price for the biscuits
meant for export; and

(e) if so, how and when this pro-
mise will be implemented?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (e). A state-
ment is laid on the Table of the
House. [See Appendix I annexure
No. 87].

Bonus for Plantation Workers

*490. Shri P. C, Borooah: Will the
Minister of Labour and Emplovyment
be pleased to state:

(a) whether the question of bonus
for plantation workers for 1960 has
been settled; and

(b) if not, how long it is likely to
take the Plantation Labour Commit-
tee to settle the issue?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a). Yes. An agreement
providing for payment of bonus to
plantation workers in Assam, West
Bengal and Tripura for 1959, and
1961 was signed on 26-4-61 at a
meeting of the Bonus Sub-Committee
of the Industrial Committee on Plan-
tations.

(b), Does not arise.

Industrial Estates

*491. Shrimati Renuka Ray: Will
the Minister of Commerce and In-
dustry be pleased to state:

MAY 7, 1962

Written Answers 2840

(a) whether it is a fact that a large
number of Industrial Estates are to be
established during the Third Five
Year Plan period in rural areas on
State-wise basis; and

(b) if so, what steps are being
taken to instal electricity power re-
quired for functioning of small scale
industries in these rural areas where
so far it has not been provided?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.

(b). The Third Five Year Plan in-
cludes provision for the electrifica-
tion of 20,000 villages, which would
bring the total number of elecirified
villages to about 43,000 at ‘he cnd of
the Plan.

Expor{ of Manioc Meals

*492. Shri A. K. Gopalan: Will the
Minister of Commerc¢ and Industry
be pleased to state:

(a) the quality’ of exports of
Manioca meals produced from Tapicca
Chips from Kerala;

(b) whether there was any effort
by the State Trading Corporation to
procure and export Manioc meal
this yecar; and

(¢) if so, whether efforts were suc-
cessful?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
(a) The quality of export of manioc
meal produced from tapioca chips
from Keralg varies from exporter to
exporter but it generally conforms to
the following specification:—

contant—

0%

(1) Minimum starch
(ii) Maximum impurities of
—crude fibre—5%

—sand & silica—2%
(b) and (c). Yes, Sir, State Trad-

ing Corporation were- intending to
export sizable quantities of manioc
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meal during the current season end-
ing May 1962, but the quantity of
topioca chips available for export has
been very small duc to incessant
rains, floods and crop failure,

Overmen in Coal Mines

*493. Shri Nath Pai: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) whether it is g fact that the
oremen working as over-men in the
coal mines for the last several years
have been required to pass a written
examination to enable them to be
confirmed in that post;

(b) if so, what
such overmen; and

is the number of

(c) what prompted Government lo
Tequire them to pass a written exa-
mination?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a). Under the Coal
Mines Regulations, 1957, persons em-
ployed as overmen have to pass a
written examination to enable them to
continue as Overmen. Written exa-
mination was however not necessary
up to the 23rd October 1960 in the
case of those who had worked
as Overmen for not less than five
years, and up to the 28th February
1962 in the case of those who had
‘worked as Overmen for not less than
ten years.

(b). Information is being collected
and will be placed on the Table of
the Sabha.

(c) Greater safety of mine work-
ings.

Portuguese Nationality for Goans

*494, Shri P, C, Borooah: Will the
Prime Minister bc pleased to state:

(a) whether it is a fact that an
agreement has been reached with the
Portuguese Government on the ques-
tion of guaranteeing of Portuguese
nationality for inhabitants of Goa,

Daman and Diu who wished to main-
lain such nationalily; and

(b) if so, what are the precise
terms of the agreement?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir. The
Government of India have stated that
they have no desire to thrust Indian
nationality on any persons unwilling
to accept the status of Indian citizens.

(b) Notes exchanged between the
Government of India and the Govern-
ment of Portugal on this subject are
placed on the Table of ‘the House.
[Placed in Library. See No. LT-82(62]

Small Scale Industries Corporations

( Shri Warior:
*495. { Shri Vasudevan Nair:
[ Shri M. K. Kumaran:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Union Government
have drawn up a scheme to refinance
the Small Scale Industries Corpora-
tions of States: and

(b) if so, the dctails thereof?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) No, Sir.

(b) Does not arise.

Shortage of Coal and Raw Materials
in Amritsar

f Shri D. C. Sharma:

*498. \ Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether industrial production
in Amritsar suffered a serious set-
back during March on account of the
shortage of coal and coke and raw
materials like yarns of artificial silk
and wool;

(b) if so, the steps taken to meet
the above supplies; and
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(¢) thc position in the matter at
present?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) to
(¢). The Small Scale Woollen Manu-
facturers’ Association Amritsar, had
represenied against the difficulties in
obtaining woollen weaving yarn at
reasonable prices. Steps have been
taken to arrange supply of woollen
weaving yarn to woollen manufac-
turers at reasonable prices through
the All India Woollen Mills Associa-
tion, and the Federation of Woollen
Manufacturexs.

No closure is reported due to
shortage of coal and coke.
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Registered Unemployed in U.P.

724. Shri Sarjoo Pandey: Will the
Minister of Labour and Employment
bc pleased to state:

(a) the number of persons (gradu-
ates and non-graduates) registered
during the year 1961-62 in various
employment exhanges in Uttar Pra-
desh; and

(b) numbe:r of such persons in both
the categories who were provided with
employment assistance during the
same period?

The Minister of Labour in the Min-
istry of Labour and Employment
(Shri Hathi): (a) and (b).

Registra-  Placements

tion during
during § 1961-62
1961-62
Graduates . 20,694 2,646
Non-graduates (Mat-
triculates & Inter-
mediates) 1,80,350 18,000

Paper Manufacturing Industry in
Tirunelveli

725. Shfi M. P. Swamy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is under the con-
sideration of Government to start
paper manufacturing industry in Tiru-
nelveli District of Madras State
where raw material for this purpose
is available in abundance;
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(b) if so, the details thereof; and

(c) if not, the reasons therefor?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). The
development of Paper Industry has
been left mostly to the private sector
and one private party has been grant-
ed a licence to establish a 10 »ton/day
integrated pulp and paper plant in
Tirunelveli District of Madras State.
This plant is expected to go into pro-
duction in 1963. Government have no
proposal under consideration for set-
ting up a paper manufacturing unit
in that district.

Rural Housing Scheme

726. Shri E. Madhusudan Rao: Will
the Minister of Works, Housing and
Supply be plcased to state:

(a) the amount allocated to the
various State Governments for the
Rural Housing Scheme, for the year
1962-63; and

(b) the terms and conditions of the
loan to be given to the farmers for
the construction of houses in the vil-
lages under the above scheme?

The Minister of Works, Housing
and Supply (Shri Mehr Chand
Khanna): (a) It is not possible to give
the figures at this stage as the alloca-
tion of the Central assistance can be
determined and communicated to
State Governments only after the
Demands for Grants for the current
financial year have been voted by
Parliament.

(b) Under the Village Housing Pro-
jects Scheme, the State Governments
can sanction House-building loans to
the extent of 66-2/3 of the estimated
cost of construction, subject to a maxi-
mum loan of Rs. 2,000 per house.
The loans are repayable in 20 years
with interest at about 5 per cent per
annum.

Training of Foreign Scientists in india

727. Shri Bibhuti Mishra: Will ¢the
Prime Minister be pleased to state:

(a) whether the Government of
India have framed any scheme for
training foreign scientists at atomic
power stations being constructed dur-
ing the Third Five Year Plan period;

(b) if so, the broad outlines of the
scheme; and

(c) the estimated expenditure to be
incurred by the Government of India
in this regard?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy: (Shri Jawaharlal
Nehru): (a) It is the intention of the
Government of India to throw open
the first atomic power station which
will be located at Tarapur for the:
training of scientists approved by the
Government from other countries and.
more especially from the underdeve-
loped countries. The station at Tara-
pur is expected to be completed in the
first year of the Fourth Five Year
Plan, It is, therefore, too early to
draw up a detailed scheme for train-
ing at this atomic power station.

(b) and (c). Do not arise. °
Financial Aid to U.P.

728. Shri S. M. Banerjee: Will the
Minister of Planning be pleased to-
state:

(a) whether the question of giving
financial aid to various States during
Third Five Year Plan has been finally
decided;

(b) if so, what aid has been given
to UP.; and

(c) what was the actual demand of
U.p?

The Minister of Planning and
Labour and Employment (Shri
Nanda): (a) The total outlay, the re-
sources to be raised by each State and
the amount of Central assistance for
the Third Plan period have been
broadly agreed to.

(b) The Central assistance allocated
for the Annual Plan 1961-62 and for
1962-63 are Rs. 51 crores and Rs. 58
crores respectively.
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(c) The Central assistance for State
Plans is allocated after considering a
number of relevant factors which
‘vary from State to State.

Indo-German Production- cum-
Training Centre

729. Shri S. M. Banerjee: Will the
"Minister of Commerce and Industry
"be pleased to state:

(a) whether it is a fact that no
.syllabous exists for training in Indo-
German Production-cum-Training
«Centre;

(b) if so, the details of various
:training schemes:

(c) whether one of the Indian
Directors has recently left the Centre;
;and

(d) if so, the reasons therefor?

The Minister of Industry in the
‘Ministry of Commerce and Industry
(Shri Kanungo): (a) Details of all
programmes and syllabus for indivi-
-dual courses have been drawn up.

(b) The Centre has formulated
.schemes and is giving training in the
following trades:

. Tool room, Machine shop,
. Smithy and Forge shop.

. Grinding and Plating shop.
. Heat treatment shop.

. Welding.

. Sheet metal,

. Foundry.

. Pattern shop.

. Wood working.

. Painting.

© o a1 Ok D=

—_
- o

. Electrical Maintenance.

—
n

. Drawing office.
. Material testing.

—
w

(c) and (d). The Indian Director,
‘who was on deputation to the
National Small Industries Corporation
Limited since 9-6-1960, has gone back

MAY 7, 1962

Written Answers 2848

to his parent department and another
officer has taken over as Director.

Circulation of Language Newspapers

730. Shri Raghunath Singh: Will
the Minister of Commerce and Indus-
try be pleased to state how many lan-
guage ncwspapers in  India have
shown regular increase in their cir-
culation since the present control of
foreign newsprint and licence to im-
port newsprint orders have been en-
forced since last four or five years?

The Minister of International Trade

_in the Ministry of Commerce and

Industry (Shri Manubhai Shah):
The following table gives the infor-
mation, to the extent readily avail-
able, regarding the number of lan-
guage newspapers (excluding English,
bilingual and multi-lingual) in India
and the increase in their circulation
during the four years ending 3lst
March, 1960:

Yecar No. of Percentage
Newspapers  of
Increase
in circu-
lation over
the  pre-
vious year
1956-57 . . 1248 06
1957-58 . - 1729 92
1958-59 . . 2145 11'09
1959-60 . . 2204 83

Dacoity by Pak Nationals

Shri Raghunath Singh:
731. { Shri Bibhuti Mishra:
Shrimati Maimoona Sultan:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that an
armed dacoity was committed on the
3rd April, 1962 by eight Pakistani
nationals in Sirianwali village five
miles from Fazilka in Ferozepur Dis-
trict; and

(b) if so, the steps taken in the
matter?
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The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir. A dacoity by
some armed Pakistani nationals was
committed in village Sirianwali, rear
Fazilka on the night of 3/4 April,
1962,

(b) A series of meeting have been
held, since the incident occurred, bet-
ween the Indian border police officers
and their Pakistani counterparts, for
the rounding up of the culprits. Fur-
ther investigations are proceeding.

Fuel and Steam Economy

732, Shri Shree Narayan Das: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the important recommendations
and suggestions made by experts in
fuel and steam economy from the
U.K. Industrial Efficiency Service; and

(b) the extent to which these have
been given effect to?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanunge): (a) and (b). A
statement is laid on the Table of the
House. (See Appendix I, annexure
No. 88].

Code of Efficiency and Welfare

J Shri Shree Narayan Das:
783 < Shri K. N, Pande:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that the
Tripartite Commit‘ee to discuss tne
draft Code of Efficiency and Weltare
is going to meet:

(b) if so, when; and

(c) the reasons why the meeting
was postponed?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) Yes.

410 (Ai) LSD—3. "

.

(b) The date has not yet been
fixed.

(c) The meeting fixed for T7Tth
April was postpcned for reasons of
administrative:- convenience,
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Lands owned by Indians in Burma

736. Shri Ramanathan Chettiar:
Will the Prime Minister be pleased
to state the amount of compensation
paid so far by the Burma Govern-
ment to the Indian nationals owning
lands in Burma?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): The Government of Burma,
it is understood, do not maintain sta-
tistics of compensaticn paid to
nationals and non-nationals separate-
ly. The total amoun! of compensa-
tion paid so far by the Government
of Burma to persons whose land had
been nationalised is estimated as

follows:—
Rs.
1955-57 44,13,575
1957-58 62,33,904
1958-59 49,39,665
1959-60 11,79,083
19693-61 6,65,851
Total . 174,32,083

The amount paid to Indian nationals
out of this sum is not known.

Television in India

737. Shri Raghunath Singh: Will
the Minister of Information and
Broadcasting be pleased to state whe-
ther T. V. Service of India is gaining
popularity and detail the steps being
taken by Government to make it more
popular and cheap so that common
people may have benefit of it?

The Minister of Information and
Broadcasting (Dr. B. Gopala Reddi):
Yes. Sir, the small T. V. Service at
Delhi for adult education centres and
Higher Secondary schools has proved
to be both popular and useful within
its limited scope, Its beneficiaries
are primarily the common people in
the localities where community sets
are installed and pupils in the schools.

Steps are being taken at Delhi to
instal sets in more Higher Secondary
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Schools and to form more community
centres or teleclubs. There is how-
ever no proposal to introduce popular
entertainment programmes at Delhi
as the educational T. V. Station is in-
adequately provided for that purpose
and as T. V. receiving sets are also
not available for general sale.

Shortage of Power Supply in Tea
Industry

738. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that tea in-
dustry in North East India is suffer-
ing from shortage of power supply;

(b) if so, what iz the shortfall in
the annual supply of power in re-
lation to requirements;

(¢) how far this shortfall can be
made up with the completion of the
Jaldhaka project; and

(d) by what time this project will
be completed?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Only a few gardens in the Darjeeling
area have reported power shortage.

(b) No precise information is avail-
able,

(c) and (d). With power from the
Jaldhaka project expected to be avail-
able by 1964, supplemented by earlier
supplies from Bijanbari Hydel Pro-
ject and ‘The Little Rungneet
Scheme’, the gardens in North Bangal
are not expected to experience any
power shortage.

Training of Apprentices

739, Shri Indrajit Gupta: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it has been decided as
to what ratio of apprentices will be
recruited under the Apprentices Act,
1961;
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(b) whether any decisions have
been taken regarding the period of
apprenticeship and stipends payable;
and

(c) whether the apprentices will be
assured of regular employment at the
end of their training period?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) and (b). No; these
questions will be considered in con-
eultatina with the Cen‘ral Appren-
ticeship Council to be established
shortly.

(c) No; Secction 22(1) of the Ap-
prentices Act, 1961 alrcady provides
that it shall ncith.r be obligatory on
the part o{ the cmploycr to offer any
employment nor shall it be obligatory
on the part of the apprentice to ac-
cept employment under the employer.

Loans to Tea Estates

740. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have
launched a Rs. 5 crore scheme to pro-
vide long term finance for the Tea
Estates;

(b) if so, how many applications for
grant of loans under the scheme have
been received and how many of them
have been disposed of; and

(c) the total value of the loans
granted under the scheme so far?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) and (c¢), 36 loan applications
involving Rs. 2.16 crores received are
under scrutiny by the Tea Board.

Construction of Roads in NEFA

741, Shri Rishang Keishing: Wil
the Prime Minister be pleased to
state:

(a) the mileage of all weather and
fair weather motorable roads conse

tructed in NEFA during the Second
Five Year Plan:

(b) major and minor bridges cons-
tructed on these roads; and

(c) how far the target fixed has
been achieved?

The Prime Minister and Minister
of Exiernal Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) 317 miles 4 furlongs of
all wcather and fair weather motor-
able roads were constructed in NEFA
during the Second Five Year Plan
period.

(b) No major or minor concrete
and iron bridges were constructed.
Other simple type of bridges have,
however been built on these roads,
wheoerever necessary.

(¢) The Second Five Year Plan
target for roads was 273 miles. The
target has thus been exceeded.

Rural Housing Scheme

742. Shri Rishang Keishing: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether Government, under the
Rural Housing Scheme. have selected
some villages in Manipur, Nagaland
and N.EFA.:

(b) if so, the number and names
of the villages selected; and

(c) the scope for expansion of the
scheme during the remaining period
of the Third Five Year Plan?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) Only the Manipur Administration
have selected some villages for deve-
lopment under the Village Housing
Projects Scheme. The other adminis-
trations have not shown interest 1in
the Scheme.

(b) Against their allocation of 20
villages for the Plan period, the
Manipur Administration have made
a provisional selection of 29 villages.
A list of the villages is laid on the
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Table of the House. [See Appendix
I, annexure No, 89].

(c) The question of expanding the
scope of the Scheme to more villages
in Manipur can be considered only
when the Scheme has made sufficient
progress in the village already
selected.

Netaji Inquiry Committee Report

743. Shri P. C, Borooah: Will the
Prime Minister be pleased to state:

(a) whether the attention of the
Government has been drawn to the
reported discrepencies in the Netaji
Inquiry Committee Report pointed
out at a symposium organised by the
Cultural and Debate Section of the
Calcutta University Institute held in
the second week of April; and

(b) if so, whether Government pro-
pose to institute a further inquiry
into the mystery of Netaji’s disappear-
ance in view of the discrepencies
referred to above?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir. Government
have seen reports that the Cultural
and Debate Section of the Calcutta
University Institute held a sym-
posium in the second week of April
during which certain aspects of the
Netaji Inquiry Committece Report
were discussed.

(b) The Netaji Inquiry Committee
after examining all the evidence, had
presented a majority report which
established that Netaji had died n
an air-accident. The basic conclu-
sions reached by the Committece have
never been s-riously questioned.
Government are satisfied that there
is no justification on the basis of
available facts for the holding of a
further enquiry into the question.

Sugar Mills and Tile Factories

744. Shri Jena: Will the Minister
of Commerce and Industry be pleased
to state:
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(a) Whether Government of Orissa
have approached the Central Govern-
ment for allotment of some extra
funds for establishing industries, par-
ticularly, sugar mills and tile factories
in rural areas for fire-proof roofing
of houses in the State; and

(b) if so, the reaction of the Cent-
ral Government to this proposal?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). Infor-
mation is being collected and will be
laid on the Table of the House in due
course.

Mineral Sands of Kerala

745. Shri Natarajan: Will the Prime
Minister be pleased to state:

(a) whether any quantitative
assessment of the Mineral sands
found along the sea coast in Kerala
has been made during the last decade;
and

(b) whether any research has been
undertaken to assess the quality,
utility and quanlity of rare minerals
found, for example, Monazite etc. in
the Mincral sands of Kerala?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes. Investigations for
quantitative estimation of the mona-
zite and ilmenite contents of the
heavy black mineral sands of the sea
coast of Kecrala and Madras States
were started by the Atomic Minerals
Division of the Department of Atomic
Energy during 1950-51 and have been
continued year after year. Informa-
tion regarding these investigations
including their results is published in
the Annual Reports of the Do2part-
ment of Atomic Energy which are
circulated to the Members of Parlia-
ment and also contained in the
following scientific papers/journal,
copies of which are being placed in
the Lok Sabha Library:

(1) “Prospecting and Evaluation
of Beach Placers along the
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Coastal Belt of India” by
- V. Mahadevan, G. R. Narayan-
das and N. Nagaraja Rao—
Presented at the Second
International Conference on
the Peaceful Uses of Atomic
Energy Gencva, Scptember
1958, and contained in the

proceedings of the Conference. .

(2) “A Survey of Uranium &
Thorium, Occurrences in
India” by K. L. Bhola, etc.—
Presented at  the  Second
Intcrnational Conference on
the Pcaceful Uses of Atomic
Energy, Geneva, September
1958, and centained in the
proceedings of the Conference.

(3) “A Review of the Activities
of the Atomic Minerals Divi-
sion” by D. N. Wadia and
K. K. Dar contained in
“Industrial India—Atomic
Energy Supplement” January
1961.

(b) The valuable minerals in the
beach sands are ilmenite, monazite,
rutile, zircon and sillimanite. With a
view to ensuring that the quality of
the minerals, which are recovered, is
uniformly good, certain minimum
specifications have been prescribed.
Nevertheless rescarch work is direct-
ed towards obtaining improved
recoveries of the minerals and an
integrated flow-shect for their recovery
has been developed. The major uses
of these minerals are well established.
However, selected projects are in pro-
gress to further develop their appli-
cation in industry.

Industries in Jammu and ‘Kashmir

Bakshi Abdul Rashid:
746. 3 Shri Abdul Ghani:

will the Minister of Commerce and
Industry be pleased to state:

(a) the new industries started in
Jammu and Kashmir State during the
years 1960-61 and 1961-62; and

(b) the facilities extended to them
by the Centre?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). The
information is being collected and
will be laid on the Table of the House
in due course.

Manipur Handloom Products

747. Shri Rishhang Keishing: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) the total quantity of yarn con-
sumed by Manipur in 1960-61 and
1961-62;

(b) the output of handloom pro-
ducts in Manipur in the said years;

(c) the marketling facilities avail-
able for handloom produts inside and
outside Manipur; and

(d) the schemes to improve and in-
creasc the handloom products and to
avail of more marketing facilities?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
The information is not available but
is being collected from the Manipur
Administration.

(b) Production figures are compiled
for calendar years. The figures for
the years 1960 and 1961 are as
follows:

(Figures in lakhs)

Year Production Value
Quantity
- Yds Rs.
1960 . - 3:06 4-46
1961 . . 4-84 6:76

(¢) Five sales depots have been
sanctioned for the Administration.
The Manipur Administration sanc-
tions loans to the Apex Society for
marketing. The All India Handloom
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Fabrics Marketing Cooperative Society
purchases Manipur handloom pro-
ducts periodically and sells them in
cities like Bombay, Calcutta, Delhi
and Madras.

(d) The Government of India gives
loans and grants for the development
of handloom industry in Manipur.
During the period from 1955 to 1961,
a sum of Rs. 3,14,236 was sanctioned
as loan and a sum of Rs. 1,43,3’6 was
sanctioned as grant.
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Scheduled Castes Persons Registered
with Employment Exchanges in
Madras State

749. Shri Elayaperumal: Will the
Minister of Labour and Employment
be pleased to state:

(a) how many Scheduled Castes
persons (Graduates and Non-
graduates) were registered during the
year 1961-62 in various employment
exchanges in Madras State; and

(b) how many of them were pro-
vided with the assistance of these
exchanges during this period?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) 27,304
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(b) 4,005 (Information by educa-
tional qualifications is not available).

Registered unemployed in Madras
State

750. Shri Elayaperumal: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of persons (Gradu-
ates and Non-Graduates) registered
during the year 1961-62 in various
employment exchanges in  Madras
State; and

(b) how many persons were pro-
vided with employment assistance
during the period?

The Minister of Labour in the Min-
ist:y of Labour anl Employment
(Shri Hathi): (a) and (b).

Registra- Place-
tions ments
during during
1961-62  1961-62

Graduates . 7,216 1,515
Non-Graduates

(Matriculates and

Intermed.ates) . 61,353 16,109

Industrial Disputes in Singareni
Coliieries

751. Shri P, Kunhan: Will the
Minister of Labour and Empioyment
be pleased to state:

(a) the reasons for the delay in
arriving at a decision regarding the
mdustrial dispute in the Singarems
Collieries Company over the payment
of increased verification allowance to
the store-keepers of main stores
which has been pending with Gov-
ernment since 23rd January, 1962;
and

(b) when a decision is likely to be
arrived at?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) and (b). The dis-
pute has already been referred for
adjudication on the 18th April, 1962
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Amport of Cotton from Pakistan

'752. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that India
proposes to seck increased supply of
cotton from Pakistan;

(b) if so, how much cotion is to be
imported from that country during
the next year and how much cotton
was importeq {rom that country
during cach of the last two years; and

(c) the Pakistan Government’s res-
ponse to the proposal mentioned in
part (a) above?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) Import of cotton from Pakistan
is made under the Indo-Pakistan
Trade Agreement. During the last
two yecars of the Agrecement, imports
of Puakistan Cotton amounted to 33,891
bales and 32,737 bales (upto 3rd
March, 1962) respectively. As for the
next year, it is too early to indicate
the quantity that is likely to Dbe
imported.

(c¢) The proposal is yet to be made.

Minerals in NEFA

754, Shri D, Ering: Will the Prime
Minister be pleased to state:

(a) whether Government are aware
of the rich mineral resources 1n
N.EF.A. area; and

(b) if so, whether Government are
going to explore the mineral resources
at an early date?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). The Geological
Survey took up investigations of
mineral resources of N.EF A. during
the Second Five Year Plan period and
these investigations are still continu-
ing. Some deposits of ceal, pyrites,

iron-ore, lime-stone and petroleum
have been found. The work done so
far has not, however, indicated the
presence of mineral resources in such
quantities as to permit their exploi-
tation.

Sugar Wage Board

755. Shrimati Vimala Devi: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the number of sugar factories
which have implemented the recom-
mendations of the All India Sugar -
Wage Board and the names of those
which have not yet impiemented the
same, in Andhra Pradesh; and

(b) the action taken by Govern-
ment to  get the recommendaticns
implemented in those factories?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) Recommendations
of the Board have been implemented
by 9 out of 11 sugar factories in
Andhra Pradesh. Negotiations are in
progress between the management
and workers of M/s. Sarvaraya Sugars
Ltd., Chelluru, with a view to imple-
ment the recommendations. The
Challapalli Sugars Ltd., Challapalli,
has not so far taken any step for
implementation.

(b) The State Government is pur-
suing the matter with the manage-
ments concerned.

All India Radio, Jammu

756. Shri Abdul Ghani: Will the
Minister of Information and Broad-
casting be pleased to state: :

(a) whether All India Radio,
Jammu Station can be heard through-
out the country; and

(b) if the reply be in the negative,
what steps are being taken to improve
the same and by what time?

The Minister of Information and
Broadcasting (Dr. B. Gopala Reddi):
(a) No, Sir.
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(b) Regional Services of All India
Radio are intended to provide cover-
age to the regions around the station.
They are not intended for coverage
throughout the country. There is,
therefore, no proposal to extend the
coverage of Jammu Station all over
India.

Daily and Weekly Newspapers of
Delhi

757. Shri Abdul Ghani: Will the
Minister of Information and Broad-
casting be pleased to stale the number
of daily and Weekly ncwspapers pub-
lished from Delhi and New Delhi in
English, Hindi and Urdu with their
names?

The Minister of Information and
Broadcasting (Dr. B. Gopala Reddi):
The information in respect of the year
1960 is contained in the annual Report
of the Registrar of Nowspapers for
India, 1961 (Part II) which was laid
on the Table of the House on the 7th
December, 1961. The Report of the
Registrar of Newspapers for India,
1962, containing information for 1961,
will be laid on the Table of the House
in due course.

Government-Sponsored Newspaper in
Dev Nagri Script

758. Shri P. N, Kayal: Will the
Minister of Iaformation and Drcad-
casting be pleas.d 1o stale whether
there is any proposnl {o publish a
Government-sponsored daily news-
psper in Dev Nagri Script but in
regional languages throughout the
country to foster national unity and
at the same time to infuse knowledge
to the masses?

The Minister of Information and
Broadcasting (Dr. B. Gopala Reddi):
No, Sir.
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Portuguese and Foreigners in Goa

760. Shri Jedhe: Will the Prime
Minister be pleased to state:

(a) the number of Portuguese
nationals staying at present in Goa;

(b) the number of other foreigners
staying in Goa (country-wisc); and

(c¢) the number of military and
police personnel from India on duty
up-to-date?

The Priine Minister and Minister of
External Affairs and Minister of
Atomic Inrcrgy (Shri Jawaharlal
Nehru): (a) to (c). Information 18
being collected and will be laid on
the Table of the House.

A.LR. Station at Ranchi

761. Shri H. C. Soy: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) whether it is a fact that All
India Radio Station at Ranchi 1n
Bihar has been set up to mect the
cultural needs of that region includ-
ing the encouragement and develop-
ment of tribal music and culture;

(b) if so, what is the percentage of
time allotted by the Station in a week
to the programmes of tribal music
and culture and the numbher of tribal
artists employed and its percentage
to the total number employed;

(c) what facilities are accorded to
these tribal artists in respect of
accommodation in the station; and

(d) which of the main languages
are being encouraged and to what
extent?

The Minister of Information and
Broadcasting (Dr. B. Gopala Reddi):
(a) Ranchi Station seeks to meet the
cultural needs of all the people in

that region of Bihar including not
only the tribal people but also indus-
trial labour and the large population
in towns and villages.

(b) There is no rigid allocation of
time between tribal and non-tribal
cultures. But approximately 10 per
cent of the total programmes broad-
cast are devoted to rural and folk
subj:cts and nearly 30 per cent of the
Staff Artists employed by the Station
come from tribal communities.

(c) The facilities are the ‘same as
to other Staff Artists.

(d) The muain language of that
region is Hindi which is the principal
language of the programmes. Scveral
dialects are also spoken in the regions
and of these seven are used in A.LR
Programmes i.e Oraon, Ho, Kurmali
Kharia, Munda, Nagpuria and
Santhali.

Opening of a Broadcasting Station
at Jamshedpur

762. Shri H. C. Soy: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that Gov-
ernment of India have a proposal to
open a Broadcasting Station at vam-
shedpur;

(b) if so, what will be the cultuar]
pattern of its programmes; and

(c) whether the local tribal lang-
uages of the area will find place in
the scheme?

The Minister of Information and
Broadcasting (Dr. B. Gopala Reddi):
(a) No, Sir. There is no proposal to
open a Broadcasting Station at Jam-
shedpur. However, the possibility of
installing a 1 K.W. Mediumwave relay
transmitter for relaying programmes
largely from Ranchi and Patna had
been under consideration. This pro-
posal has been deferred for the
present.

(b) and (c). Do not arise.



2867 Written Answers

Clashes on Indo-Nepal Border

( Shri Nath Pai:

Shrimati Maimoona Sultan:
Shri P. C. Borooah:

Shri Raghunath Singh:
Shri D. C. Sharma:

Shri Bibhuti Mishra:
763. < Shri A. S. Saigal:

Shri D. N. Tiwary:

Shri Prakaaa Vir Shastri:
Shri Yogendra Jha:

Shri Priya Gupta:

Shri Hem Barua:

Shri Biswanath Roy:

L ™r. Mahadasva Prasad:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that there
have been clashes on the Indo-Nepal
border between the rebe's  and the
royal forces during the past two
months;

(b) if so, how many such incidents
have taken place during the above
period; and

(c) what steps Government propose
t7 take to stop theso incid:nts?

The Prime Minister and Minister of
Exie.nal Affairs anl1 Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) No clash between the
rebels and the Royal forces of Nepal
has taken place on the Indian side
of the Indo-Nepal border.

(b) and (c). Do not arise.

.Auction of Lands near Masjid Mothk,
New Delhi

J Shri Hem Barua:
\ Shri S. M. Banerjee:

Will the Minister of Works, Hous-
ng and Supply be pleased to lay on
the Table a detailed statement of
evacuee lands at village Masjid Moth,
New Delhi together with the prices
and areas sold in auction by Govern-
ent since January, 1958 to this date?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
A statement giving the required

764.
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information is laid on the Table of
the House. [See Appendix I, an-
nexure No. 91].
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Mannfacture of Th-rmal Reclaimed
Rubber

763, Lhri Clundak: Will the Minis-
ter of Commere uni Industry be
ploased to state:

(a) the target for production of
thermal reclaimed ruhber by 1965-66;

(b) how many units have been
liccns:d so far to manufacture ther-
mal reclaimed rubber;

(c) the estimated installed capaci-
ties of cach of these units;

(d) how many unils are already
under production; and

(e) when others are expected to go
into producticn?

The Minister of Industry In the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (e). A state-
ment is laid on the Table of the House,
[See Appendix I, annexure No. 93].

Government of India Presses

769. Shri Ravindra Varma: Will
the Minister of Works, Housing and
Supply be pleased to state: :

(a) how many printing presses
including security presses are being
run by Government of India;

(b) where are these located;
(¢) whether Government have

acquired a plot of land in Kerala for
the location of one such press; and
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(d) if so, the reasons for the delay
in starting the press on the site that
has been acquired in Kerala?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) to (d). A statement containing
the requisite information is laid on
the Table of the Sabha, [See Appcn-
dix I, annexure No. 94].

Pak Nationals’ visit to India ana
Indian Nationals’ visit to Pakistan

770. Shri Daljit Singh: Will the
Primz Minister be pleased to state:

(a) the number of Pakistani
nationals who visited India during the
first quarter of the current year; and

(b) the number of Indians who
visited Pakistan during the same
period?

The Prime Minister and Minister of
External Affairs and Minisier of
Atomic Energy (Shri Jawaharlal
Nehru): *(a) 81,928,

*(b) 50,159

*Thesa figures do not include infor-
mation in respect of Gujerat State for
the pcriod February and March, 1962.

Registered Unemployed in Punjab

771. Shri Daljit Singh: Will the
Minister of Labour and Employment
be pleased to state the number of
persons employed from amongst the
registcred unemployed graduates,
intermediates and matriculates in
Punjab during the first quarter of the
current year?

The Minister of Labour in the Min-
istry of Labour and Employment
(Shri Hathi): The number of place-
ments effected during the quarter,
January-March, 1962 in Punjab was
as under:

Graduates—424.

Intermediates—511
Matriculates—4,559.
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Indian Nationals Kidnapped by Nepal
Police

772. Shri Hari Vishnu Kamath:
Will the Prime Minister be pleased
to state:

(a) whether Indian nationals have
in recent months been kidnapped from
Indian territory by Nepal Armed
Police;

(b) if so, how many (if possible);
(c) where they are now detained;

(d) whether Government have
made any efforts for their release;

(e) il so, with what result; and
(f) if not, the rcasons therefor?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) to (c). The information
is being collected.

(d), (e) and (f). In view of above,
does not arise.

12 hrs.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

REPORTED DECISION OF PAKISTAN
AND CHINA TO NEGOTIATE ALIGNMENT
OF THE BOUNDARY BETWEEN KASHMIR
AND CHINA’S SINKIANG.

Shri Hem Barua (Gauhati): Sir,
under Rule 197, I beg to call the at-
tention of the Prime Minister to the
follow ng matter of urgent public im=-
portance and I request that he may
make a statement thereon:—

“The reported decision of Pakis-
tan and China to negotiate align-
ment of the boundary between
Kashmir and China’s Sinkiang”.

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Sir, on the 3rd or 4th May,
that is three days ago, simultaneous
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announcements were made by the
Governments of Pakistan and China
to the following effect. They said that
the firm boundary between China’s
Sinkiang angd the contiguous areas the
defence of which is under the actual
control of Pak stan had never been
tormally del mited and demarcated
in history. With a view to ensuring
tranquillity in the border and deve-
loping good-neighbour'y relations
between the countres they say the
two sides have agreed to conduct
negotiations so as to attain an agreed
understanding on location and align-
ment of this boundary and to s'‘gn on
this basis an agreement of a provi-
sional nature. The two sides have,
however, agreed that after settlement
of the dispute over Kashmr between
Pakistan and India, the sovereign
authorities concerned shall reopen ne-
gotiations w.th Chinese Government
regarding the boundary of Kashmir
so as to sign a formal boundary treaty
to replace the provisional agreement.
Th's is what they have said.

Now, I need not tell the House that
the Kashmir State as a whole is an
integral part of the Union of India
and th's announcement of the Chinese
Government to deal with Pakistan in
regard to that part of Kashmir State
which is occupied by Pakistan, oc-
p'ed unlawfu'ly according to us, seems
to us an interference on the part of
China in India’s sovereignty over
Kashm'r, legal sovereignty and the
acceptance by the Government of
Pakistan of the Chinese Government’s
view that this boundary has never
becn dclimited and demarcated in
history and the'r willingness to demar-
cate it now. I do not know sounds
rather an opportunist attempt to take
advantage of a particular positon,
even though this might involve
changes in the well-known boundary
which has been known to exist for a
long time. Obviously in these h'gh
mountain ranges boundaries are not
demarcated on the ground. There are
some places which have not been
reached by human be'ngs, some
mountain peaks; and others have
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been reached occasinally. Therefore,
they are not demarcated. They are
divided by various features and
various understandings like water-
shed etc. We have made it perfectly
clear even in the past both to the
Pakistan Government and the Chinese
Government about those parts of the
frontier now in possession of Pakis-
tan that we would not recognise any
arrangements arrived at between
them and Pakistan, I have stated the
other day in the other House that
a little more than a year and a half
ago when I was in Pakistan I dis-
cussed this question or I raised this
question with President Ayub Khan
with his Foreign Ministries and
others present in a frienly way,
because China was encroaching upon
us and part of that boundary was at
present under occupation of Pakistan.
I wanted to know exactly where the
Chinese were on that part of the
boundary, and if they had given any
trouble to Pakistan, what steps Pak's-
tan had taken to meet the situation.
There was an area—Hunza area—and
the Mir of Hunza claimed—, he had
called upon the Pakistan Government
and protested to the Pakistan Govern-
ment that the Chinese had occupied
some grazing areas there belonging to
his original State Hunza, which i3
part of Kashmir territory.

This matter had come up before us
too before, and we had exam'ned all
the old papers and we had found that
this was an old dispute between the
then Tibet Government and the Gov-
ernment of India through the Kashmir
Government. The British Govern-
ment, after due enquiry, had not ac-
cepted the M'r of Hunza's c'aim to that
particular grazing area, and therefore
had refused to intervene in this mat-
ter. That refers to a part'cular spot,
the grazing area, and not to the whole
frontier.

I may point out to the House that
this matter came up before us, and I
wanted to know what Pakistan’s at-
titude was in this matter. Therefore,
I raised ‘t with Pres’dent Ayub Khan
and told -him of the old papers we had.
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He agreed with that—that particular
area— the grazing area of Hunza. He
said we cannot lay claim to that in the
circumstances when the British Gov-
ernment had given it up.

Nevertheless, the major question
remained about the border there,—
what the Chinese authorit'es were do-
ing to it. It seemed to me that both
sides were not fully cognizant of the
facts of the situation. Such facts as
we knew were a little more. than they
knew. We knew that area. We dis-
cussed it. I showed them our maps
and later they sent the'r maps which
differed slightly. not much.

Anyhow, I have g'ven this past
history just to keep the House inform-
ed, tha! we treated the Pakistan Gov-
ernment in a friendly way in this
matter because we thought that any
action which they might take should
be in lne with the action we were
taking in regard to this border, and
should not conflict. Unfortunately for
various reasons they have come to this
agreement with the Chinese which is
an jnterference on both sides with
India’s legal r'ghts in the matter.

Shri Hem Barua: May I know
whether the Ch'nese decision to deal
direcly with Pakistan can be interpre-
ted as mute acceptance—I mean the
provisional agreement also—of Pakis-
tan’s stand on Kashmir by China?

Shri Jawaharlal Nehru: Not entire-
ly, I think, because, as I have read
out, they said that two sides have
further agreed that after the settle-
ment of the dispute over Kashmir
between Pakistan and India, the
sovereign authorities concerned shall
reopen negotiations with the Chinese
Government regarding the boundary
of Kashmir so as to sign a formal
boundary treaty to replace this provi-
gional agreement. The idea apparent-
ly is that some kind of provisional
agreement should now be arr.ved at
between China and Pakistan about
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the boundary. This refers to the
boundary west of the Karakoram pass;
and they have apparently accepted the
fact that when this matter has been,
according to them, settled between
Pakistan and India, then the sovereign
authority of the area should sign the
legal treaty.

Shri Shree Narayan Das (Darbha-
nga): May ! know whether the ques-
tion of boundary between Pakistan-
occup'ed Kashmir ang Chinese sin-
kiang was discussed by the officials
of India and China when the whole
boundary question was taken up and
if so, what wag the attitude then taken
by the Chinese Government at that
time?

Shri Jawaharlal Nehru: 1. cannot
exactly say, but the who'e boundary
was discussed and certain principles
were laid down. I think the whole
boundary was discussed. Hon. Mem-
bers have got the books before them
and they can verify it. There is no
question of discussing this part of the
boundary and that; the whole boun-
dary issuc was d'scusscd then.

Some Hon. Members rose—

Mr. Speaker: In regard to a calling
attention notice, no questions can be
put other Members.

1211 hrs.
PAPERS LAID ON THE TABLE
RUBBER (SECOND AMENDMENT) RULEsS:

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): I beg
to lay on the Table a copy of the
Rubber (Secondq Amendment) Rulea,
1961, published in Notification No.
G.S.R. 29 dated the 6th January, 1962,
under sub-section (3) of section 28
of the Rubber Act, 1947. [Placed im
Library, see No. LT—T79/62]
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GRANT OF LOANS TO LICENSED SALT
MANUFACTURERS RULES; AND KHADI
AND VILLAGE INDUSTRIES CoM-
MISSION (AMENDMENT)
RuLes

Shri Manubhai Shah: On behalf of
Shri Kanungo, I beg to lay on the

Table: —

(i) A copy of the Grant of Loans
Licensed Salt Manufacturers
(Amendment) Rules, 1962,
published in Notification No.
G.S.R. 137 dated the 3rd Feb-
ruary, 1962, under sub-
scet'on (3) of section 6 of the
Salt Cess Act, 1953. [Placed
in Library, see No. LT-80/62)

(ii) A copy each of the following
Notifications under sub-section
(3) of section 26 of the Khadi
and Village Industries Com-
mission Act, 1956: —

(a) Notification No. G.S.R.
1053 dated the 26th August,
1961, conta'ning the Khadi
and Village Industries Com-
mission (Amendment)
Rules, 1961.

(b) Notification No. G.S.R. 58
dated the 13th January.
1962, containing the Khadi
and Village Industries Com-

mission (Amendment)
Rules, 1962.

(e) Notification  No, G.S.R.
354 dated the 24th March.
1962 containing the Khadi
and Village Industries Com-
mission (Second Amend-
ment) Ru'es, 1962. [Placed
in Library, See No. LT-
81/62].

12.13 hrs.

ELECTIONS TO COMMITTEES

RAJGHAT SaMapm1 COMMITTEE

The Deputy Minister in the Ministry
of Works, Housing and Supply (Shri
P, S. Naskar): I beg to move:

“That in pursuance of sub-sec-
tion (1) (d) of section 4 of the
Rajghat Samadi Act, 1951, the
members of Lok Sabha do proceed
to elect in such manner as the
Speaker may direct, two members
from among themselves to serve
as members of the Rajghat
Samadhi Committee, subject to
the other provisions of the said
Act.”

Mr. Speaker: The question is:

“That in pursuance of sub-sec-
tion (1) (d) of section 4 of the
Rajghat Samadhi Act, 1951, the
members of Lok Sabha do proceed
to elect in -such manner as the
Speaker may direct, two members
from among themselves to serve
as members of the Rajghat
Samadhi Committee, subject to
the other provisiong of the said
Act.”

The motion wag adopted.

EMPLOYEES' STATE INSURANCE CORPORA-
TION

The Minister ¢f Labour in the
Ministry of Labour and Employment
(Shri Hathi): I beg to move:

“That in pursuance of section 4
(i) of the Employees’ State Insu-
rance Act, 1948, read with rule 2A
of the Employees’ State Insurance
(Central) Rules, 1950, the mem-
bers of Lok Sabha do proceed to
elect, in such manner as the
Speaker may direct, one member
from among themselves to serve
as a member of the Employees’
State Insurance Corporation.”

Mr. Speaker: The question is......

Shri S. M. Banerjee (Kanpur): Sir,
this Employees’ State Insurance
Corporation has been engaging the
attention of the opposition Members
also. Here is one change where the
opposition also can be provided. There
is only one member from the ruling
party which is being criticised by the
Corporation . . . .

Mr. Speaker: That would be a
different question altogether. The hon.
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Member would realise that I am put-
ting the motion before me. I cannot
change it.

The question is:

“That in pursuance of section 4
(i) of the Employees’ State Insu-
rance Act, 1948, read with rule 2A
of the Employees’ State Insurance
(Central) Rules, 1950, the mem-
bers of lok Sabha do proceed to
elect, in such manner as the
Speaker may direct, one member
from among themselves to serve
as a member of the Employees’
State Insurance Corporation.”

The motion was adopted.

12.16 hrs,

‘GENERAL BUDGET—GENERAL

DISCUSSION

Mr. Speaker: The House will now
take up the general discussion of the
‘General Budget for which 20 hours
have been allotted.

For the benefit of hon. Members, I
-‘would like to draw their attention to
rule 207 (1) regarding the scope of
discussion on the budget as distin-
guished from the discussion on the
Finance Bill. The rule lays down that
during the general discussion on the
budget, the House will be at liberty
to discuss the budget as a whole or
any question of principle involved
therein. The scope of discussion at this
stage is thus confined to the general
examination of the budget, i.c, the
proper distribution of the items of
expenditure according to the impor-
tance of a particular subject or
service, the policy of taxation as i\ is
expressed in the budget and in the
speech of the hon. Finance Minister.

Members may, therefore, make
.observations in regard to the general
scheme and the structure of the
budget. The general scheme of the
budget will include considerations of
revenue, surplus or deficit, revenue
and expenditure account and the over-
all surplus or deficits. So far as the
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revenue account is concerned, mems-
bers may take into account the
method of estimation, whether the
revenue is over-esiimateq or under-
estimated, whether the expenditure is
pitched too high, etec.

As regards general grievances, these
may be deferred for ventilation at the
time of considering the Finance Bill
That will also be the proper occasion
for going into details of taxation and
matters related thereto. Similarly
delails of expenditure may be discus-
sed when demand; for grants come up
before the House.

Under rule 207(3), I fix that fifteen
minutes will be the time-limit ordi-
narily for every hon. Mmember,
excepting the Finance Minister for
whom one hour or more will be
allowed, if necessary, for reply.

So far as the leaders of particular
groups are concerned, if they want
some more time, they wiil be allowed
by the Chair time up to a maximum
of 30 minutes.

Shri A. K. Gopalan (Kasergod):
Mr. Speaker, Sir, we have before us
the Finance Minister’s speech, the
Economic Survey 1961-62 and the
budget proposals. Sir, the Govern-
ment’s aim is to build a socialist
society, and the budget must have
certain reflections as far as that aim
certain reflections as far as that
aim is concerned. Our com=
plaint is not that the Government
is not building socialism, because
nobody in this country ever believes
that in the present set-up, the Cong-
ress constituteq as it is today can
bring about socialism. So socialism
cannot be built up in this country so
long as the major part of the produc-
tive capital is controlled by mono-
polists and private individuals. Banks,
mines as well as -the trade are
controlled by the monopolists. As far
as land policy is concerned, in spite
of the land reform legislation about
30 per cent of the land is controlled
by less than 3 per cent of the land-
holders. Nobody can expect that
socialism can be brought about in this
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set-up. Not only that, almost the
entire circulation of big newspapers
is controlled by a few of the mono-
polists and it is they that provide the
climate of opinion in the country.
Therefore, our complaint is not that
the Government is not building
socialism. We are not sorry nor are
we surprised about it.

Sir, I wanmt to point out that since
the launching of the Third Plan there
was a talk of a self-generating eco-
nomy. The Finance Minister has
referred to it in his Budget Speech
this time also. But what are actual
facts? Under the present conditions
can we build up a self-generating
economy? We cannot build a self-
generating economy by importing
foreign capital in such huge propor-
tions and also by increasing our liabi-
lities to foreign monopolists. In fact,
every increase in the amouni of
foreign private capital investment in
the economy makes our economy more
and more dependent and defeats the
purpose of building an independent
economy. Every budget proposal
including the present one has given
more and more concessions to the
foreign monopoly capital. Even deve-
loped imperialist countries  like
Britain have started feeling the
pressure of American capital and the
economic and political consequences
arising out of it. As far as our eco-
nomy ig concerned, a weak economy
like ours is being . subjected to a
concerted bid by foreign monopoly
capital to control its vital arteries and
throttle and independent development.
So in these conditions, I think, talking
of building a self-generating economy
is certainly not possible.

Now, what are the characteristic
features of the development that has
taken place during the last few years?
The national income has increased by
42 per cent; an annual rate of just
over 3 per cent. It is welcome. But
it is a rate which is much lower than
the rate of even neighbouring under-
developed countries. The per capita
income has risen by 16 per cent, an
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annual rate of just 1'5 per cent
increase. We were promised at the
time of the First Five Year Plan
that the per capita income will be
doubled in 20 to 25 years, but at this
rate it will take at least 50 years to
achieve our target.

In the August 1960 issue of the
Reserve Bank Bulletin there is an
article by Shri H. V. R. Iengar where he
says that the pace of growth is very
small. He says at the end of his arti-
cle that by 1975 India will still be
one of the poorest countries in the
world. He says that the Five Year
Plans are being prepared against a
long range perspective plan and this
perspective envisages that if all goes
well, by 1975 the per cupite income
in India, which was approximately
Rs. 250 at the beginning of the First

_Plan and slightly less than Rs 300 at

the present moment, will rise only
to Rs. 500 per year. It is also worth
noting in thig context that Ceylon,
which is an under-developed country,
has even now got a per capita income
of Rs, 500. He summarises the position
and says that by 1975 India will be
still one of the poorest countries in
the world. This is the perspective
that we have before us.

We know that agricultural and
industrial production has increased.
But how has it affected the masses in
the country? It is in that context
that we have to see how far the
budget proposals have proved effec-
tive. I have already stated before
about the effect of the land reform
measures on the economy of certain
sections of people in this country. I
request the Government to go into
the question of ceiling on land and
other land reform legislation and see
how far they have helped the poorer
sections of the people in the country
to increase their wealth or have they
actually lost their land and become
paupers. As I do not want to deal
with this question in detail at this
stage, I would only quote the opinions
of certain Congress leaders about land
reform legislation and their effect on
the economy of this country. Profes-
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sor Malkani, a Member of Rajya
Sabha, has this to say about our land
reform measures:

“We are almost in the midst of
abolition of zamindari and on the
tides of an agrarian revolution. . ..
The landless slowly awakened but
got bad land or no land...The
landlord changed his colour and
became a landholder under diffe-
rent names. The class thought it
wise to lie low, but cling to pro-
perty in land....The big issue was
raised, the movement wag launch-
ed, but it led to no revolutionary
changes in property.”

So, this is the effect of the land reform
legislation, as far as a big section of
the masses are concerned. Now I
would like to quote what the Chief
Minister of Utar Pradesh, Shri C. B.
Gupta, said about lang reform legis-
lation in his own State as well as
other States. He said:

“Ceilings on land holdings have
failed to serve the purpose.
Before the Act could be introdu-
ced so many people succeeded
in distributing their land among
their relatives and kinsmen. So,
the whole effect of land reform
legislation has gone.”

Therefore, so far as the enforcement of
ceiling on land and distribution of
surplus land is concerned, the achieve-
ment of the Government js very little.
Apart from that, even when we take
into account the fallow and waste
land, which comes to millions and
millions of acres, and its distribution
to landless people for agricultural
purposes, we find that the Govern-
ment hag achieved very little. Tt is
in this context that we are today
discussing thjs budget and the effect
of it on the masses.

Though industrial and agricultéra!
production has increased, what is the
condition of the people today? What
about the benefits reaped by the most
exploited section of our society,

MAY 7, 1962

Budget—General 2884
Discussion

namely, the agricultural labour? In
the second enquiry committee report
it is pointed out that their condition,
instead of improving, has gone from

“bad to worse, so far as wages are

concerned. Here are the

figures
given by them:

“The average daily wage of the
male worker decreased from 109
naye Paise in 1950-51 to 96 naye
Paise in 1956-57, and the average
daily wage rate of adult women
too fell from 86 naye Paise 1n
1950-51 to 59 naye Paise 1n
1956-57. Child labour received
an average of 70 naye Paise in
1950-51 and 53 naye Paise 1n
1956-57."”

I want also to point out one thing
here. One of the Directive Princi-
ples of our State Policy enjoins on
the Government to see that child
labour is no longer e¢mployed. But
from the figures given in the Second
Enquiry Committee Report we see
that from 4-9 per cent in the total
agrarian labour force in 1950-51,
child labour has increased to 7:7 per
cent during 1956-57.

Another important finding that gives
a lie to the claim of improvement in
the economy of our country is that of
the Study Group headed by Shri
Jayaprakash Narayan on the Commu-
nity Development organisation which
has come to its conclusions on the
result of the development of the last
ten years in the rural areas. There
are four or five conclusions arrived
at by this Study Group which are
very important.

In the first place, they have said
that the promotion of the general pros-
perity of the village does not neces-
sarily lead to the well-being and
welfare of the weaker section. This
they have said as a result of the study
about the condition of the people in
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the last ten years. Secondly, the
income of landless labour declined
during the first decade of India’s eco-
nomic development by 30 per cent.
The third conclusion of the Study
Group is that families whose annual
income is less than Rs, 1,000, that is,
less than Rs. 100 a month, constitute
80 per cent of the rural households.
Of this eighty per cent, fifty per cent
earn less than Rs. 500 a year, that
is less than Rs. 50 a month. Innu-
merable families are classified as des-
titutes earning under Rs. 250 a year,
that meang les than Rs. 20 a month.
And the Finance Minister is trying to
cut the consumption of these people
for development.

As far as industrial labour js con-
cerned, what is their position?
According to the official figures, bet-
ween 1947 and 1958 the production
has gone up in manufacturing indus-
tries by more than 50 per cent; but
as far as employment is concerned it
is more or less stationary. The rise
in real wages during the period, how-
ever, wag only 27 per cent, and this
27 per cent is below the pre-war level.
And what is the value added to the
labour of the worker?

The value added per worker went
up from Rs. 1,578 in 1947 in manu-
facturing industries to Rs. 2,792 in
1956-57. That means, to one rupee
that he gave before, he added Rs. 2-39
nP; that means he has given Rs. 339
nP. This is how the exploitation has
been steadily carried on. It is as a
result of the hard work of the worker
that the industrial production has
increased. As a result, employment
is stationary. The profit has increas-
ed, and the wages no doubt have
increased by 27 per cent but due to
the rise in prices, in spite of his labour
out put, and though he is adding
Rs. 2:39 nP, the worker is not getting
anything more.

There must be a comparison bet-
ween the prices’ and wages. If we
take the prices and the wages, we
find that during the first nine years
of the Plan, the all-India index of
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consumer price of working classes rose
by 18 per cent. As far as rea] wages
of the workers are concerned, they
rose only by 6 per cent. If the prices
and wages are compared, the worker
is in difficulties today. This is one
picture, - taking the wages and high
prices on the one side.

What do we see among big busi-
ness? We have seen that according
to the Reserve Bank bulletin, the
gross profits of public limited com-
panies went up by 41 per cent during
the 1955.59 period. I want to show
some of the profits of big industries
in this country. Profits of tea planta-
tions rose by 149 per cent; vegetable
oi] by 152 per cent; jute textiles by
292 per cent; iron and steel by 144
per cent. chemicals by 249 per cent;
sugar by 145 per cent; silk and woollen
textiles 281 per cent; engineering 175
per cent. This is the rise in profits.
Nearly a third of the capital assets
of the corporate sector is controlled
by seven  big  businessmen in this
country. Also during the 11 years
from 1943 to 1960, the increase in the
retention price given to Tatas, if
considered in terms of annual pro-
duction of salable steel. gives a
figure of Rs. 411.2 crores. Still, today,
we are thinking of increasing the
retention price. From 1948 to 1961,
the two companies, the Tata Iron and
Steel Co. and Indian Iron and Steel
Co. Ltd. were given respectively 14
and 13 occasions incerase in the re-
tention prices. I do not know why.
The Government is very generous as
far as these monopolies are concern-
ed. But, when the workers ask for
wage incrcases, they are asked to
sacrifice. How many times did we
allow an incerase in the prices of coal
and cement?

On the other side, I want to draw
the attention of the Government to
the fantastic dividends distributed by
some of the companies in the country.
These figures are calculated from the
“Commerce” and stock exchange quo-
tations. During the four years end-
ing 1961, Lakshmi Mills distributed
dividends equivalent to 70 per cent of
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their paid-up capital; Brittania Bis-
cuits 81 per cent; Tata Oils 69 per
cent; Bengal Paper 89} per cent; Burn
and Co. 105} per cent: Mettur Mills
155 per cent; New India Assurance
Co. 167 per cent: Ambika Mills 150
per cent. These are some of the pro-
fits which big business have earned in
this country.

I want also to point out a Survey
conducted in the U.P by the Depart-
ment of Economics and Statistics.
According to that survey, 70 to 90
per cent of the people of the rural
areas in the U.P. are in the expendi-
ture group which does not spend more
than Rs. 20 per month. The study has
revealed also that 25 per cent of the
rura] people belonging to the lowest
income group of Rs. 10 per capita a
month, has a share of 10 per cent of
the total expenditure, while 10 per
cent of the people of the highest in-
come hag got a share of 27 per cent.
Let us try to have an analysis of the
expenditure in the rural areas. That
will show that the lowest income
group spends two-thirds of Rs. 10 per
month on food alone, which in some
cases comes to 82 per cent of the ex-
penditure. The Finance Minister still
talks of controlling the consumption
of the masses. In such a situation,
what should we expect of the Govern-
ment to do—a Government which has
got a sense of social justice, let alone
the desire to build socialism? We
would expect that every effort should
be made to see that the consumption
of these people whom I have shown
here just now, is not cut and their
standard of living is increased.

What is the economic policy and
what are the taxation measures of the
Government? The economic policy
anqd the taxation measures of the
Government betray an utter lack of
socia] ethics, overwhelming solicitude
for the industrialists and big business-
men as had been shown here and a
cruel and callous cynicism about the
desperate conditions of the over-
whelming masses of our people in this

MAY 7, 1962

Budget—General 2888
Discussion

country. I have given here the ac-
counts of two surveys as wel] as an
enquiry committee report which show
that 80 per cent of the pcople of our
country in the rural areas have only
Rs. 20 to 30 a month. How will this
indirect taxation affect the mojority
of the people in the villages? Let us
analyse the taxation policy, and see
what is the effect of it; not only the
present taxation policy in this budget,
but even before. For the last so
many years, indirect taxation has been
accumulating. Let us see what was it
before, what is it today and how it
affects the majority section of the
people In this country. It is not con-
tended tnat a merely progressive taxa-
tion policy can usher in an area of
more equality or that it can prevent
the growth of business monopolies.
However progressive a taxation policy
may be, as jong as the laws of capi-
talism operate, as long as the banks.
the mines, the plantations, the trade
and other things are controlled by th:
monopolists, certainly, inequalities
wil} grow, and the monopolies will
only be strengthened,

So, the men of money also find it
easy to evade taxation and thus cheat
the Government. So, we have no
illusions about the absolute power of
taxation, but there are elementary
principles of socia] justice and moral
responsibilities; which shoulq be kept
in view, namely that the rich should
be made to pay more towards the
purpose of development. After all,
during al] these yecurs, il is they that
‘had been benefited. and in future also,
it is they that are going to be bene-
fited, as far as the fruits of develop-
ment are concerned.

What are the facts about these
taxation measures? The total annual
tax revenue of the Union and State
Governments in India increased enor-
mously during the last decade from
Rs. 739 crores in 1951-52 to Rs. 1371
crores in 1961.62? The per capita tax
load has increased from Rs. 205 to
Rs. 31.1 per year. As regards
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additional taxation, the total addi-
tional taxation put through in the
course of the Second Plan alone is
Rs. 1052 crores, which is more than
250 per cent of the additional taxation
target initially accepted in the Second
Plan. Incidentally, it is only this tar-
get that had been over fulfilled in the
Second Plan,

The Third Plan has fixed a target
of additional taxation of Rs. 1710
crores. Even if this target is not
over-fulfilled, the total additiona] taxa-
tion put through in the course of a
decade, that is, from 1956-57 to
1965-66  will reach the staggering
figure of Rs. 2862 crores. I want to
quote here certain figures for the
period from 1950-51 to 1961-62. The
total tax revenue of the Union Gov-
ernment, excluding the States’ share,
increased by necarly 130 per cent, of
which indirect taxation, which falls on
the masses, increased by 250 per cent,
while direct taxation increased only
by 59 per cent,

Mr. B, R. Shenoy, a great economist,
has written an article on the taxation
policy of Government, after the bud-
get proposals had been placed before
Parliament. There .he has very spe-
cifically shown that:

“In 1961-62 over 72 per cent of
the tax revenue has come from the
highly regressive taxes on com-
modities, the burden of which is
mostly borne by the masses of
people. Collections from other
heads have played a minor role.
The Corporation tax yielded 20
per cent, taxes on personal in-
comes 6 per cent and property
taxes—principally estate duty,
wealth tax and gift tax—2 per
cent. In the pre-plan year 1950-
51, taxes on commodities yielded
64 per cent of the total tax reve-
nues, taxes on income—personal
tax and corporation tax—35 per
cent and property taxes 1 per cent.
that is to say, Statist planning
has resulted in a comparative in-
crease in the Central tax burden
on the poorer sections of the
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community and a comparative tax
relief on the upper-income
groups.”.

This is not what a Communist says,
but this what Mr. B. R. Shenoy says.

While I do not agree with him that
State planning is responsible for this
sort of situation, one thing is very
clear. The facts stated by him are
enough .proof of the widespread sus-
picion that the Congress Government,
echoing the slogan of socialism, are
really oppressing the masses by their
taxation and othcr policies.

It is also said that the direct taxa-
tion is very high and that the rich are
groaning under its weight. I would
say that that is not correct. Facts are
different. Available figures of in-
come tax assessment and collection
prove that the rich in this country
have been making huge gains. The
proportion of individua} incomes as-
sessed to the national income has in-
creased from 4.77 per cent in 1951.52
to 5.78 per cent in 1959-60. As far as
the taxes are concerned, the taxes that
are assessed to income declined from
16.9 per cent to 13.00 per cent in the
same period.

What is the result of this? The re-
sult is that the annual income after
tax of this limiteq number of income-
tax paying individuals has increased
by Rs. 250 crores during this period.
That means liberq] concessions are
given to corporations and others
including foreign capital. Ag a result
of these liberal concessions, the rate
of corporation tax in India, which has
a wsocialist pattern of  society as its
objective, i very much lower than in
any of the western countries. This is
shown by a brouchure on the taxation
proposals of 1957-58  issued by the
Finance Ministry itself. It has given
the figures; the comparison of the rate
of incidence of corporate taxation in
other progressive countries on the
basis of the distribution of 30 per cent
of the taxable profits is as follows:
USA 50.50, UK 40.85 Canada 40,
Sweden 56, West Germany 40.60, and
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India, on the basis of the 1957-58 bud-
get proposals, 37.70.

Also the annual number of the
Eastern  Economist shows certain
things which also prove that as far
as taxation on these institutions is
concerned, it is very low. According
to this journal, two major elements
operate in the Indian Union which
greately affect the profitability of a
new enterprise in the Union.

“These two elements are the
development rebate covered by
section  10(2) (vi) (b) of the
Income Tax Act and the ‘tax holi-
day’ covered by section 15C. The
profit after tax in the Indian
Union moves in these first 15
years from 35.6 to 44 per cent....
In the UK on the other hand,
there are particular years namely,
the first and second, when profits
after tax are similar but in subse-
quent years they are lower than
in the case of an Indian company”.

But what happens here is something
different.

“In the Indian Union, after 15
years, one would have in the form
of profits after tax 144.7 per
cent.. .whereag in the USA, one
would obtain 113.8 per cent and
in the UK 126 per cent for a
domestic company”.

Prof. Shenoy has said about the
figures of cstuie duty collection—I am
quoting these facts and figures because
icom these certain policies  emerge
very clearhy —

“In the five years since it was
introduced in 1955-56, the collec-
tions from it increased from
Rs. 1.2 crores to Rs. 3 crores.. .
The tax dodger has apparantly
found a formula for tax avoidence
even after death”.

He says that the amount of tax eva-
sion is colossal and to place it at
Rs. 200—300 crores annually, as some
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have done, seems to be an under-
statement. But he admits thatit is not
immediately practical to bring this
into the tax net. It is a matter of re-
ducing the magnitude of ‘black’ in-
comes and the upliftment of human
character. This is his view.

Another cconomist, G. S. Sahota, in
a recent book on taxation, estimates
that evasion of income tax in 1957-58
is to the tune of Rs. 61.31 crores more
than what it was in 1950-51. If we
follow his argument, we can easily
reach the figure of Rs. 200 crores as
the tota] amount of tax evasion today
in both persona] income. tax corporate
tax.

Now, let us look at the current Bud-
get proposals. In the current Budget
We do not find any desire on the part
of the Government to reverse this
policy. Out of an additional Rs. 71.7
crores of annual taxation proposed,
we find that Rs. 44.5 crores, or over
60 per cent, comes from indirect taxa-
tion, whercas Rs. 27.2 crores, or less
than 40 per cent, comes from direct
taxation. At the same time, further
concessions are given to the rich by
the abolition of the Expenditure Tax
and further concessions to foreign
capital, The ex-Finance  Minister,
Shri T. T. Krishnamachari, who is a
Member of this House, has, according
to a report in a paper, said that he
very strongly criticises the abolition
of the Expenditure Tax and said that
it goes against the ethicg of socialism.

In conclusion, I would like to point
to the House and the Government that
this way of raising resources for the
Plan defeats the very purpose of plan-
ning. It is true that investment re-
quires saving, and saving can be in-
creased by restricting consumption,
but whose consumption are we res-
tricting? Seventy per cent of the
pcople live on less than Rs. 50 a
month, while tnere are some people
who wallow in luxury. So, the state-
ment of the Finance Minister that he
wants to restrict consumption while
abolishing the Expenditure Tax is
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rvontradictory. lhese two cannot go
together.

Mr. Speaker The hon. Member has
had his 30 minutcs. If he wants to
have more, he will be depriving his
own colleagues,

Shri A. K. Gopalan: Only some four
or five minntes.

If he is serious about restriction on
the consumption of the rich, he should
widen the rnet of the Expenditure
Tax, tighten the muchinery for collect-
ing it. But here he comes to abolish
it, while at the same time increasing
burdens on liile common people.

It is not cniy we who deplore the
lavish ways of ufc of the rich. Prof.
Mahalanobis, Adviser to the Planning
Commission, has also called for a
check on luxury goods. He felt “that
a strict check was necessary in India
on the production of luxury goods.
It was essential not only from the
economic point of view, but also from
the socia] point of view. The produc-
tion and use of iuxury goods by pri-
vileged ciasces stuod in the way of
emotional iutegraticr.”

Prof. Shenoy aiso says:

“Available «vidence—statistics
of registrations of motor cars and
the outpui of juxury items of
consumption together with visi-
ble opulente ard extravagant liv-
ing of husiness men, industrialists
and the corrupt functionaries of
the State. -suggests a steep rise in
the numbers and the wealth of
the upper income groups.”

This being tne position, I want to
point out that the Budget proposals
hit very hard those classes of the
people who are already suffering, and
the Finance Minister has not cared,
though he has mmade a five per cent
increase on ceriain items, to take the
money from where he can. If the
assertions about planning and the
welfare of the people, economic deve-
lopment and sccial justice are to be
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taken seriously, then we must certain-

. ly abandon these methods. I admit

that there must be resources, but let
me indicate tte ways in which the
resources can Le found.

We have made these suggestions
several times here, and I want to
reiterate them:

1. Nationalise tanking and credit
institutions, mines, export-
import trade, plantations and
heavy industries,

2. Restrict the operation of foreign
capital, prevent the export of
profit by foreign companies.

3. Increase the tax on the rich,
especially Corporation Tax.
Our rates of Corporate taxes
arc one of the lowest, and the
very fact that this year Fin-
ance Minister has taken the
welcome step of slight in-
crease in Corporate taxes,
despite his arguments in pre-
vious years that we have
reached the limits of direct
taxation, is a vindication of
our stand. Even this 5 per
cent incerase is not there for
the foreign companies.

4 Take stringent measureg agalnst
tax-dodgers and tighten the
machinery of tax assessment
and collection.

5. Make the public sector enter-
prises more efficicnt so as to
make them yield more sur-
pluses for development,

6. The privy purses of the princes
should also be stopped.

7. Cut down wasteful expenditure,
stamp out corruption, ineffl-
ciency and maladministration.

These are the only methods by
which the resources can be found out.
And, if resources can be found out,
planning can be expedited. So far as
planning is concerned, the success of
it depends not only on money. But
contentment and co-operation of the
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people are necessary. The people
must feel that they are marching to-
wards a socialist society. But, so far
as these taxation and other proopsals
are concerned, certainly there will be
no inspiration. I do not know how
the cooperation of the people can be
secured without improving the condi-
tion of the people. The Study Groups
and others show that the burden is
more and more on the people. I hope
the Finance Minister wil] look into all
this and see that all these levies are
not there and some other methods are
adopted to get the resources,

Shrimati Gayatri Devi (Jaipur):
Mr. Speaker, Sir, I must confess that
I feel a bit diffident about speaking
on such a complex subject as the
Budget proposals. It will be difficult
for me to speak; but I feel I should
be failing in my duty to those people
who have chosen me to represent them
in this House, if I did not point out
the effect of the proposed Budget
proposals.

Mr, Speaker: The hon. Member is
not audible to the reporters. Either
she may come forward or she may
speak louder,

Shrimati Gayatri Devi: I feel I
must be audible to the reporters.

One aspect of these proposals which
has struck me is the increase in in-
direct taxation. Of the Rs. 71.77
crores of additional taxation which
his Budget imposes, Rs. 45 crores or
nearly 62 per cent is indirect taxa-
tion on various commodities. Thus,
nearly two-thirdg of the burden of the
additional taxation falls on the neces-
sities of life of the common man. Some
of the luxuries have also been taxed:
and that is quite understandable. But,
their proportion is so small that they
could be neglected.

When the Budget was published, the
Planning Minister, in reply to a ques-
tion, assured the House that there
would be no significant rise in prices
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as a result of the Budget. But, on
the contrary, a study of the market
in the last 10 days shows that there
has been a rise in the prices of essen-
tial commodities such as tea, sugar,
cloth and kitchen utensils, tobacco
and cigarettes. In the case of tea, I
believe, several retailers have rais-
ed the price of loose tea by 5 nP. and
in certain cases, by 10 nP per kgm. It
is, therefore, obvious that the middle
classes and the lower income group,
who form the bulk of our population,
will find it very difficult to make both
ends meet with the increase excise
duty on essential commodities. The
housewilfe will be hard pushed to
feed her family and clothe her chil-
dren.

This is all very well; it is quite un-
derstandable that the Government
needs large resources to run the ad-
ministration and to implement their
plans and projects. But, at the same
time, it must be recognised that the
Government has utterly failed in
utilising the taxes collected from the
poor people to the best effect. I
think this is not only tragic; it is
also criminal,

I find that the increase in taxes will
almost entirely be swallowed up to
meet not planned expenditure on
development but civil and military
expenditure to which is unproduc-
tive.

One of the essentials of a sound
economy is a stable currency, This is
negessary so that the people may
have confidence in the currency and
know that it will buy tomorrow and
the day after what it buys today. Un-
fortunately, in the years of our free-
dom, our currency has depreciated.
In terms of the pre-war rupee, our
currency is worth only 20 nP. Thus,
four-fifths of the savings that have
accumulated since then have melted
away in the pockets of our people and
in the bankg where they were kept.
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Again, there has been, in the last
5 years, a steep rise in the prices and
a fal] in the value of the rupee. Dur-
ing the period 1955-56 to 1960-61,
prices in India have risen by no less
than 39 per cent. Thig inflation has
almost no equal in the whole world
during this period. And, now the
excise duties are the last straw which
might well break the camel’s back.

Only recently, our government em-
ployees were given a small increase in
dearness allowance. But, with the
fresh inflation resulting in the further
rise in prices, fresh demands for dear-
ness allowance will be coming forward.
There is no beter illustration which
can be given of the gpiral of inflation.

We of the Swatantra Party believe
that taxation, both direct and indirect,
is already excessive in this country
and has passed the point of diminish-
ing returns. We stand for the necds
of the common man being given the
higest priority, and we find in this
Budget that these are to be rated
very low.

In the course of our election mani-
festo, from which I will now read, we
said: —

“In pursuance of its fundamen-
tal policies, the Swatantra Party
stands, first and foremost, for the
common man; for providing him
with food, clothing and shelter, as
the primary obligation of govern-
ment; for fuller employment, pro-
duction of more foodgrains, more
small irrigation works, more
schools, and more small industries
producing goods which the com-
mon man consumes.”

Unfortunately, the Budget does
exactly the very reverse. It raises
the price of cloth and building mate-
rials; and these are among the primary
needs of the people.

We shall be asked, how, then, do we
propose to deal with the situation.
Our first answer to that is, by cutting
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down wasteful expenditure. Most of
the taxes collected from the people go
towards maintaining a larger gnd lar-
ger army of officials, most of whom
are under-paid and under-employed,
in government offices. This army of
bureaucratg must be stopped from in-
creasing. It is disappointing to know
that the Finance Minister shows no
signs of cutting out wasteful expen-
diture.

We believe that reduction in taxa-
tion could also be made possible if
Government would stop furthering _
proujects that are unremunerative and
unproductive. Only the other day,
we were told that the average return
from State undertakings has fallen
from 0.5 per cent to 0.3 per cent.

I would beg of you not to forget that
Government is collecting money from
people who are living at subsistence
level through indirect taxes. The
resources of Government represent
the hard-earned income of the people;
and it is criminal to waste the re-
sources so gathered on superfluous
expenditure. I see no reason why the
lesson of austerity should be reserved
only for the common man in whose
life there is no further room for tigh-
tening the belt. When it comes to the
question of amending and passing the
Budget, I hope the hon. Members of
this House will bear this jn mind for
the sake of the teeming poverty-
stricken people of India.

I should like to say one word about
the privy purses. Privy purses are
given to the former princes as pen-
sion for their services. I feel that the
Princes would give up their privy
purpses if others give up their pen-
sions. (Interruptions). After all the
the Princes have served their country
for generations . (Interruption).

Shri Nambiar (Tiruchirapalli):
Why not the lady Member make a
voluntary sacrifice?
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Shri S. S. More (Poona): Mr.
Speaker, Sir, before I proceed to give
my reaction to the Budget proposals
I want to strike a personal note. I
have come to this House after a long
break and I seem to have almost lost
the habit of speech making. I really
wonder whether I have lost my power
of making speech in this House . . .

Some Hon. Members: He is not
.audible,

Mr, Speaker: The hon. Member is
.not audible; perhaps that is what he
means when he says he has lost his
:power of speech.

Shri S. S. More: The reaction of
the House and their complaint that
1 was not sufficiently audible is proof
of the fact that I have lost some of
.the former powers. I feel, Sir, that
I should speak as a lay man giving the
reaction of the common man and the
man in the street to the budget pro-
posals. As a layman I may tell you
‘that I am fearfully afraid of the
statistics which are supplied to us by
the Finance Department. Statistics
like lipsticks are used for concealing
reality. 1 feel allergic to the statis-
tics because statistics do not lead me
anywhere and I thought that at least
the Leader of the Communist Group
would not take a leaf from the Fin-
ance Minister but speak in very simple
‘terms. I find that he was vying with
the Finance Minister in giving a
‘spate of statistics which 1 have not
been able to follow.

Shri A, K. Gopalan: That is not
my fault.

Shri S. S. More: Excluding all the
statistical data, I will give my reac-
‘tion to these proposals and to that ex-
‘tent I have cared to study them.

I feel that I should support the bud-
-get proposals which have been placed
before this House. My reasons for
.giving my support to the budget pro-
posalg are many. But before I go to
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give reasons for supporting them I
want to emphasise the fact that the
Budgets of late have undergone com-
plete reorientation. Some 25 years
ago, Budgets were only machine get-
ting machines. But since the beginning
of the last war, they have undergone
a revolutionary change; their charac-
ter has been changed; their purpose
has been changed and they have ac-
quired some economic significance. A
class of new theorists, of economics
have come on the scene and they have
said that Budgets can be very well
utilised for plannjng long-range eco-
nomic development, They have recog-
nised thc hitherto unrealised possibi-
lities that fiscal measures can be used
on occasions for regulating the econo-
my, for taking plans to the further
stage of development and for so many
other purposes. They have also
pointed out that the modern bud-
gets of a country which is under-
developed and trying to march on
the rough and tortuous road of
economic development have become
real means of guiding the country
to that stage provided the budgets
are properly framed and properly
understood by the masses. Our
Budgets too have undergone a sea-
change. The Britishers were present-
ing before the assemblies and the le-
gislative councils different financial
statements euphemistically called bud-
gets. What was their purpose? It
wag not promotion of savings or in-
vestment nor was it in the interest
of the country. They were budgeting
with greed as their guide and sky as
the limit for amassing some money
from the poor starving people in order
to enable them to spend on their ad-
ministration and some allied services.
After Independence we have turned
a new leaf, particularly from 19856.
Since the inauguration of the Second
Plan our Budgets have also acquired
some economic content, some social
content and thev are trying to take
the country towards a certain direc-
tion. I mean the socialist pattern of
society which has been accepted by the
House.
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Now, my first submission will be
that all these Budgets and particu-
larly the present Budget must be read
in the context of the Plans and the
different Budgets which have been
placed before the country have the
necessary  objective of providing
money for the development of the
country. Can we separate the Bud-
gets from the Plans, from the
objectives accepted by the House? The
Budget, if I can say so is a sort of
economic complement to the Plan. It
is the Plan which furnishes us blue-
print, a sort of a layout of how econo-
mic development has to be planned,
how the super structure has to be
erected. The prime purpose of the
Budget is to supply us all the mate-
rial, if I can say so, brick and mortar,
for crecting the superstructures. If
we really mean business and are
serious about our socialistic objectives
we shall not gruge the money required
for the purpose.

The Communist Leader has said that
we must tap some other sources. I
want to remind him that in a back-
ward, economically undeveloped coun-
try the resources are very few and
meagre. If the Finance Minister
starts in that way in search of resour-
ces he will come to grief and therefore
he has to brush aside the well word-
ed economic principles and on occa-
sions go in search of sources which
in western countries will not be desir-
able sources. Take for instance the
indirect taxes. We have been learn-
ing from economic theorists that in-
direct taxes weigh heavily on the
poorer sections of the people. We have
also heard times without number that
the rich should be taxed, that the fat
lamb should be taken, if at all, to the
slaughter house and so on. When we
come to examine and scan the condi-
tions of India, all such theories are
found to be untenable. The capitalists
who can pay taxes like the income-tax
are in very small number, almost neg-
ligible. In a population of 44 crores
the number of such persons, I may
say, fortunate persons, is not very
large: they are hardly one million.
Our Finance Minister has raised the

-
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tax to the tune of Rs. 27 crores from
them,

Shri Nambiar: What is the guaran-
tee that it will be collected? Expe-
rience shows the other way about.

Shri S. S. More: I know the com-
munists. Even Khrushchev will fail
to carry any guarantee to the Indian
communists. My submission is that
whatever tax comes from the direct
taxation has been raised to the tune
of Rs. 27 crores. This burden will
be borne by not more than one mil-
lion people, while the indirect taxes
have ben raised to the tune of about
Rs. 44 crores, and that will be g bur-
den, if we accept the theory of the
common man, on the common man,
the man who is not able to get even
a crust of bread without some diffi-
culty.

But the question is whether we want
to go towardg socialism. The real
question is whether we mean business
as far ag our plans are concerned. The
House has accepted the Plan objec-
tives, and the objectives in the pream-
ble of the Constitution, and from all
those objectives, it is clear that this
House is irrevocably committed to the
removal of economic disabilities, to
the removal of the concentartion of
wealth. and to afford equality of op-
portunity. In short, we are committ-
ed irrevocably to the creation of a
new socialist patern of society which
will guarantce equal opporunities to
all and secure a new social order, giv-
ing a decent life for everybody. If
we are serious about our objectives,
then we must do something to improve
our economy. If we accept the argu-
ment of the opposite side, particularly
the communists, I fear that the pri-
mitive economy, the economy which is
much more dependent on agriculture,
and a glow industrial and technical ad-
vance, will be a permanent companion
with us. We have to discard that
economy. That economy is as dull
as ditch-water. The sooner we get
rid of it and march ahead, even at
some sacrifices, the better for us, and
I think we have to do the sacrifices.
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So many things have been said in
the name of the common man, the
man who does not carry even a good
shirt on his back. But, may I ask
you, Mr. Speaker, and through you
the Opposition, if the socialist socie-
ty which we really dream to create in
this vast country will be to the ad-
vantage of the monied classes, to the
advantage of the possessing classes,
to the advantage of the managers of
the private sector who are distribut-
ing large profits? Thig new world will
bring some benefit and solace to the
common man, to the man who is real-
ly suffering and squats on the pave-
ment and sleeps under the sky.

I may point out to my communist
friends that even Russia, when she
started on the road to socialism, did
this. What was she doing? Were
indirect taxes completely tabooed? I
have no time to quote long extracts
from books of authority, but I can
very well tell my hon. friends that
when Russia started after the Octo-
ber resolution, it did pot immediate-
ly switch on to a socialist economy. It
allowed the mixed economy to remain
for sometime. At the same time, it
also used indirect taxes to a very
large extent; and some of the leaders
of communism refuted the argument
that indirect taxeg are regressive. For-
tunately, for this country, the Finance
Minister has also asserted that under
certain set of circumstances, when the
taxes are imposed on certain things
which are not required by the com-
mon man but required by higher starta
of society, by the upper middle-class
and all those fellows who may bear
some taxes, and in that case, even in-
direct taxes ccase to be regressive.
My submissions is, I am becoming
impatient and as age advances, my im-
patience is also on the increase. If
this country hag to make rapid strides,
even in an enforced manner like a
platoon of soldiers going on a long
march under the orders of the com-
mander, if we are to reach the goal
of socialism within a measurable span
of life, all sacrifices are necessary.
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Even the common man for whom we
grow so eloquent has to gird up his
loins and tighten his belt, because he
is much more interested in the future,
in the unfolding of socialism, than the
man who has money, who has power
and who has wealth.

Shri Nambiar: Why not allow the
other man to grow richer and richer?

Mr. Speaker: Order, order. He
would not allow the other man to
speak!

Shri S. S. More: My hon. friend
Shri Nambiar gives a pointer too for
my speech. He wants to take this
country, which has committed itself
to democratic processes, suddenly, by
a dictatorial push-button method, to
a socialist society. I have already
pointed out that even in Russia, the
rich man, the property-holders, did
not come immediately under the
knife, and he was preserved for some-
time to supply the needs of the coun-
try. .

I may quote the latest instance of
China. Even in China, they have done
the same thing. They have split up
the merchants and enterprencurs into
two classes: the bureacratic capita-
lists who co-operate with Chiang Kai-
shek, and the national capitalists who
are prepared to tolerate the regime
of Mao. Our Prime Minister has
never said that he has a soft corner
for the rich monopolists, but the com-
munists and other leftist friends be-
have like frightened children and see
a ghost in every unlit corner. That
sort of thing ought to be eschewed. If
our democracy has to progress, it our
democracy has to strike sufficiently
strong roots it is the duty of Shri Nam-
biar and his fellow-travellers to assure
even the private sector that they are
as integra]l a part of our economy as
the public sector. They have noth-
ing to fear. If they have not econo-
mic advantages, they should come
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voluntarily forward and be prepared
to surrender at the alter of the coun-
try. 1 think human beings who are
prepared to sacrifice for the country’s
sake have not become an extinct race,
and I am quite sure that a proper ap-
peal addressed to them will bear the
necessary fruit.

It is the speeches which are deliver-
cd from that particular part of the
House that create a sense of panic,
a sense of fear, in the minds of mana-
gers of private economy. I have very
recently read a communique issucd by
the Federation of Indian Chambers f
Commerce and Industry in which
they have expressed their fears in no
unmistakable terms, I want to tell
the managers of the private scctor:
“Do not fear. Do not be frightened
by friends who always talk about
extremism and practise the greatest
moderation when they come to hard
facts.” The private managers’
gricvances are that the climate for
investment and for private savings has
been lost. I want to make an earnest
appeal to them. If they care to read
the Finance Minister’s speech. if they
care to study the Economic Survey
which has been circulated to us, they
will find that both of them have
adduced tangible evidence to show
that these indicators are there, name-
ly, by virtue of deposits, by virtue of
expansion of credits, by virtue of
banks purchasing Government securi-
ties—and why?—because thev have
surplus funds to invest—incentives
are there. They have pointedly becn
shown there. and all these indicators
point cut that the private sector need
have nothing to fear.

But I am not looking upon the pri-
vate sector as unwanted relations. I
do feel that the private sector, if they
rise to the occasion and really try to
march towards the goal of socialism
with open minds, even their efforts to
increase the private sector in certain
tvpes of industries will be a gain tn
the country. It is thev who are creat-
ing emvloyment possibilities. I have
some exverience of public sector. T
was one of the directors of a company
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in the public sector. We are placing
1.C.S, and ex-1.C.S. people in charge
of these c:ncerns. What happens 1s,
they come there with starched collars.
They do not know the economics of
business. They do not know tha: cost
of prcduction has to be kept down as
far as possible. They feel that claims
of bureaucratic efficiency can overrid.
claims of economy and retrenchment
Therefore, they proceed in a manne:
that causes lot of wastage and unne-
cessary spending in the public sector.
I have got the greatest sympathy for
the public sectcr, but the public sec-
tor is undergoing the teething
troubles. In ceriain cases, they may
not be able to show good results, but
a time will come when the Finance
Minister of India will dispense with
indirect taxes and will also dispense
with some of the direct taxes and he
will say, “My public sector is thriving
and I can have any amount of money
by way of turnover taxes, as they
have in Russia, to finance our
schemes.”

My submission is, we must handle
our budgets in a more declicate and
deft manner, because they are inter-
woven with our objectives and the
slightest damage that we may inflict
on the budgetary proposals will harm
the objectives which we are here to
support. I, therefore, offer my whole-
hearted support to the budget.

I may refer to one point before 1
resume my seat. There is some cri-
ticism against inflation and rising
prices, My submission is, that the
present rise in prices and inflation is
due, as has been made clear on manv
occasions in this House, to the fact
that our production does not keep
pace with the demand procreated by
huge amounts of money which come
into the public pockets. Naturally.
there is larger demand, but the supoly
is short. The effect is that the prices
go up. What is the remedy? If you
want to fight inflation, it is not Gov-
ernment alone which shall be able to
fight it single-handed. We should
have to produce more. If we have tn
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produce more, we should emulate the
industrious bee and the ant and busy
ourselves in real constructive pro-
duction of articles and goods required
for the country, Merely hurling
accusations against the Government
that we are not producing more is no
good and it has to be stopped. I would
appeal to all sections of the Housc.
All of us must concentrate our atten-
tion in disciplining the people in the
country’s cause and telling them that
unless they exercise every muscle to
increase the prcduction, inflation will
not disappear.

If we are to impose price control,
as we have done some time back, price
control would augment the corrup-
tion. That is our experience. Shri
Gopalan was speaking abwt wceding
out corruption, but he was prescrib-
ing a way by which corruption would
be on the increase. Therefore, we
should not take a party-view of tnhe
budget, We should take an all-India
view of the budget and present an
integrated national picture of our
ecnomy. Therefore, one who looks at
the budget from a narrow sectarian
point of view will not be able to
understand it properly; on the con-
trary, he will come to certain dan-
gerous conclusions, which will he
fatal to the country.

Shrimati Sharda Mukerjee (Ratna-
giri): Mr. Speaker, Sir, I thank you
for giving me this opportunity of say-
ing a few words on the budget pre-
sented by the Finance Minister on the
23rd April. I am afraid, b:ing neither
an economist nor a politician, 1 can-
not claim to speak with any authority
on so complex a subject as the
nation’s economy. Hocwever, I shall
try to place before the House the
views of the common man of this
country, who is concerned with the
budget, mainly from the point of his
own personal pocket and secondly
from the way it reflects the Govern-
ment’s policles. programmes and
finances.
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[MR. DEPUTY-SPEAKER in the Chairl]

On the 14th March, when the Fin-
ance Minister presented his statement
of accounted receipts and expenditure
for the year 1962-63, we had a fore-
taste of the main budget and since
then the atmcsphere has been heavy
with suspense and rumours of fresn
taxation.

At the outset, I would like to con-
gratulate the Finance Minister for
spreading the taxation over a wide
section of society, I know that the
hcn, Members from some opposition
parties will oppose this, but I fecl
that the burden and responsibility of
building our nation lies upon all of
us to a grealer or smaller measure.
As the rich man bears the burden, so
the poor man also must bear the
burden in a smaller measure.

I have becn elected from the dis-
trict of Ratnagiri and 1 would lik2 to
represent in this House some of the
conditions of life there. I venture to
say that the cost of living has increas-
ed there and that the basic amenitles
of life like water, roads, medical aid,
cte. are lacking. While I wag there,
I was asked, what could I promise
them? Could I guarantee that there
would be a rail service or approach
roads, wells in the villages, hospitals
for the sick and employment for the
young? My answer was, no; these
things I could not guarantee. But
this I did guarantee: I did promise
that I would represent their case in
the highest assembly of the land, the
Lok Sabha. Here I stand in this
august forum and ask that these
amenities be made available to them
as soon as possiblee We have pro-
gressed in a great measure, but I am
sorry to say that in the area from
which I have been elected, progress
is very sl~w.

I come to the problem of direct
taxation, It is true that-if tax eva-
sion could be avoided, the burden of
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taxation would be certainly smaller,
but no amount of control can stop the
greedy man from aking all he can.
No amount of administrative and legal
sanction will stop him from robbing
society of what he oweg it. It is.
h.wever, of utmost importance that
we curb ostentatious display of wealth
and conspicuous consumption not only
from the social point of view, but in
crder to channel the extra earnings
into savings and investments. If
society continues to look up to the
rich man, if society supports flam-
boyant display of wealth, I am afraid
tax evasion will continue, in spite of
legal restrictions. The only way would
be, if society could outlaw the big
spender and if austerity and modera-
tion could be considered virtues, then
such evasion would be restrained.
Therefore, I welcome the Finance
Minister’s increase in wealth tax, J
grant that such increases will not be
totally transmitted into revenuc.
Unless administration and society take
drastic action against those who flaun!
the law of the land with regard to
the payment cf income tax, I Zfear
that we shall not be able to get the
appropriate amount of revenue from
such income tax. I also agree with
the Finance Minister on his abolition
of the expenditure tax, because such
legislation as cannot be implemented
had better been withdrawn.

With regard to the corporation tax,
it has increased by 5 per cent. It has
been said that this will be a disincen-
tive to savings because companies
which continue to have profits in spite
of the tax will continue to give higher
dividends and thereby their savings
will be reduced. It would perhaps
have been better to have devised some
way whereby the dividends could be
reduced and the savings could have
been increased. One of the ways is
to give a rebate on a portion of the
profits which has been ploughed into
savings. The margin of profit in cur
country is so verv large that I do not
think these small fiscal changes will
be any hardship on the corporations
nor do I think they will have any
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bearing on the investmen tin the pri-
vate sector and in these corporations.

It is obvious that it is not possiblc
to eke out any more revenue from
direct taxation and, therefore, the
Finance Minister has had to, inevi-
tobly, resort to indirect taxation. Sir,.
there is discontent and apathy among
the people, and I fear very much that
indirect taxation will bring a risc in
the cost of household consumer goods.
It is, therefore, incumbent upon the
Government to sec that the prices do-
not rise in a speculative manner,—
for rising prices are increasingly link-
ed with dearness allowance, which-
brings about an inflationary spiral.
Therefore, I think it is the duty of
the Government to see that such infla-
tion and such speculation in prices do-
not rccur.

The most important item of the
excise duty is cloth. It is well-known
that the textile manufacturers have:-
a large margin of profit. It is to be:
hoped that they will bear the burden
of the extra duty and will not pass it
on t~ the consumer.

The small return in the public sec-
for causes us grave concern. But we:
must all remember that these projects
are in their nascent stages, that they
are also of such a nature as will not
yield immediate returns, tha! in an
under-developed country like ours it
is to be expected that we should have
a lack of trained technical and mana-
gerial personnel and skilled workers;
such small returns if they are a sacri-
fice on our part, we are expected to
bear them; for it is necessary that we:
sacrifice today so that we may reap
the benefits tomorrow; it is necessary
that we should build a nation for our
children.

Sir, we all ghare the anxiety of the:
Finance Minister over the forelgn
exchange position. Therefore, we wel--
come his tax incentive to export. But
we must remember that there are cer-
tain structural inadequacies in our:
industrial organisations; that our iIn-
dustries are not export-oriented and’
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that until our products are able to
compete in the foreign markets on the
basis of their quality and low selling
price we cannot hope to do as well as
‘we expect, But, it is imperative that
we rely more and more on our foreign
«exports rather than on foreign aid.

Sir, I would like to refer to some
of the arguments advocated by some
hon. Members of the Opposition Party.
Shri Gopalan, the leader of the Ccm-
munist Party, has objected to the hur-
.den of indirect taxation on the poor.
He said that tax evasion exists and
he has also opposed the abolition of
the expenditure tax. I would like to
-express here that there are certain
inherent tenidencies in our national
character due possibly to the fact that
-we are poor and undeveloped coun-
try, and that the blame cannot be
laid entirely upon the administration.
‘These things we have to recognise
and we must learn to contend with
them. I would also like to mention
Maharani Gyatri Devi’s statement in
‘which she said that the public sector
was unproductive and unremunera-
tive. We are fully in agreement with
this. But at this juncture we strive
‘towards things which will give us
returns tomorrow. We sacrifice today,
we work today, so that our nation is
built up for our children and our
children’s children. Therefore, we
‘must sacrifice and expect to get poor
returns on some of our ventures.

In conclusion, I would like to say
<that our people are imbued with tra-
ditional wisdom and a child-like sim=
plicity, but I would like also to ex-
Ppress a warning that no longer can
we exploit the trust and confidence
they place in us, no longer can we
try their patience. Plans and plati-
tudes are no substitute for bregd and
employment. The promise of future
prosperity cannot gloss over certain
trends of maladministration, which we
must admit. These are the stark facts
of our economy. We must accept the
challenge that is put to us by the
“psverty and privation of our nation.
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We, the elected Members of this House
are here not only to reflect the opinion
of the people but to expend every
ounce of energy to deserve the faith
.hat they have placed in us.

Before I close, I would like to say
that the main task before us consists
of stabilising prices, increasing savings
and national productivily, exploiting
available resources and building up
our foreign markets. Therefore, the
three questions we must ask our-
selves are: (i) will the prupcsed taxes
yield additional revenue to finance
our investments; (ii) do they curb
consumption and increase earnings;
and, (iii) are they beneficial to our
export drive? Judging by these cri-
teria, I believe that the budget pre-
sented to us by the Finance Minister
is well attuncd to the requirements
of cur national economy.

With these words, Sir, I support the
budget.

Shri Ramanathan Chettiar (Karur):
Mr. Deputy-Speaker, Sir, let me, at
the outset, congratulate the hon. the
Finance Minister for having presented
the budget on 23rd April, 1962 which
can be defined as of a bold character
by a confident Finance Minister who
has, on behalf of the party. after
having had a great success in the
general elections and also having

obtained the verdict of the people.
One of the two redeeming fea-
tures of this budget, to my mind,

is strengthening the credit structure
by placing the banking system on a
sound and healthy basis.  After the
Palaj Bank crash, the Government
and Reserve Bank have strengthened
not only the strongly-placed banks but
also the weaker units and thus put the
banking system on a sound basis, Now
the credit structure of the country is
in a healthy state. Unless the founda-
tion of a building is strong, the super
structure cannot stand. In the same
way, the Finance Minister, being a
shrewd man, has put the credit struc-
ture on a very solid basis so that he
can go to the country and float his
loan and also see that the banks help
the industrial development.

.
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The other feature of the budget is
that he has suggested the dispersal of
the joint stock holdings on a wider
basis; that is to say, he has laid em-
phasis more and more on equity capi-
tal rather than the joint stock compa-
nies depending entirely on loans from
banks or from quasi-governmental
financing institutions. I think this is a
welcome idea. By this proposal, he
will see that the shares are held by a
larger number of people and will meet
the criticism usually voiced by hon.
Members opposite that there is a lot of
concentration of economic power in a
few hands.

I think the Finance Minister’s pro-
posal has to be appreciated by one and
all of us because he has tackled this
problem in a practical manner. Of
course, the Mahalanobis Committee
is there, but, instead of waiting for
their report, he has made a beginning
and attacked this problem in a forth-
right manner. I am sure, his efforts
will succeed. Here I would like to say
that the companies in the private sec-
tor have to co-operate with the gov-
ernment in order that the Finance
Minister realises his objective, and 1
am sure the private sector will not be
wanting in their co-operation to the
‘Government,

Apart from these two redeeming
features, this is the first time that the
budget has been export-oriented, He
thas made a beginning and created an
Export Development Fund of Rs. 1
crore. For a country with an export
of over Rs. 600 crores this is only a
fringe, but now that he has made a
‘beginning, I am sure more and more
funds will be made available to the
Export Development Fund in order to
give a fillip to this important aspect
in our economy,

Here I would like to say that the

‘Government as a whole has to be con-
gratulated for the establishment of a
Board of Trade and. I must say, they
have chosen an active and energetic
Minister to preside over-as the Chair-
man of the Board of Trade. I am sure,
with his drive our export will not only
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step up but the target that is fixed for
the Third Five Year Plan, namely,
Rs. 750 crores per year will also be
realised,

As a practical step, the Finance Mi-
nister has given a concession to the
tea industry by way of reduction of
the export duty from 44 nP to 25 nP.
This is a welcome feature. Because
of this, the tea industry, which is one
of the important earners of fqreign
exchange, is greatly benefited and will
earn more foreign exchange, which is
a vital need for the development, of
our economy.

Now I come to an industry which
has not got that amount of encourage-
ment, and that is the mat-h industry,
Only two years ago he levied a tax on
this industry. In that part of the
country from where I come, namely,
the South, the match industry is run
mainly on a cottage industry basis
and most of the workers there are
very poor and a large number of
them are womenfolk, The Finance Mi-
nister might explain it away by saying
that it is only a minor change, but I
hope he will sympathetically consider
the case of this industry and see that
no further hardship is put on it,

Then I come to the soap industry.
Here I am talking only of those soap
factories which have a production of
200 to 300 tons, for the levy of an ex-
cise duty. Now the proposal is to
bring down the limit from 200 to 100
tons. By this proposal, this industry,
which is run more or less on a cottage
industry basis, will be greatly affected

-I would humbly plead with the Fi-

nan~e Minister to look into the case
of this industry and see that no hard-
ship is caused to this industry,

Coming to the direct taxes, the
Finance Minister has stressed that
the direct taxes have also to contribute
towards the exchequer because there is
a lot of criticism, especially by my hon.
friends opposite, that he is resorting
only to indirect taxes and that he ig
not laying stress on direct taxation. I
am glad that he is now raising the
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corporation tax, as this will meet the
criticism of the hon, Members, parti-
cularly of the Communist party; and 1
am sure they will be satisfied. I am
sure the smal] increase that he has
suggested, will not make the companies
reduce the dividends because the com-
panies are making very reasonable
profits nowadays due to the bhuoyancy
of the economy. I hope they will be
able to meet this increase without
reducing the dividends.

This budget can be called anti-infla-
tionary. The Finance Minister has ap-
proached this problem in a very pre-
cise manner, as he is very anxious to
prevent the rise in prices, For the
first time, he has tapped more from
internal resources to augment the
finances and to meet the criticism, es-
pecially of the foreign countries and
the Aid India Club, that we have not
done enough in this respect. T am sure
that the friendly foreign-aid giving
countries and the members of the Aid
India Club will sympathetically view
our requirement, inasmuch as the Fi-
nance Minister has tapped the internal
resources for taxation and help us to
a large extent to fulfil the Third Plan
projects.

The other important point 1 would
like to mention is one which is being
talked about everywhere—and 1 was
confronted with it during my election
tour—namely the price situation, One
cannot forget the fart that prices are
shooting up. I was confronted with
this question everywhere I went,
mostly in the rural parts. But all that
I could say was that in a planned
economy there js bound to be a rise in
the prices and that Government are
alive to this fact and are taking ade-
quate measures to keep down the
prices. In reply to a ‘supplementary
question of mine the other day the
hon, the Minister of Planning said,
to my great surprise, that there is no
Cell in the Planning Commission to
watch "and control the price situation
in this country. I am sure that the
Finance Minister will take note of this
and will, as a Member of the Plan-
ning Commission, see to it that apart
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from the Economic Division of the
Planning Commission, which is sup-
posed to look after the price situation,
a separate Cell is created for this pur-
pose, because this is a vital problem
affecting 43 crores of people of this
country and if his plans are to suc-
ceed he should see that the prices do
not rise higher and higher. He should
al least see to it that the prices are
stabilised and that the Planning Com-
mission is alive to this situation, and
take adequate measures to keep down
the prices,

Lastly, there is a strong feeling in
the South th:' the Southern States do
not get ! 2mount of encouragement
in respect of economic and industrial

development.

Shri Nath Pai (Rajapur): You have
now five Ministers here.

Shri Ramanathan Chettiar: You
may have ten Ministers, but that alone
will not satisfy the people of the
South. Kecerala, Andhra, Tamiland and
Mysore quite rightly feel that ne
major public sector project is located
there.

An Hon. Member: Neyveli.

Shri Ramanathan Chettiar: Apart
from Neyveli, Neyveli is a Centra!
Government Corporation, I am  sure
that the Government and the Planning
Commission will see that this injustive
is redressed as soon as possible and
that more and more public sector pro-
jects are established in the South.
Unless and until the aspirations of the
people in the South are fulfilled, I am
afraid they will get more and more
bitter. Excuse me, Sir, for saying so.

An Hon. Member: What about Ban-
galore?

Shri Ramanathan Chettiar: I am
stressing on this point, because, after
all, it is the economic need-of the
people that have got to be satisfied
Once you satisfy that, even their poii-
tical aspirations can be satisfied; be-



2917 General

cause, when their economic needs ave
being met they will feel that the South
is not neglected and that they are
being looked after well by the North.
And it is not also a question of North
or South, All that I stress is that there
should be a regional balance of econc-
mic development in all parts of the
country irrespective of North, South
East or West.

Coming to my own State of Madras
I would like to say that the Planning
Commission should take immediate
steps to sec that the exploration of oil
in the Cauvery basin is taken up.
There is oil. There was a secismic
survey held, but I am afraid with that
it has stopped. I wish that the Minis-
ter of Mines and Fuel was here and
I hope he will take note of it. Now
that the Tuticorin port has been taken
up, I am sure that the Planning
Commission will see that the Sethusa-
mudram project is also included in
the Third Plan. Alrcady it has been
referrced to an cxpert committee. Mr,
Davis, Nautical Adviser from the
United Kingdom had comc¢ and he had
also submitted a report to the Gov-
ernment. I am "surc that they will
give immediate consideration to Mr.
Davis’s report and sce that they take
up the Sethusamudram project in the
Third Five Year Plan itself.

Sir, I do not want to take any more
of the time of the House except to say
that I support the Budget proposals
of the Finance Minister,

Mr. Deputy-Speaker: Any Member
from Jan Sangh?—No. Shri Kamath.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Mr, Deputy-Speaker, the
House, Sir, is discussing the Budget of
1962, the first year of a quinquennium,
a five-ycar period which is fraught
with grave danger not merely {o the
independence and sovereignty of India
but may I also say. to the achieve-
ment of the goal of democratic socia-
lism which the party in power profes-
ses.

The other day, just a fortnight ago,
when 1 listened to the speech of the
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Finance Minister I wondered—and as
1 listtened attentively my wonder
grew—I wondered whether the Finance
Minister who, in the course of hir
speech, had very touchingly said that
“the administration of the tax laws
should cause the minimum of vexation
both to the tax payer and to the tax
collector and one thing that shoulq not
be taxed iz people’s patience” had ar-
rived at this philosophy of life lately.
And I wished that he had cultivated
this outlook some six years ago when
he was Chief Minister of Bombay
State. '

Shri Nath Pai: We live and learn.

Shri Hari Vishnu Kamath: Yes, we
live and learn, and I am glad that
the Finance Minister hag lecarnt....

The Minister of Finance (Shri
Morarji Desai): You better learn
something,

Shri Hari Vishnu Kamath: I learnt
it long ago, long before you did.

NShri Morarpi Desai: But you have
not learnt anything.

Shri Hari Vishnu Kamath: Well, I
have learnt more than what you have
learnt in the course of sixty-five years;
I have learnt much more in a lesser
period. Very well, we will discuss it
later on, outside the House. I am not
yielding, and I hope the Finance Mi-
nister will not interrupt me too much.

Shri Morarji Desai: Address the
Chair,

Shri Hari Vishnu Kamath: I am ad-
dressing the Deputy-Speaker and I
hope you are hearing me properly.

Mr. Deputy-Speaker, the Budget
has become in the Lok Sabha more or
less an empty routine ceremonial, be=
cause the Government has behind it, to

- use a backneyed phrase—I hope it is

parliamentary—a brute majority to
carry by vote, blind or otherwise,
whatever proposals the Government
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bring before the House; and, secondly,
the House has got used, as you are
very well aware, to supplementary
Demands for Grants by every Minis-
try during the course of the financial
year, and this has lead to a lot of in-
accurate and very rough budgeting.
And therefore this budget discussion
has been stripped, if I may use the
word, of the significance and impor-
tance which should be its due. I will
confine myself to the—may I use the
word—truths which Minister has
sought to expound in the course of his
speech and the fine sentiments of
which he has delivered himself in the
course of his speech, a fortnight ago.
T shall confine myself to those senti-
ments which he has given utterance to
in the course of his speech.

14 hrs.

May I take first what he said— I
refer to page 11 of the speech deliver-
ed by him on the 23rd of April last:

“In a planned economy, it must
also serve the wider objectives of
augmenting savings, promoting ex-
ports, of bringing about a better
balance between the supply and
demand for individual commodities
and indeed of social justice in
distributing the rewards and sacri-
fices implicit in planned progress.”

Further on, he said:

“Quite a number of items in our
range of indirect taxes are such
that they impinge more heavily on
the upper middle and middle clas-
ses.”

He has said that they impinge on
the middle classes as well. That is the
tragedy of India today. Not merely
are the poor classes being ground into
dust, but the middle classes also are
being attacked—attacked mercilessly.
The middle classes are getting slowly
pauperised, The middle classes are
supposed to be the back-bone of a
nation. The poor classes, yet always
have with you ag Jesus said, and we
have them in abundance in India.
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It may be well to think of this posi-
tion in the light of what the Finance
Minister himself said. He said:

“The income-tax payers form a
relatively well to do section of the
society, In a population of 443
millions, they are under a million
and thus are a microscopic group.”

That is a significant commentary on
the social position today in India: 443
million people; 1 million tax-payers.
That is to say, those whose income is
below Rs. 250 a month are 442 million.
Per capita income has been assessed
recently and I suppose it is of the ma-
gnitude of between Rs. 25 and 30 a
month. So that, from this, we will get
an accurate idea as to what the lowest
strata of society must be earning and
what you are trying to squeeze
out of their daily labour in our coun-
try. Therefore, when you tax com-
midities like tea, tobacco which goes
into the making of biris, and matches,
1 really wonder how the Finance Mi-
nister, who has such a solicitude for
the poor and the middle classes, could
bring himself to impose these taxes on
the people of our country. ‘

It is well to remember that when
an indirect tax is imposed on a com-
modity, a multiple of that tax—not
that tax, but a multiple of that tax—
is passed on to the consumer. To
stop that, the Government has not
taken any action, It has been pointed
out to the Government every  year
during the last five years or more
that as soon as budget duties are an-
nounced, there is a tendency in the
market for prices to go up. The
Government has not taken any action
to stop these big profits and fix a price
in accordance with the duties imposed.
Every year, that has been witnessed.
Even in Delhi, prices have gone up:
aot by the taxes announced, but by a
multiple of the tax, whether it is
sugar, whether it is cloth, tobacco,
tea or anything else.
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The papers reported a couple of days
ago that in the Consultative Commit-
tee of the Finance Ministry, there was
a discussion of this matter and the
Finance Minister promised to explain
to the Parliament two things: (i) why
he has sought to abolish the expendi-
ture tax and (ii) if there is a fall in
the internal consumption of tea, he
will reconsider the matter of duty on
tea. Coming to expenditure tax, the
Finance Minister has said on page 14
of the printeq speech:

“] proposc to abolish the five
year old Expenditure Tax with
effect from the current year, When
it was introduced in 1957, it was
realised that it had no backing of
historical experience. It was, how-
ever, hoped that the tax would be
a potent instrument for restrain-
ing ostentatious expenditure and
for promoting savings....The re-
venue from this source has remain-
cd conspicuously small....Experi-
ence has not shown this to be the
case. If the working of this {ax
had shown some promising results,
it would have been worth while
to continue and even extend it; but
with the present experience, it is
considered best not to continue a
measure which, as a source of eco-
nomic restraint, has been ineffec-
tive and as a source of revenue
unattractive.”

This is rather too bald for us to be
convinced. T hope, therefore, in the
course of his reply to the debate, the
Finance Minister will tell us more
than what is contained in these brief,
laconic remarks in para 36.

Assuming that the experience has
been adverse, has been contrary and
has not justified the expectations that
had been raised when the Expenditure
tax was introuced or enforced, I would
appeal to the Finance Minister to
apply the same yardstick, the same
criterion to another experiment
which has been going on in this coun-
try for the last so many years, that
is, the experiment on prohibition, to
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which the Finance Minister is devot-
ed, and may I say, dedicated.

Shri Tyagi (Dehra Dun): Wedded

Shri Hari Vishnu Kamath: If Shri
Tyagi wants to think of weddings, he
is welcome to do so. I would say, de-
dicated.

Here, I would invite the Finance
Minister’s attention to an answer given
on the floor of the House with regard
to the experience regarding prohibi-
tion. Answering a question on the
26th April, Shri Datar, Minister of

State in the Ministry of Home Affairs
said:

An Hon, Member: He is naot here,

Shri Hari Vishnu Kamath: The
Government is one and there is cole
lective responsibility. He said:

“The Governmenis of Mysore
(for other  Districts) —except
Mandya and some other districts—
Uttar Pradesh, West Bengal,
Madhya  Pradesh, Bihar and
Kerala have asked for 100 per
cent, Central assistance to meet
the loss in excise revenue plus
the cost of enforcement and reha-
bilitation. The replies from other
State Governments are awaited.”

This is the case cven after 15 years
of valuable experience in the Bombay
State, in Maharashtra and Gujarat.
Even after 15 years of experiment in
these and some other States, several
State Governments are not convinced
of the soundness of prohibition as a
policy and, to use the words of the
Finance Minister—attractive from the
point of revenue or from the point of
view of results. Otherwise, how can
these Governments—ithere also the
Congress party is in power and
the same party is in power in all
those States—how on earth, why
should they ask for 100 per cent.
assistance plus the cost of rehabilita-
tion plus the cost of enforcement? If
the Finance Minister were to apply to
this experiment—disastrous experi-
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ment—in prohibition the same cri-
terion on which he has judged the
Expenditure tax, I am sure he will
revise his policy of prohibition in
good time,

Shri Tyagi: So, my hon. friend
advocates drinking?

Shri Hari Vishnu Kamath: I am
coming to that. I do not know if my
hon. friend cannot make a distinclion
between drinking and getting drunk.

In this country, if statistics are any
guide, and those statistics are avail-
able, it is estimated that less than
0:5 per cent. of the population are
perhaps addicted to drink. Now,
when that 0:5 per cent. of the popu-
lation do not get their measure of
dring in the country, which they used
to get before prohibition was intro-
duced, I was told in Bombay by re-
liable doctors who had to attend on
such cases, that these people, these
addicts take to methylated spirit and
come to hospital with burnt out sto-
machs. If that is what the Finance
Minister wants the poor people to do,
he is welcome {o continue these mea-
sures. And if at all, we stand, my
party stands, for temperance;
my party stands for education in this
matter. And I feel that enforcement
of prohibition by law is next to im-
possible, without educational mea-
sures and without proper temperance
propaganda in the country.

Therefore, I would suggest to Gov-
ernment that they should adopt other
measures which could have obviated
the necessity for imposing so many
taxes, not merely these taxes on
tobacco, tea and maitches but several
other taxes too.

I come to the last para of his speech,
because that has a vital bearing on
what I am going to say. He says:

‘“Higher levels of taxation no
doubt impose a burden of sacri-
fice on our people.”.
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So, he has said it, that the burden
will fall on our people, rich and pocr,
on the poor more than on the rich,
—for the poor are more than 442
millions in the ccuntry. ‘Then, he
goes on to say:

“The point to remember is that
there arc only two alternatives ‘o
such taxation—inflation or stag-
nation.”. #

I am sorry that the Government’s
vision is so blurred and so myopic
that they are not able to see the third
alternative to namely taxation. But
what about the wasteful, extravagant

- expenditure that has been resorted to

in Government Departments, which
i3 a mounting expenditure? Can they
not conserve our resources? Can they
not imposce austerity on themselves?
Is it not possible to conserve the rve-
sources and impose austerity on them-
selves, so that the additional tax mea-
sures might not be resorted to?

Throughout this country, after the
ganeral elections, there was a sudden
spate »f Ministers in most States, a
bumper crop of Ministers, and in the
Centre too now—only this morning,
we read the news. In some States,
the number was, or is, perilously near
the size of—I hope it is not unparlia-
mentary and it is quite in order—
Ali Baba’s band; and at the Centre,
—I am not casting any reflection or
any aspersion on the Ministers; they
are all honourable men, and they
work very hard for the country’s
welfare: it is only a coincidence of
number and nothing else,—we are
dangerously moving to the strength
of a pack of cards. If we have only
three more, then we shall be com-
pleting the pack including the joker.
In the First Lok Sabha, we had the
good fortune of witnessing the com-
pletion of the task in the fourth year
of the First Lok Sabha, but I am con-
fident that that may be achieved
once again, and consummated probab-
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ly during the first year 1seit of the
Third Lok Sabha. I was referring to
the economies that could have been
effected, ang that could be effected
even today—it is not too late—so that
many of these taxation measures
might be done away with.

We are not, and my party is not,
against taxation as such. My party is
not against planning as such. But we
want that every rupee, if not every
naya paisa, of the taxes that are col-
lected must be properly accounted
for and the pcople must go to-
wards this country’s welare and
for the betterment of the people, and
the Plan, must be a proper, well-
planncd Plan, not a planless Plan, as
it has «ften happened in the past.

Coming to these measures which I
may suggest to Government for con-
sideration, first, I have suggested pro-
hibition. This must be seriously re-
considered, on the basis of the remarks
which he has himself made with regard
to cxperience as applied to expendi-
ture tax. Next, it is high time that
Government considered rteducing the
governmental expenditure and the
vast expenditure that is being incur-
red on things like or 'on projects like
community development projects. It
was not any irresponsible Opposition
Member speaking, whom you may dub
as irresponsible and worse, but it was
Acharya Vinoba Bhave who some two
years ago, I think, it was in Belgaum,
said this; after visiting a number of
these community development pro-
jects, in acute sorrow he said that it
had pained him to observe that not
less than 30 per cent. of the money
that is allocated or spent on these
community development projects or
some of these projects which he had
seen, was infructuous and was not
utilised really for the welfare of the
people. If that be so, out of Rs. 10,000
crores and odd that are being spent on
the Third Plan, how many thousands
of crores will be wasteful or infrue-
tuous expenditure? We are being
treated every year, year in and year
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out, to these Pubiic Account Commit=
tee’'s reports. Every year, we are
shown how much is being wasted and
how much money has gone down;
whose drain, which Ministry’s drain, 1
am not going to detail this, because
that will be taken up in the course of
the various Ministry’s Demands for
Grants stage. But it js really shock-
ing. not merely pathetic or tragic, but
it is really shocking that in a poor
country like India, where in the Fin-
ance Minister’s own words, 442 million
people out of 443 millions are not
income-tax payers, there should be so
little of conscience for public money, 1
do not know what the reasons are.
Destiny placed the Prime Minister in
a fortunate position. The Prime Min-
ister did not have to earn his liveli-
hood all his life, and, therefore, per-
haps, it is likely that he has not cul-
tivated that sense of value for public
money which Mahatma Gandhi had.
He said time and again that every pie
—in those days, it was the pie, and
only now it is naya paisa—of public
money that you are going to spend
must be accounted for. Take the
Defence Ministry, about which the
Public Accounts Committee’s reports
give us such a lurid picture year
after year. The Defence Minister, se-
cure in the confidence and affection of
the Prime Minister, seems to be a lit-
tle allergic to the Public Accounts
Committec’s remarks and observations
and criticisms. But he is completely,
may I use the word, deaf, and he has
got a closed mind to whatever Parlia-
mentary Committees may criticise
about his Ministry’s doings. This year,
only last week, the reports of the
Public Accounts Committee were plac-
ed on the Table of the House, Again,
the same picture of the Ministry’s do-
ings has come before thc House. Is it
not time that the Finance Minister
who has got, I believe, a better sense
of value of public money, as serts him-
self over the Defence Minister, asserts
himself with regard to the doings of

" the Defence Ministry and see that the

money that is allocated to the Defence
Ministry is properly spent and proper-
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ly accounted for? Otherwise, there
will be more taxes coming later, even
this year or next year, until the back
of the people is broken, and the people
can stand these taxes no longer. Then
the climate of revolution will be abroad
in the country, not merely of non-
violent revolution, but—if this course
is not checked—there may even be
forces of a violent revolution breaking
in the country, which we want to pre-
vent from taking the upper hand in
our country. Thercfore, in the interest
not merely of the people but even of
the Treasury Benches—they may not
find themselves there in case a violent
revolution breaks out in the country—
in their 'own interest, they must wake
up betimes.

Shri Morarji Desai: I will not have
to hear you then.

Shri Harj Vishnu Kamath: It will be
your misfortune,

Shri Morarji Desai: Not my misfor-
tune—that you will have gone.

Shri Hari Vishnu Kamath: The Fin-
ance Minister referred to another
matter also. He says:

“It is my hope that as in the past
with increased incomes and pro-
duction and a tighter check on the
cvasion of taxes....”

Where is this check? We do not see
any sign of a check on evasion of
taxes. The other day there was a
question put here. I asked whether
Government proposed to notify the
names of tax evaders. Even that
question was evaded. The Govern-
ment is not serious about checking
this tax evasion, If only this tax
evasion had been checked in good
time, over so many years, so many
taxes would not have been imposed.

Now the Administration too is pro-
liferating; the bureaucracy and the
lower staff are proliferating. I do not
Enow how far Parkinson’s Law has
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come into operation or does come into
operation, The Administration has
proliferated to such an extent that
efficiency tends to suffer. In this con-
nection, I may mention one or two
instances only, because I am racing
against time and I would not like to
ment.on too many instances, The
telephone services, even in Delhi, have
become inefficient to a degree. In two
weeks, the telephone allotteq to me
wenl out of order twice. When the
matter was reported, the proper per-
son was not available. It was almost
twelve hours before it was set in
order. The so-called utility services,
which are being well paid for, are
no more utility services but are fast
becoming ‘futility services’. The Gov-
ernment should see that this state of
affairs is mended.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Hari Vishnu Kamath: I started
at 2 o’clock. I will have 30 minutes.

Mr. Deputy-Speaker: You have
taken 28 minutes. You started at tive
minutes to 2 o'clock.

Shri  Hari Vishnu Kamath: 23
minutes—I started at 2 o’clock,

The Economic Survey 1961-62 says
on page 2:

“....there can be little doubt
that a vigorous promotion bf ex-
ports has become a major desi-
deratum of economic policy in the
country”.

Now, answering a question in the
House the other day, the Finance Min-
ister himself said:

“During the last two Plan
periods, annual exports from the
Indian Union averaged Rs, 614-84
crores and Rs. 612:18 crores res-
pectively.”

That is, in the Second Plan period, the
value of exvorts wag reduced. I would
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like to know what the Government
proposes to do in this regard.

Coming to the public sector also, we
are all for the public sector, provided
it is well-managed in the interest of
the people and is efficient and produc-
tive. A 1iree is known by its fruit.
Here the Finance Minister himself has
criticised the public sector in his own
inimitable manner, He says:

“The private sector in India is
already relying to a considecrable
extent on the ploughing back of the
profits and savings in the corpo-
rate sector for expansion, The
public sector must do the same if
it is to play an increasing role in
the development of our economy”.

- The public sector is becoming the
much-publicised sector, and unless
Government train competent person-
nel Lo manage these undertakings, I am
afraid the Government by taking on so
many undertakings within its own
fold, might well become the undertaker
of our national economy, which I do
not want to happen.

Thercfore, I would like that these
various aspects which I have referred
to should be seriously considered by
the Finance Minister. If he does so,
he might find avenues by resorting to
which he might reduce the taxes
sought to be imposed and do away
with many of them.

In conclusion, I would only like to
appeal to the Finance Minister and to
the cohorts behind him....

Shri Nath Pai:
ranks of supporters.

Shri Hari Vishnu Kamath: There
are, in my judgment, four grcat tasks
that await the nation in the coming
years.

Shri A. C. Guha (Barasat): Is that
term to be allowed in the House?

Shri Nath Pai: It is absolutely par-
liamentary. It appears in the best
poems in Fnglish literature,

Cohorts—serried
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Shri Hari Vishnu Kamath: I did not

say ‘co-horse’. I said ‘cohorts’ (Inter—
ruptions).

One is the achievement of national
unity and cohesion. We have as our
goal democratic socialism, because-
without democracy we cannot build
socialism. Socialism minus democracy
wili approximate to communism or
fascism. Therefore, it is essential thas
we promote democracy and to that
end, contentment among the people of
India Taxation measures must be
such as to promote that objective.

The second task that awaits us is the
streamlining of the Administration, tr
which I have referred. The third is
economic progress in a perceptible
measure, of wh ch there is not much
evidence today. The last is, improv-
ing our country’s defences so that our
independence can be fully secure.

Therc is a feeling abroad in the
country that for the last 15 years the
Government has not progressed
towards the goal of democratic socia=-
lism, though it has been professing it
in season and out of season. I have
often heard people in the rural arear
during the elections and at other times,
saying in a spirit of mockery:

“We had #9355 now it
is FUT AT . HIF and FEAT ; .
€9 and FYET.  FEAT  means
worse thon F3.
I do not subscribe to it. But I have

heard ordinary people, the common
poor people saying so.
An Hon. Member:
meaning?

Shri Hari Vishnu Kamath: I am
sorry he does not know the meening.
Just like T8 and #1-9&9. AT
and F1-59d

I hope that this spirit will not be
alloweq to prevail and grow strong-
er, because it will not redounq to
the credit of the Government nor to
the welfare of the people.

What is the
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I will only appeal once again to the
Finance Minister, in the name of the
Guru, the teacher, the Master, whom
he followed in his life and whom he
follows even today, I believe......

Shri Hem Barua (Gauhati): He is
.a great moralist.

Shri Hari Vishnu Kamath: I make
this appeal in the name of Mahatma
‘Gandhi. He said—this is from Manu-
ben Gandhi's

4T ¥ an o —

YL EAT AT ¥ 9ANT F A1
97 48 WENE Fv. &r  free

”

The master was very humble to his
.Congress disciples,

‘. f& =@ ¥ g gm0

I will read only four or five lines.
If I read the whole of it, it will take
time.

An Hon. Member: Read the whole
of it
=t gfc faoo wrwer ¢ o @
AT q91 & A% FA9 T I & fazEry
s o & 1 oy af s w AT
AT FT AT IT AT Ja7 F794 F agA
wiferes a9 STEAT. L (Laughter)

It is not a matter for laughter. This
is what Mahatma Gan&hi said—This
is in very small type, and the light
is not sufficient. Hence the difficulty
in reading it.

‘L. e wenfaea feETaT AT
¥ Farfem sifaq @ @1 &, ®
AT FEl F AT F AT T
g "TmE &3 & fgema Fvar g
fF 2@ # amad gelr, s oY
aret Y SAT IA-AT FL AT,

s eawiy : gAY MU aEAT qEe
F HAY FET JTST FT AT
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=it gfe ey e ¢ g4t far ar-
o g A adi qera g L
A &0 AT q9qT1 T T iy )

I hope and pray that this eventual-
ity, thig consequence, will not come
to pass,

Shri Tyagi: When did he say so?

Shri Hari Vishnu Kamath: In May
1947.

I hope and pray that this state
of affairs will not come to pass, and
along with the consummation or
aclhicvement of the four-fold objec-
tive which I have indicated, I hope
economic revolution that we are tiry-
ing to accomplish in our country.

Shri A, C. Guha: Mr. Deputy-
Speaker, Sir, considering the Budget
proposals of the Government of India,
we cannot just think of adjusting the
revenue with expenditure. It has
been rightly said by the Finance Min-
ister that taxation is an instrument of
economic policy to bring about social
justice and achieve the goal placed
before us,

Sir, it has to be admitted that in the
course of the last two Plans, the eco-
nomy of India has become very much
consolidated and India’s economic
position as also her political position
has appreciably improved. We ex-
pect that by the end of the Third
Plan we may have a self-generating
economy. '

Much has been said, Sir, by the
Leader of the Communist Party about
the common man and indirect taxa-
tion. Sir, it is true that indirect taxa-
tion falls more or less on the entire
population of the country. If we
examine the pattern of indirect taxa-
tion prevalent in India, we shall find
that the incidence of taxation is al-
most ncgligible on the poorer rural
sections of the community. About 75
per cent of our population live in
villages, and if we examine the items
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on which they have to pay indirect
taxes, we shall find that only three or
four items which they consume come
under the purview of indirect taxa-
tion, and in those cases the incidence
of taxation is very low. The incidence
of taxation on handloom cloth is only
indirect and low i.e. due to tax on
varn; so is it on coarse cloth. Thae
mustard oil produced by village
ghanis, which is one of the main
items of consumption of the rural peo-
ple, is exempted from taxation.

Shri Tyagi: Tobacco is taxed.

Shri A. C. Guha: But their hukka
tobacco is exempt from taxation; then
tobacco is not an essential commodity.
Even during the elections this matter
was very much discussed and the peo-
ple, particularly of the rural areas,
voted for the Congress and put the
Congress into office knowing that dur-
ing the Second Plan period, at lcast
Rs. 1,700 crores would have i0 be
raised by new taxation. We did not
make any secret of the fact that we
would have to raise fresh taxes to
implement the Third Plan program-
mes, so that the general standard of
living, particularly of the lower strata
of the population, may be raised and
they may have a better type of living.
It is for their good that taxes are
being imposed. These taxes go to-
wards the financing of our develop-
ment programmes which benefit the
lower section of the people,

Anybody going to the rural areas
will immediately notice that there is
an appreciable improvement in the
standard of living of the people. I
personally witnessed this in the course
of my election campaigns in rural
areas. Go to any market place in
rural areas and compare the locally
produced commodities which come
into the market and what used to
come ten or twelve years back. They
have increased by about ten times.
Increased production has also been
accompanied by higher prices which
they get. The agricultural produce
which the rural people produce is
now bringing them much higher
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prices. Thus they have been benefit-
ed by the development programmes
undertaken by the Government,

Sir, the Leadz: of the Communist
Group waxed eloquent about indirect
taxation. I would humbly ask him;
what is the turn-over tax in USSR?
Is it not a harder and stricter form of
excise duty only euphamistically
named? What is the cost of living
there? What is the cost of ordinary
articles of daily use of the common
man? It is no use making all these
allegations. We have to see how we
have been faring, how the condition
of our people has been improving, and
if the condition of any section of our
population has not improved, what
is to be done to ameliorate their con-
dition.

We aim not only at a socialist pat-
tern of society; we aim also at a
welfare state. The welfare potential-
ities of any society would depend on
the just and equitable distribution of
goods and services. I cannot claim
that we have as vet reacheq that
standard. We cannot claim that we
have as yet established a welfare so-
ciety. But the point to see is whe-
ther we have been marching towards
that or not. Compare the availability
of goods and services in 1947-48 with
the position obtaining today. I am
sure every body will admit that there
has been considerable improvement.
We have increased our production
many times. In regard to services
in the form of educational institu-
tions, health centres, public roads,
communications, etc., considerable
progress has been made in the course
of the past twelve or thirteen ycars.

While I express my general appre-
clation of the progress made in the
implementation of our plang and the
general improvement in the standard
and conditions of living of the masses
of India, I have some criticism to
make not from the point of view of
finding fault with the Government,
but with a view to drawing the atten-
tion of the Finance Minister and of
the Government to certain lapses fdr
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some remedial measures which Shri A. C. Guha: The increase in

they should take. The Finance Min-
ister in his speech has not made any
explicit reference to the imbalance
created in the ecenomy of the country
particularly in the provision of trans-
port, supply of coal, power and some
other commodities of basic necessity
for the development of the country
such as cement, steel etc. This is an
ominous thing which is hampering
production and other developments;
and I hope the Government will give
serious consideration to this imbalance
created in the provision of transport
and the supply of coal, power and
other basic articles required for the
industrial and economic development
of the country.

The Finance Minister has imposed a
tax of Rs. 68.8 crores for this year,
which will be Rs, 71 crores for any
full year. That is absolutely neces-
sary at least to cover the revenue de-
ficit. Apart from that, the Govern-
ment and this House are committed
to provide Rs, 1,100 crores by new
taxation for the implementation of the
Third Plan, besides what may be made
available from the existing taxes. In
this, naturally he has to depend more
on indirect taxes, and he has express-
ed the hope that the taxes he im-
poses would not lead to any serious
rise in prices. He particularly men-
tioned about match boxes. I think
that very evening the 6 mnaye paise
match boxes were sold at 7 naye paise.

ot AR T W A7 91§
o

ot %o o Mg TA kA EF
T A A=G 8

I am not a smoker, so I do not buy
match boxes,

Shri Tyagl: Does the hon. Minister
smoke?

Shri Morarji Desail: I have asked
smokers,

price is not only upto the incidence
of tax, but in most cases the increase
in prices has been by a multiple of
the tax imposed. That is the real
complaint of the people. If I contri-
bute one naya paisa for the imple?
mentation of the Plan I am satisfied,
but if I contribute two naye paise, out
of which one naya paisa goes to the
Plan and one naya paisa to the middle-
man or the industrialist, there comes
my grievance. I think the Govemn-
ment have not been quite alert in that
respect to check the unfair profiteer-
ing, not only of the commercial
agencies but also of the industrial
magnates. 1 shall come to this point
later,

While estimating his revenue defi-
cit, he has placed it at Rs. 60 crores,
but there is a general feeling in the
country that every year the revenue
receipts are under-estimated in the
Budget papers, and that the expendi-
ture side is often over-estimated, so
that a wider gap is shown in the
Budget papers to justify the imposi-
tion of new taxes. Last year a reve-
auc deficit of Rs, 5 crores was shown,
but actually it turned out to be a sur-
plus of Rs. 33 crores. So, there was a
difference of about Rs. 38 crores in
spite of the fact that expenditurc had
increased by  several crores. So,
calculation of revenue receipts should
be somewhat more realistic.c In the
Second Plan the estimate was to raise
Rs. 850 crores by new taxes. I think
the Government raised near about
Rs. 1,200 crores or even more by im-
posing new taxes. But why this sort
of a dubious policy? The House
should be given the opportunity to
know the real financial position, and
if necessary, the House will authorise
Government to raise revenue for the
implementation of the Plan. I think
there should not be any under-esti-
mating of the revenue receipts and

over-estimating of the expenditure
side.
There is another point. For the

Serond Plan, about Rs, 1,200 or
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Rs. 1,300 crores were raised by new
taxes. Out of this about half was
consumed for non-development ex-
penditure of the Government, Only
about Rs, 700 crores or something like
that was invested for plan program-
mes.

Mr. Deputy-Speaker: Fifteen minu-
tes are over.

Shrij A. C. Guha: 1 will require an-
other five minutes.

Mr. Deputy-Speaker: Only two or
three minutes,

Shri A, C. Guha: Things should be
improved so that the taxes imposed
for the implementation of the Plan
should be utilised for the implementa-
tion of the Plan, not for any non-
development and non-Plan purposes.

Since you have rung the bell, I
come to one or two important points.
I think the Finance Minister should
have given greater consideration 1n
his speech to the socilo-economic as-
pects of the Plan. He has mentioned
practically very little about the cost
of living, unemployment and disparity
in income. I should concentratc first
on the cost of living, and then I shall
try to touch unemployment.

It was mentioned in this House that
there wag hardly any price policy of
the Government. The other day the
hon, Minister of Planning, Shri Nanda,
referred to the Chapter on price
policy in the Third Plan Report. 1
think that is a very unsatisfactory re-
ply. I think the Government have
not been observing even the maimn
points mentioned in that Chapter. To
regulate the pace of credit creation
and aggregate credit creation by
banks—these are the two main points
apart from adequate supply of com-
modities, The last one is a bigger
thing; that may not be possible so
easily for the Government; but they
can easily ask the banks to regulate
the pace of credit creation and the
aggregate credit creation by banks. In
this report—the Ecemomic Survey—I

VAISAKHA 17, 1884 (SAKA) Budget—General 2938

Discussion

find that they have practically abolish-
ed all these things and selective and
general credit control, progressively
withdrawn or modified. What they
have done is just contrary to what has
been mentioned in the Plan Report as
the price policy. The Government
should take some steps to control the
consequences of the easy money con-
ditions now prevailing.

Then, they have stated in the Plan
Report that the fixed income earners,
the most vulnerable classes of society,
“cannot be expected to put ‘up too
long with the erosion of their real
standard of living.” This is a waming
which the Government have given to
themselves, but have they been care-
ful about this warning? I think the
Rs. 10 dearness allowance recently
allowed to the Government servants
has practically been eroded by ° the.
rise in the cost of living after the
Budget proposals have come out. So,
particularly this middle class section
and the low income group have been
most hard hit. The Planning Com-
mission’s own report has put their
case very clearly, and gstill the Gov-
ernment have not applied their mind
to check the rise in prices or at least
maintaining the standard of living
which they have been enjoying. Then.
coming to unemployment, another im-
portant question which a socialist
economy should have considered, the
Budget speech of the hon. Minister is
almost silent on this point also.

Mr. Deputy-Speaker: The hon.
Member must conclude.

Shri A. C. Guha: T would require
two minutes, Sir. The unemployment
figure is rising rapidly. You can see
from the report here that the increase
in the figure in the live registers of
the Employment Exchanges is about
2.30 lakhs more than that of the last
year. If, every year. the unemploy-
ment figures rise in this way, then,
what would this planning mean to the
unemployed young men of this
country?

Another point is the disparity in in-
come. I think there was a committee
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set up two years ago to go into this
question. The Prime Minister himself
felt puzzled and expressed his own
amazement ag to where the extra in-
come had gone. So, a committee was
set up to examine the question; but
nothing has come out as yet. If the
Government is really serious about
this that the disparity of income
should be reduced. then, the Finance
Minister should have made some men-
tion about this reoori and suggested
SOme mMeasures.

Lastly, I come to the mopping of
the surplus purchasing power which
the Finance Minister has frequently
mentioned. He said that his proposed
indirect taxes are disinflationary, 1
agree that indirect taxation is several-
ly disinflationary.  But, whose pur-
chasing power is to be mopped up? It
is the purchasing power of the lower
sections of the people. That should
not be the aim of Government. Gov-
ernment should see that the surplus
purchasing power of the richer classes
is mopped up. The purchasing power
of the lower sections of the people is
already too meagre; they are living
on the barest necessities of life. If
their purchasing power is  further
mopped up, then, their standard of
living would come down. When in-
direct taxes are put, it should be seen
that its impact on the standard of
living 1s not too great. I hope the
Finance Minister will see that the
prices of the commodities which have
increased after the Budget proposals
are kept under control, and he would
take some measures to see that there
may not be an undue rise in the prices.

There should be proper costing in
the industrial units. I am afraid pro-
per costing is not done. The function
of the Tariff Commission was to give
protection to the indigenous industries.
That function is practically over. Now,
almost cverv industry is protected
because there is hardly any import of
consumer goods. The Tariff Commis-
sion should now be given a new func-
tion of Inoking into the proper costing
of indigenous products. Thereby, the
prices of many of the commodities can
be brought down. It is generally
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feared that both the industrialists and
the commercial houses are making
huge profits and causing distress to
the people.

Mr. Deputy-Speaker:
Ali Khan,

Shri Osman Ali Khan (Anantapur):
I have not given my name for today.

Shri Osman

Mr. Deputy-Speaker: Shri K. R
Gupta.

Shri K. R, Gupta (Alwar): Mr.
Deputy-Speaker, Sir, before proceed-
ing further, T would like to draw the
attention of the House to the first
paragraph on page 11 of the Finance
Minister’s speech. In this he has pro-
mised u; social justice in distributing
the rewards and sacrifices implicit in
planncd progress.

“Further, all these objectives
have to be reconciled with an eye
not only to the immediate future,
but also to the long-term perspec-
i{ive we have kept before our-
selves. No less important a consi-
ration js that the administration
of the tax laws should cause the
minimum of vexation both to the
tax paycr and to the tax collector
and one thing that should not be
taxed is people’s patience.”

We have to sec how far the Budget
fulfils all these things. I may say
frankly that so far as the poorest
people in the villages are concerned,
they are the most hard hit people. And
during the last 10 years they have
never got the chance of getting any
benefits out of the present system of
taxation.

In the rural nareas, this year, they
are most probably going to spend
about Rs. 53 crores by means of com-
munity projects, agricultural exten-
sions and so on and so forth. But,
after all these 10 years, there has not
been a cingle example of village plan-
ning or planning of the family budget
in the poor men’s housc:.

At the outset it wag given out that
the community projects will fulfil this
aim in a very short period. But,
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when it comes to actual practice we
stand no where. Why is this so? The
reason is first of all the bureaucracy
had put itself in the saddle in the
community projects. And, when
Acharya Vinoba Bhawe frankly said
that thig might not lcad to a solution
of the problem, they more or less
laughed at him. After a certaln
period, they came to their senses; and
then they devised a means of having
decentralisation. About that, I can
sav. so far as Rajasthan is concerned,
though we may have very high
+alks about it, it is becoming a failure
mainly because, now, there is an un-
holy alliance betwcen the ruling party
and the bureaucracy. In the name of
decentralisation, thecy arc acting
otherwise. The pecople in the villages
are made into parties, and, instead of
going towards the development side,
they arc going towards the side of des-
truction. The result is that the deve-
iopment works are, more or less,
neglected and the poor man’s lot has
not been changed. Villagers, the land-
less people and thosc who have got
mere land with them, have no means
of livelihood. The Ambar Charkha
has totally failed. The decentralised
way of production of cloth ig the only
way which can give employment to the
people in addition to agriculture. The
efforts made so far have proved futile.
This shows that the whole thing has
been planned in an unplanned way.

Now, Sir, I come to the questton
adding to the income of the rural
people by having other industries.
This too is in the melting pot. The
bureaucracy has devised the means of
showing to the people the progress on
papers; and I Wwill cite an example.

There is in Alwar district a project
named the Kishangrah Bas C.D. pro-
ject, When it was started there was
a non-official and an official board
there and Shrimati Rameshwari Nehru
was its Chairman. Initially, the
bureaucratic people always reported
that the thing was not progressing and
that the whole thing was going down.
But, after 4 or 5 years, all of a sudden,
we knew that they had invited Presi-

VAISAKHA 17, 1884 (SAKA) Budget—General 2942

Discussion

dent Naser of U.A.R. and showed him
so many things there and spent lakhs
of rupees on outer show. All these
things lead but to one conclusion that
we are rather habituateq to outer
show and not to have real production.

Let me now come to direct taxation
position. Always there is talk in the
House about evasion. And, no one
has been able to tell whether this
evasion relates to the higher income
group or to the middle income group
or to the lower income group. So
far as the lower income group is con-
cerned, 1 think it is the most hard
hit. A person or a firm having an
income of Rs, 5,000 on paper will pay
only Rs. 42. But actually when you
see the files of the people there are
other additions; they are one and a
half times or double and the result is
that income tax comes to be very
heavy. In addition 1. .hat the income-
taxvakils and practitionerg also take
a fee from these people because they
could not get good accountants and
as such flat rates are to be paid by
them. Last year a circular has been
issued that those people who have got
a poor rcturn, that is, below Rs. 5,000,
may not have to show their accounts
every year. But thig will add to the
difficulties rather than reduce them if,
after four or five years, thev are
called upon to show their accounts:
they may not be able to do so in a
proper way. Hcavy penalities may be
inflicted upon them.

15 hrs.

The trend in the Budget showg that
partnership firmg are to be dishearten-
ed because this year the limit has
been fixed at Rs. 25,000 which means
there will be discrimination between
an independent individual and a part-
nership firm. If he gets Rs. 10,000 as
share from the firm. the tax on that
person will be 40 per cent morc than
that man who is an independent earner.
Why this discrimination? It will hit
hard the people in this sector. T
hope the hon. Minister will see to
it. Either they may be told that the
partnershipg are to be discontinued
or they must be protected properly.
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So far as the corporation tax is con-
cerned, the same thing is there. The
smaller companies cannot compete
with the bigger companies. There are
so many hurdles in the way. The
monopolist tendency is there. If the
company system ig promoted more
than the individual or partnership
system I do not know at what stage
we will be able to have socialist
pattern of society for removing dis-
‘paritieg on incomes. Unles and until
we place a ceiling on the assets of a
person we cannot bring down his
income by whatever means of taxation.
“That is the point. If the company
system goes on without check like this,
‘the time may come when they may
demand compensation and Govern-
ment may have to enact a law against
it or they may not have the means to
pay the compensation. That is the
main reason why a ceiling on income
has not been made so far although
there hag been a resolution of the
Congzess Party to this effect. The
Constitution provides compensation
and that clause will have to be
removed or they will be made to
remain on paper.

Now, Sir, I come to indirect taxa-
tion. Just now so many of my friends
spoke about the match boxes. If a
small retailer makes some profit, how
is the Government justified in taxing
him? Now, one gross of matches will
cost 50 nP more. That is to say, the
retailer will get 50 nP less than what
he used to get. Hardly a retailer
-gells one gross a day. If we are not
prepared to allow it. if we go to this
extent to tax the retailers in this way,
how can we justify it to be the way
to gocialist pattern of society? So,
whatever may be the argument, the
tax on match box cannot be justified.
‘'The same thing can be said about the
other necessities of life. There is no
data before us how the pattern of
direct tax and indirect tax is working
or on whose shoulder the burden is
falling and in what proportion. If
data ig given for every year we may
be able to know clearly as to where
we stand. But the clear picture is
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never before us. The reason is there
is something wrong somewhere and
they do not want to give it clearly.

Then, Sir, T come to the public
sector. The other day I read in the
newspapers that investment in the
steel industry was Rs. 1000 crores and
there has been a net loss of Rs. 60
crores. Should we run them at a loss
without giving reasons for that?
There is something very wrong amd
the whole process should be scrutinis-
ed. But that doeg not mean that the
public sector should not continue its
work. It may have to be increased
but only in a way in which there may
be some gavings and the capital may
be ploughed back later on. The pre-
sent tax policy may lead to a reduc-
tion of capital in the companies. Only
the other day shri G. D. Birla in a
speech hag told us that investment in
the year 1961 was shorter than in
1960. Thig shows a trend in which we
are going, Why are all these things
going in a haphazard way inspite of
so many laudable speeches made by
the Treasury Benches on socialist
pattern of gociety. That socialist
pattern has never been defined. How
far will the crorepatis remain? How
will the poorer people come up? In
what way? When? All these things
shoulq be answered. There are no
industrieg for the villages. We are in
the melting pot about the size of the
industries that a village can have.
The village pattern has not yet been
finalised. If electricity comes to
the village, what will be the fate of its
economy? If there is no electricity,
what difference does it make? Has
anybody gone into if? We talk of
lack of industries in the south and
north. What about the general
people, poor people in the villages and
the effect of all these things upon
them? They have been neglacted till
now; they are being neglected. I fear
thev will be neglected in the future
also because they cannot be organised
just like the labour.

All this is due to one thing. The
party which professes to bring a socia-
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list pattern does not function itself
in that way; rather it functions in a
totally opposite way. We see wrangles
between them; they are hankering
after power and indulge in election
malpractices and what not. I am not
able to understand how such a party
which itself does not function in a
proper way can bring in socialism by
democratic means in India. Rather
there is a serious threat to democracy
itself perpetuated by this party
because they have taken to very
wrongful stepsg so far as the working
of a decentralised system is concerned.
They have introduced politics directly.
It will lead us to a rather risky posi-
tion ang democracy itself will be in
danger in the near future. If we want

to avoid all that and if we want a -

socialist pattern the first and foremost
thing is to gee that the political party
in power functions properly so that
there may be no difficulty. Some-
times they say it is unavoidable and
it is rather difficult not to have poli-
tics in these decentralised spheres. I
am not one of those who believe like
that. It could be done very easily.
You can ban the parties, and tell the
people frankly that party affiliations
should not be there. If Rashtrapati
can be there. or the Speaker can be
there without any party affiliation,
these bodies could also function with-
out any party affiliation. If you do not
agree to it, a law can be enacted, and
so many other wayg could be found
to achieve the object.

But unfortunately the real inten-
tion is to keep one’s own self in power
in the name of decentralisation, in the
name of the socialist pattern and even
in the name of planned economy, and
s0 on and so forth. So long as thls
attitude is not changed, I say that there
can be no possibility of achieving
socialism by true democratic means.

So, my submision is, if we view the
budget from all these points of view,
we find that it can be called a budegt
of a welfare State of the capitalist
system but it cannot be called a budget
of the socialist pattern of society. As
1 gaid just now, unless and until

410(Ai) LSD—6.
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the party first clears its position out-
side and then adopts the ways and
means to implement the things inside
the House, I think even the Opposi-
tion will not have very many chances
to grumble, but so long as the present
state of affairs is going on, this is
ncither the way to socialism nor the
way to capitalism. It ig only a way
to confusion and pothing else. Day
and night we are heading towards
that way of confusion. It may be
that so far as our expenditure and
revenue gide are concerned the budget
will be all right, but so far ag our
achieving the goal is concerned, the
budget will never fulfil its aims and
objects.

Shri Malaichami (Periyakulam):
Sir, When the under-developed nature
of the country is taken into account,
the present taxation proposals must
be considered only as a success with
the reasonable attitude taken by our
Finance Minister for successfully im-
plementing the Five Year Plan. The
under-developed nature of the country
is normally understood on account of
the vast potentialities yet to be de-
veloped—coal in the North and oil in
the South which are ready for deve-
lopment, which are yet to be explored
and which need much capital for in-
vestment. The scarcity of capital in
the country which necessitates bor-
rowing from a foreign country is a
clear indication of the economic posi-
tion of our country, which is also
clearly revealed by the increase in the
rates of interest to be paid for borrow-
ing the capital required,

Then there is another thing, namely,
industrial output, which is also very
far behind the average production in
other countries. When the industrial
development of the country is taken
into account, we are very much be-
hind the advanced countries. Regard-
ing agricultural production also, our
position is very weak. When taking
all these aspects into consideration
and the steps that we have to take
for improving the economy the present
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taxation measures have only helped
the country to get over the crisis and
to pave the way for a socialist pattern
of society in the near future,

Regarding the indirect taxation pro-
posals, much has been said that the
indirect taxes will affect the common
man. But when we go to the villages
and see that there are still many vil-
lages without adequate drinking water
facilities, roads and lighting facilities,
it will not be too much to ask the com-
mon man to pay for his own improve-
ment, to pay for his own better living,
and that he will not grudge paying a
small amount for his own better living,
and that he will not grudge paying 8
small amount for his own benefit, In
the same manner, indirect taxation will
also enable the people to be somewhat
more self-reliant by making them
understand that to improve themselves
they have to make certain efforts and
sacrifices which are necessary. If the
present context of Planning and the
under-developed nature of the country
are taken into account, the taxation
proposals made by our Finance Minis-
ter would not only be successful but
also indicate that direct taxation can
be taken as a measure to reduce the
inequalities in wealth, and the resour-
ces obtained by such taxation propo-
sals could be properly financed for
social betterment only through Plan-
ning.

But there are certain things which
have to be considered while we discuss
the taxation proposals. While taxa-
tion is generally regarded as a sacri-
fice made by the people for their own
betterment, we have to see whether
the expenditure incurred will also
yield the expected return. Just as the
Government is too willing to utilise
the difference between the face value
and the intrinsic value of the currency,
the tax-payer is also entitle to see
that the return for his effort and sac-
rifice in the form of amenities is rea-
dily given to him and ijs made to
understand the benefit for the sacrifice
made by him.

In this connection we have to see
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that there are many public under-
takings with very little earning capa-
city and the trend now is towards the
wrong direction. Then we have also
to see that the public undertakings
work at a profit, enabling the tax-
payers to earn sufficient profit from
the amounts invested. When the return
from the public undertakings are not
adequate, we have to look into the
factors which lead to the unsuccess-
ful working of the public undertakings.
When the public undertakings are not
yielding a good profit. the factors
which should be studied and which go:
to make the undertakings yield good
profits may be underlined. First, we
have to look into the cost of raw mate-
rials, then the transport problem and
then the productivity of capital and
labour employed, The cost of produc-
tion goes up mainly on account of les-
ser productivity by labour, When we
see that our commodities are not able
to compete successfully with those in
the foreign markets on account of our
cost of production, we have to consi-
der the remedial measures that are
necessary for making our goods com-
petitive. Our export trade can only be
successful if our cost of production is
made less, enabling our commodities
to be competitive in foreign markets.
To make our goods competitive, we
have to see that the raw materials in
this country are produced at cheaper
rates and that the cost of production
for the various commodities does not
weigh high on the goods to be ex-
ported.

When the commodity price is to be
reduced to make it competitive in
foreign markets, we have necessarily
to remove the transport bottlenecks
and see how the raw materials could
be produced at cheap rates by using
modern methods of production,

We have to make the people realise
that the profits earned are for them
and for the country and it will en-
hance the prestige of the country only
if the goods produced are competitive.
To enable the public undertakings to
work at a profit it is not only Gov-
ernment that should endeavour its
maximum, but also the people in gene-
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ral should reslise the position in
which our country is placed and
that the standard of living could be
improvd only by increasing produc-
tion. It must be understood by the
people in general that only by
increasing the wealth of the country,
we can march towards socialism,

We have not yet sufficiently advanc-
ed in regard to agricultural produc-
tion also. When Japan and other
countries are producing four times
that of India, we can very easily un-
derstand the extent to which we have
to improve our agricultural produc-
tion. When the industrial and agri-
cultural production are at a low ebb,
it will not be possible to increase the
standard of living of the people. To
increase the standard of living of the
people, it is necessary that planning
must proceed from the boottom, i.e.
from the village level, We have now
introduced panchayati raj enabling
the village to be a viable umt
with necessary responsibilities and
resources to satisfy its own needs.

The expectation, by the introduction
of panchayati raj, is to see that the
particular needs of the area are satis-
fied so far as improvement of standard
of living, amenities in social life, faci-
lities for education, medical aid, etc.
are concerned. When we take this
into account, we can very easily un-
derstand that the needs of the people
would be met only if planning is from
the bottom upwards. If they are en-
trusted with the necessary resources
and responsibilities, planning will be-
come a success not only at the coun-
try level but at the village level also.
Only if planning is based on the vil-
lage, it can be said that it is planning
for the welfare of the people, plan-
ning for improvement of the standard
of living, of the people and by the
people. Then only these village pan-
chayats could be enabled to function
as village republics.

Now there is a feeling in the villa-
ges that they are devoid of certain
facilities because their representatives
either at the State level or at the
central level are not capable of bring-
ing them those facilities. If the villages
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are made to function effectively both
regarding financial resources and re-
garding planning methods, this sort of
putting the blame on others will not
arise. The village itself will be made
to realise its needs and the fulfilment
of those needs could be entrusted to
them. The village panchayats are the
proper forum for the expression of the
people’s will. If planning j3 made
from the village, the responsibility
could be fixed on the panchayat itself.
In this manner, it is evident that the
standard of living of the people could
be improved, not only by starting
some big industries or public under-
takings at the country level, but the
villages must also be made to shoulder
their responsibility of improving their
own lot by giving them additional
financial and other facilities.

As our Prime Minister said, every
village must have a co-operative so-
ciety, a panchayat and a school. Co-
operative society must come into the
picture so far as agricultural produc-
tion is concerned. As we are still in
the primitive stage of agricultural
production, co-operatives could play a
very important role in increasing
production. Co-operatives must be
entrusted with the task of distribution
of seeds, modern implements, etc. and
fragmentation of holdings must be
checked by converting as far as possi-
ble small bits of land into one viable
unit, so that co-operative farming
could be introduced in almost all the
villages where there are necessary
facilities.

There is another problem relating
to the employment potential in the
country. The unemployment position
is very grave in our country. It is said
that at the end of the third Plan, there
would be about 17 million still unem-
ployed, To provide employment to
these people, cottage industries must
be organised in the villages. They must
not be organised as a rule. Wherever
there are opportunities for the success-
ful development of an area through
cottage industries, co-operative socie-
ties can be organised. Possibilities of
expansion must also be properly un-
derstood, and co-operative societies
wherever they are organised must be
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in a position to give continuous em-
ployment to the villagers and also to
run successfully till they give suffi-
cient earnings to the villagers.

In the third Plan, about Rs. 114
crores have been allowd for the deve-
lopment of scheduled castes and tribes
and backward classes. In this conec-
tion, mere allotment of money will not
help. Steps should be taken to make
those people understand that they are
living for a useful purpose and they
should be allowed to develop accord-
ing to their own aptitudes and skills,
so that they may not feel some inferi-
ority complex that they are living only
on the mercy of others.

With these words, I generally sup-
port the budget for the year 1962-63.
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Mr, Deputy-Speaker: Is there any
representative belonging to DMK
who wants to participate in this dis-
cussion? I find no hon. Member of
that party is present here. Shri Na-
taraja Pillai.

Shri Nataraja Pillai (Trivandrum):
Mr. Deputy-Speaker, may I, as a new-
comer to this House, crave your indul-
gence, and that of the House too, to
guide and direct me to discharge my
duties here?

In the general discussion on
the budget, I think it will not be
out of plate to make some remarks on
the activities of the Government as
such, We have accepted a planned
economy and phased Five Year Plans
to attain national prosperity. Having
accepted the Five Year Plans, the
first duty of the Finance Minister
when he frames his budget will have
to be to find sufficient resources to
carry on the plan projects. In that
quest, I have to concede, the Finance
Minister has eminently succeeded,

When he calculated the anticipated
receipts and expenditure, he found
that therc was a gap in the revenue to
the extent of nearly Rs. 60. 78 crores.
and he has tried to wipe it out by pro-
posals for additional taxation. Taken
together with the capital budget de-
ficit, the total deficit for the year wil?
come to Rs. 150 crores, out of which
by the proposed taxation measures
he intends to levy direct taxes to the
tune of Rs. 445 crores and indirect
taxes to the tune of Rs. 272 crores,
making a total of Rs, 71'7 crores.
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In this conection, I would like to
say that proposals for taxation, es-
pecially indirect taxation, as it is very
often said and conceded, will fall on
the middle income group people. Yet,
having adopted the Plan programme,
there is no wuse of fighting shy
of th» additional burden that falls
on us. We have to face it squarely.
But I am wondering whether the anti-
cipated revenue acording to the pre-
sent statement will not exceed or err
on the right side by giving us a grea-
ter return. I am fortified in my view
when I see the budget figures {for
1958-59, 1959-60 and 1960-61, because
in all these years the deficit has gone
down and sometimes the deficit has
turned into a surplus, For example,
in the year 1958-59 the deficit went
down by Rs. 54'70 crores. In the year
1959-60 the defiicit had turned into a
substantial surplus, indicating a diffe-
rence of Rs. §7°94 crores. Again, in
the year 1960-61 the defiicit turncd
into a substantial surplus, indicating
a difference of Rs. 84'86 crores. In the
same way, will I be wrong if I pre-
sume that this year also the anticipat-
ed revenue will err on the right side
and give us excess receipts?

A part from this under-estimate, if
I may say so, the excise duties, espe-
cially on yarn, fabrics and consumer
goods will be a heavy burden on our
people, If I may be so dubbed this
is an austerity life that is being plac-
ed before the country by these pro-
posals. It is true that the national in-
come has shown a tendency to rise
during the past few years, but at the
same time it will have to be conceded
that the Cost of Living Indices also
have shown a sign to rise. In these
circumstances, the resources with the
ordinary class of people are so limit-
ed that they will not be able to meet
the additional burden with conveni-
ence. This fact is also indicated from
the Small Savings Scheme which is
evidently intended to scrape away the
additional money that may accrue in
the hands of the middle class people.
The savings have shown a tendency to
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fall during the last two years, Last
year the anticipated amount of small
savings under this scheme was not
realised. That shows that the vast
bulk of our people live in a condition
where their existence is precarious,
that they live in a subsistence eco-
nomy and that there is no reserve
fund or opportunity for capital accu-
mulation. As such, these taxes are
bound to be a heavy burden on the
people.

The Finance Minister's proposals
for the coming year were mainly with
an eye to find out the means to attain
the target of taxation fixed under the-
Plan. He himself says: “The taxes
which I have proposed to day will
take us yet closer to our goal of rais-
ing adequate resources for our Plan.”
Thus he satisfies himself that he has
done his duty by finding rcsources for
the Plan.

At the same time he expresses con--
cern as to the share or the responsibi--
lity that is left with the States to find
additional taxation. He says:

“It is a matter of concern to me
that progress in regard to addi-
tional taxation by the States has
been slow and in 1961-62 the
State budgets provided for addi-
tiona] taxation with a five-year
yield of about Rs. 100 crores only
as against the target of Rs. 160
crores set in the Plan. I would
earnestly request all State Govern-
ments to ensure that this short-
fall is made up with speed and
vigour.”

From the Plan provisions that have-
been made in the I and II Plans the
public sector projects were financed
during the last ten years. Here you
find some revealing facts from the
Explanatory Memorandum. From the
Explanatory Memorandum circulated’
to us we see that on an investment
of nearly Rs. 605 crores the profit
earned by Government in 1960-61
came to Rs, 2.01 crores. So far as the-
investment, as it would stand on 31st
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Harch, 1963, is concerned, that is on a
total investment of Rs. 869.25 crores,
the expected yield is Rs. 2.58 crores.
“This, I need not tell the House, is a
wvery inadequate return on the invest-
ments we are making. With such
‘heavy investments we can reasonably
-expect a fair return.

As the Finance Minister himself
points out in his speech we are financ-
ing these big schemes with the inten-
tion of getting adequate return to
finance further schemes. But it is
seen from these figures that these in-
vestments do not bring the expected
return. So, in respect of these pro-
jects, I may venture to make a sug-
gestion, these heavy investments must
be placed before thc House in a se-
parate Demand with adequate ex-
planations, like the Railway Budget
Demands. Why not consolidate all
the accounts of the projects and place
them before the House so that there
may be sufficient examination of it
and Parliamentary Control is ensured.
Suggestions for economy in the pro-
ject investments can then be made
effective. That is one aspect of the
mater which 1 would like to place be-
fore the House for consideration.

Then, as far as the States are con-
.cerned, I have to say that we are
functioning under a federal Constitu-
tion. It is very often,said in respect
of a federal Consitution that with its
checks and counter-checks it is a dif-
ficult constitutional structure where
stress and strain very often occur. In
that context I would like to say that
the strain and stress developed in the
functioning of our Constitution dur-
ing the reorganisation of our States
and later the judicial review which
was a valuable check resulted also in
a revision of the Constitutional pro-
visions. These go to show that even
under our constitution we are faced
with difficulties inherent in the fede-
ral structure.

in the Wtates there 1s a feeling that
‘the provincial autonomy provided in
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the Constitution is becoming illusory
and that the Central authority, both
in the administrative and the financial
matters, is having a greater control
over the activities of the State, leav-
ing very little autonomous power for
the States as such.

16 hrs,

In this connection, I would like to read
a passage from the Report of the Third
Finance Commission, 1961. On page
36 of the report, they say:

* “Most of the States have com-
plained that there is a perceptible
trend of centralisation of resources,
in addition to centralisation of cer-
tion State functions. In evidence,
they point out that the recent
amendment of the Income-tax
Act has removed from the defini-
tion of income-tax the tax paid by
companies and has thereby caused
an appreciable shrinkage in the
divisible pool, to which they are
constitutionally entitled. Though
the amendment was made to sim-
plify levy and colection, the in-
direct effect has, in fact, bcen a
diminution in the amount hither-
to available for  distribution.
Similarly, they cite the recent re-
peal of the Act imposing a tax on
railway passenger fares. This,
they ' claim, was an expanding
source of revenue to which they
were legally entitled in terms of
article 269. Though provision
has been made for an ad hoc grant
of Rs. 12.5 crores a year for five
years, representing the average
yield of the tax in the past two
years, they fear that even this
amount may not be separately
earmarked hereafter to compen-
sate them for loss of entitlement.
In any event, it can only be a dis-
cretionary grant in lieu of a local
right now extinguished. They
have also complained that the
Union Government had not ad-
justed the rates of additional ex-
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cise duties levied on certain com-
modities in liew of gales-tax,
though the basic rates of excise
duty on these very commodities
had been recently revised up-
wards. Their grievance is that
the benefits of all these measures
accrue to the Union at the ex-
pense of the States,

“A more important and even
disturbing feature ig that the
States are becoming dependent on
‘Central assistance on an ever-
‘increasing scale. This arises part-
ly out of the impact of committed
expenditure on the completed plan
projects and partly for other rea-
sons. This increasing dependence
is diluting, on the one hand, the
accountability of the State Cab-
nets to their Legislatures; on the
other, it is coming in the way of
the development of a grealer
sense of responsibity in their ad-
ministration.”

There is a feeling in the States,
especially in some of the Southern
States that the autonomy provided
under the Constitution is becoming
illusory. Financial powers are being
curtailed. In the field of administra-
tion, the Central direction is becom-
ing more and more stringent. More-
over, as far as the budgets of the
States are conccrned, may I say with
due deference, that the State budgets
are after all budgets approved by the
Central Governmént and the Central
Finance department. It is a known
fact that the budgets of the States are
framed in consultation with and with
the concurrence of the Central Fin-
ance department. To saddle the addi-
tional responsibility on the State Gov-
ernments to find out the resources fix-
ed in the budget, will be a very un-
fair difficult affair. The taxable capa-
city of a State will have to be taken
into consideration before a tax can
be imposed. If you impose a tax on
an all-India basis and on the basis of
the budget gap, it will not be possible
for the State Governments to impose
the burden and realise it from the
people. For example, in the State
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from which I come—I come from
Kerala—it is very clear that the per
capita income is far lower than the
all-India average. The per capita tax
revenue—States taxes only—of Kerala
is already higher than the all-India
average. When the per capita in-
come and the per capita tax burden
are taken together, there can’t be any
doubt that the scope for tapping new
sources of taxation to meet the ever-
expanding administrative and deve-
dopmental expenditure of the State is
rather limited. You have to view it
from this angle. To impose tax on an
all-India basis or to the extent of the
budget gap revealed, the economic
condition of the people of the State
and their capacity to bear additional
burden must be taken into considera-
tion. It will be dangerous to ignore it.

Moreover, there is another aspect.
When planned dcvelopment of econo-
mic activity is engineered, there js a
natural tendency for regional dispari-
ties {o creep-in. An undevelopeq area
will become more undeveloped.

16.06 hrs,

[Mnr. Speaker in the Chair]

That js a fact which we see before us.
If I may point out, the regional dis-
parity can be realised if these facts
are taken into consideration. During
the First and Second Plans, nearly
84 per cent. of the public sector invest-
ment in major industries by the Cent-
ral Government have been allotted to
five developed States, namely West
Bengal, Orissa, Madhya Pradesh, Bihar
and Madras. Rajasthan and U.P. have
been omited altogether while Assam
and Kerala got a mere pittance, Bar-
ring the steel plants, whose location
is predominantly governed by techni-
cal considerations, it ijg difficult to te-
lieve that alternative locations could
not have been found for other indus-
tries in the backward areas without
undue sacrifice of economic considera-
tions. Industrial development in the
private sector has followed the same
patern. Out of the 302 new industrial
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units licensed during the period and
the 833 units expanded, 76 and 78 per
cent. respectively have gone to the four
States of Bombay, West Bengal, Pun-
jab and Madras. Thus, the scheme of
licensing in the private sector too,
which is a potent instrument for ef-
fecting dispersal of industries, has not
been employed to the advantage of the
backward States. It is regrettable
that in the process of planning in
India, technical and economic consi-
derationg on the one hand and politi-
cal pressure on the other, have
brought about an inequitable concen-
tration of developmental projects. The
benefits of planning have, therefore,
accrued, in a large measure ,to those
States which were already relatively
advanced, leaving others in the back-
water. As most of the States arc
equipped in a fair measure with the
basic requisites for development, the
responsibility for the aggravation of
inequalities between them must rest
with the faulty distribution of plan
outlays, and the step-motherly treat-
ment meted out to some of the
States.

I will close. This regional dis-
parity in development causes distress.
The States are feeling dissatisfied and
heart-burn among the people of the
States. Over the illusory character
of the autonomy provided in the
Constitution, Along with it, linguis-
tic sentiments or cultural sentiments,
communal and caste sentiments play
their part to increase it. Unless it is
taken note.of at a very early stage,
and these disturbing tendencies are
tided over by a sympathetic handling
of the situation, T feal it will create
difficult situation in the future. To
allow a particular portion of the
country to stagnate and then to im-
pose on them the same responsibility
with which the other parts of the
country are saddled, would create
heart-burning and resistance and it
will not be conducive for the national
prosperity which we all wish for.
Wit]:x these words, I close,
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Nt TAwT  afrm (@) ¢
ST IR, AT faer woft oY & o
TR E ARy aga &
qafaa avre § | Jgi-stet g¥ wuAr AT
frata #x7 H I&5 & agi-agr I
T I FT TO-XT T @I | I
T < frata s w=rg @ | S’ )
g ¥¥ AT & grit off @i H qE W
AT G griY | WET a9 917 F1 A g
Wag@ Al ¥ a= g fF o
= W fal s o @ @1 g
S =1 &7 fAata gar § s gw -
R & &7 | A ag | wE FE e
AT 97 AT &1 qeE &

Tl q7F ¥ TRM TSN &
zer fear § 1 77 ¥ UF A% & aga T
N fFar & #@ifs agy 9 =W
Iq% HqrEy f # e @ A N
I AT AR EWTT |AT Y A
AT AT

g fae woft off &9 ot agq 997
£ | SEH SrE-AE UF I araT F 2
FE AR E, Tmats ¥
T & fF 2z F3 wET @1 SRt
TrEe &t g s Smom W) Yo
FAT F AT wIA7 A SHET A
fa=r sitaa | e AT &Y STOT Ag d

" fr IR 02 FUT wAr ) Ao Fw

@H TF @ FAT WE F F49 AT
STy | ¥ fAdew a8 & fF ew i
T, g8 AT AT R YA FIA F AT
T Y ST A & AR IE A
g @ ot Sfgd A F A ofY
9 ATH & T AT FT A EAT @
ST T1fed f St qEdTHE g9 Flag I
g1 & A\ At ¥ TqET AT T AT
TZ1¢ fr o & g & wma & wenar
IqY SATET FY T 2 | 8UE—%o F
T gWT 91 W 28052 ¥ Y qEm
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& THT AT 1 Q8-SR | Y ady g
TG I IR FIL 9T 39 AT |
I wer ¢ f wefargfiom 2 s
T Y 3G T IY JA! ATE FAT
TAT TG EF HT I § T A FI
% fae wifas § ar N gk Seas § IR
gyt @ AE Ay FOT &
¥ FT 30 FUT TYAT IAF! At AT |
=R faq o=t Y F ¢ Fq7 av 30
FAT @I &1 3/ omar gEr av
wYE et 1 a7 G o g 13 T
T 3G T FT WL 0 AT ¥ FUT
[T HTAT W A ST ¥ g
SATET &Y AT & @ ag A A & 1 /I
Ciagi Sl C - G
&% g A g A A
AT 9T A T §, WRATEAT WK
qrRfET 9T Y 237 2, 39 ax fE A
FE T CATAT AEI g1 AFAT IGMF
IH IT I AR TEAS § | 9T AAE
faa g N FTq § oF a1 F1 A

feom wEAT g 1 3AE 39 EEY e -

A At =1 g § gE g IR A ww
T, E A F § 47 3 R AT TG
TR F § 77§ qIaEen ahR |
w& TRfET § oF awg a1 "y faw
F1 AT IET A FT FILT AE@T §
9 97 @S T A%eqAT T @, 99w
99 TR T3 I § fag g A=
A F A §, framd s A w9
% forma § geamma #3@ § a1 weqarEl
T Ay @ & a0 ag §937 FT9 W@
21 39 qu Y gz ¥ T war R
A AT HeT, 95 AMT e qF |
w1 g g ITM § A I agd
TTA ZOM, ITH! TGT GFFT FOWT |
wfﬁwﬂﬂﬁﬁmmmﬁ!‘ri
& ag 39 awar 1 &F 7 IA 9
g7 249 &1 A FE | T4 HGEH ¥ IR
A W A T9A I g A OAE
£ gveg N IR 9y A @ AR faad
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T AR HARHT FH FQ § 3T T
TEFT U FAT GIAT | A AR
J0 ¥ q § A1 IER § wlgAd
am wedt % faq o= g4i & gwaer
F4 §, 7R §g weTi f §3 Mo
T3 §, a Y 39 miwa § 1 F =g
FfFmaE A a AT 39
qT 234 A& aEr sar 9ifEd |

TEE I G 3G wwAT g |
o R ag & fF e qrg )
o wiys @ am faar smar 91
TAFT FAETTA & A FT far v
a1 wE g FY Aty TG A7 | 396
Fro ag § fF 398 qea fedr w
ET gNI, GEIT Y FNT | T A@ A
ATITE HI T T G, IAH!T W TFATE
FT a%q § AT e +91 qFT §
AAAE HAY Y 7 awi §F Ao Ty
F AT ITG AT AT | JETER WA
FrE g NI AT & FT RE AFAA
&Y grm, afew st & gFr | AR
qT Y T ¥ ¥ | THE AW FEAT
qET FW G T | AN H aga
TRH FT @IT 4T HR AT IFT QA
& | gAAT SaTET 99X EF A fear
T E fF AR e g T g 1 W
awm qT AR AfyF dF oam fam
AT A 3 F AR |@arA # foer w0k
TR T GHT |

aAAg faq w4 S & Fg W
Fzd § {5 ag wigde dfefael & 79
Zaedl @3 §, 99 T @ €
g F A g T, 5o -
O FY frae qC A1 I A ae
ag gfmar § @9 § SArET § 1 wo,000
B FIT AT FATE OF aAfFq F3ar
2 99 9T 53 QAT § AFL cu GNHe
% &5 ¢ art UF 709 § A& WA
gqq o fear AT & | wo,000 &
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FTX A 74T § I9A FA faAFT wm
TF HAIEH! & O Y ATG ¥ F7 gt
MR 3IF AT TG FATE T AV Igd!
? A SR FWIT ¥IT F4H T AT
TeaT § #TfF 9ad do9 "™ 3 I
21 W@ I@HAITIT 0¥ qHT |
AFT Q0 HZ 7F 2IF ATAT T
™ IE ¥ wEr A} gfr i feer
Te® T I AL far s £ TEr
9T S THE T §z7 SaEr A
IH 9T A AR AEAL 1 I3T T 2
Ty TEAT AT FTI0F TR IT Lo THE
qT Y TEZ AT W A A, TF A
g1 Az TP AN FT 3 9N AR
grm | 9ee we feas frera 77 39
AT ATTRY 90 FATT fF 20y FT Qow
qTHI g% 239 WA AT FG T AAAT |
zA%T 10 A7 & fF g7 Za9 agiar
Tar € AR IEY wAGAST 3T N 4%
AT 2 )

gfeAs 43X TR &7 aR F
a7 § T3 F ARATE | fIT S
FTTIAFZ FAF KT &, I 1 Fea
fear @ @ S8R q@fas cot T
AT ARz d99T dSRN 9T W
gAT & A 250 FAT TAT WA AA
AT AT | A A W gd
¢ fad ¢ I3 2 AW wW@T AT
aré AT G4 wfq %301 T9AT TR A
s #AE dfwd WX 91§ "Ry
quwr Mg @t 0. 03 gxdHe
TR TAF | ol FUT TAT 19 TR
# FIgET 7 § e IAF § TIA &
mAEAY ) @Y 8, oAt a1 } 93 gE
F AT F 1 TAR AR AT FAT
afzd D EFaT 2 5 SIH I
e Y a9 @, 6 I I
HATHT T gY@ &Y | TG AT IS
T A £, N DA TR}, el
I AR HYAT JTE WY <@t g, I

MAY 7, 1962

Budget—General 2972
Discussion

Y ot FrEeT { 9g TR A wE @
g 9T W NiswE 92 @ & | famw
& R R ¥ faud wfeamar g7
FT AR X aFAT |

HIAATT IART HAT ST A HqISr qavar
f& forady &1 ot &Y & SEA @
dfefad a@dt &, sa& am fard
€, 39%F gFras § o dfafads e
HY AT & 1 3T AfwF I @F AT
TIAHE BFEY ST RYAT AT FAT G &
JHFT ST T HIT AFY FT by Av
TAAT FAT ANE § ZART AT g
Trfeg |
faw dAxm § IauEr  (awEr
arewma}t faegr) @ fae<y @1 FwT

2

st TR aifear : /fFT e
FATAT § 7 F A 7 8 W EF 1o
SFIF A1 § 7 9T vol HIUT TIAT
AT GAT 8——

Shri Morarji Desai: That sum of
Rs. 700 crores is not for these 17 fac-
tories.

Shri Morarka (Jhunjhunu): It is
Annexure XVII.

=it TraET wifear : g A X
N FGS ] W §, TEHEAT FEIOT
g &, 39 ¥ M gy am odr § N
L qr F A7 2 GV E AR T wey
qH § | I IF FIR A A TGy
fear mar & | foge @@ S A &
R ¥ feale wrs o Sad qaEr aar av
fFagrasamgm &) @O ae o §
gt T wrEET gAT frEmar A oav )
A0 o gg & FFdam o F @ig W™
N ofses 7T & Fre@w 37 @ ¥
I W FY T A WX 39 FraR
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w MY IJgH FAET AW | gy oY
AT T& § Wifs W g gy
AT AMY AFT A IT 94T &7
RAST T T At TE aX @ =/
&F gy A R @ T I
= ¥ '9F I, A fH A9 9T FTE@EL
#F TTTT, TG HY BT AGY AT
9y AW I F FAT G qTA7 JT,
TYF! AT AR THS & |

gt aF qafsas g (TR &
qAtdaT &1 gard &, 7§ Fgm f5 aw-
T & 919 79 ATAG § agd A
foray T ) agi Ay feafq o @ &fe
agi 93 qfsers d TR & A |
TERAM § AT Tadde #7 fE W
T afsas YT S5 4G & 9w fF
T WA § FT1 G AT g
a7 @Y & | 39f7 g2 us 5w w
7Y T EFZ I FTEF & | TowqT A
A BIEATRAT ®ady ) qFar & |
TG Q& oar &9 ¢ fagsay "
YT FT 17 A7 A1f|q |

AN TF qAA AT Afgar agear
A I8 & graey T F27 97T | IqE
TR F A A A T AEATE | F
A I 93T Y AATE | SEA W
N o & graew o F@r 97 fF5 Sy
T < & ITHY AN @ &, Ia& a5
¥ g A o faeer wifgd 10 F
TG GHH qFAT fF IJTRT FAT AW @V
a | AT HIIET BIREEE o 90,000
& 99 9T AT sy q@E T A
A F e A EaN N o
FETH Y, Lo AT Y M@ R faery
& 37 9 3Fw  fora g ) o @A
g7 = fo5 g/ s od Ay AR fFar
qr, 3T A>T J7 AW AT wafq F+7
@ 8, 9 39% fad go %) 99 T0feq,
@ wE g A & fw 9T W w
T 290 B o ATM §TE & FA
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fem w3 A fF FOT 8 FOT To
AT | WREE FFATEIAT FHET
2 aY I 399 F1E F Lo W@ To
FAATIRY | qEfAd ITWT Qo W
Fo AT FT AT Lo ATF TIAT AT Afewh.
BT FNTTo AT E FAIfF A 99 HT
et ¢3 gfama Y O q=ar g1 Jar
A7 o9 fFa1 Qo ATE §o AT AW
W A FT AANT ITH! &7 FAT Fo
JATEY AT | A 3F FUT FYAT SAHT
fear sma, ag T A wAw § A
At | g% g @y ST Sifed o
AL FAFT THT A7T AV TIAHE ®T FH
J FHITE ATAT FASEI fa9 oaT |

ufux 7 g7 gu § foe wd F2arv
TEa1 g & 1 goat wawdz F1 afeds
I GTRIT T Q70 gAT § M
HIETIAH AT &, WX ®IT FaANAY
T Y IGHT HAoYY qAE § AT & T
Y FHFT 93T FTAT 09 fF FEgr 9%
TG & 1 Fr FTw @ fF oS owEde
R &G FA@T & § ¢3,.¢R 9
0¥, ¥ GXHT AT AR FAIG § WX
AT F weEd Ag) wan ! wifax
FEI T FGT a1 A9AT I T | AT FN
¥ Fq 7g = fF nadie & YAz
G A9 § Wifd AaTscH AT I ANG
quT § W madHE #1 g9ar W 3@
9 9 9T fawar & 1 3@ w1 €
e 9T sqTe foer aran & 1 gay wfus
T AIA 19 a9 #Y @ f 1 daw
TaR AT g A ¥ & @Y § 9 afsasw
JFT FTG@MET § T 8, IOF graew
¥ st /Y w7 fw #g7 a1d 2, 90T Fav
qT e @ f6 madHE GEe ¥ w1
W1 7Y FAT, o1 AFAA grav &

Mr. Speaker: Pandit J. P. Jyotishi—
He is absent.

When Party Whips send in names,
they ought to see that the Members
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concerned are present, —Shri B. P.
Sinha.

ot 7o %o FAg (ATT) : weEw
WEIET, gL AN AV W gATAT v
ag U1 T a9 1T § AW 39 F g7
fadig X & &1 Sy & 1 T TSER
T QT 59 T FAY 7w ¢ 5 e &
Tz gu @7 # faqeafaar o w3 &
I9 Fr qfq Y mF ? FOAF FgA A
Wz fear ar f5 ofus ¥ ofus I
Yoo o Fl | IW F AR 94 W T
fram 3 9% & & gw F1 aATaaEy
&Y FT ST T4V §, AW FAAT
-t frT 39 31 & afy o Gfqgz v
AJT 0,000 Fo {t, TEAN FT Y AT
% g9 ®o 1 WYL Af=ai 7 v wfaa
*7 fage gfagrit & a9 ¥ a1 ¥ g
& 07 ), a F7 98 qAtaT a g ?
o A FG W gAIX @A F AT
9g gz orar ¢ & o o a7 g
A Jar § A 8, A s Faw
T 97 & far avdy gfaad & sy &
afFT St 2w & frame &, fm &) gen
wo gfae &, 97 & o Fr § AR
Ia: fa Fay fpqr ST @ 7 ¥4 w7
7z TG & fr T 1A q@ A
TaT F FGT E, g g @
o framl o @q 7Rl & gfs T@ER
HAAH H IYeA7 7 gfer & 9 A &
adY A greorr ) o i s afat
Y 337 afg i ford geaT N & WK
FER AR & 1 777 faam & fr s
AT IH AT WA I GF § I FY
o & A o) fafraa w aifed
fr @@ qedw walq ffema @ w @
wfirs e o @F 7 g ) g Ee
# w1at & % afc g9 €1 78 Ty I@T
@ R & W faww a0 & fad
TT A @ A qE AT FT AT
I §q9 * W |
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TR TS AATER) K AT AAG |
# O I3 F aw A FEar AfwT
fagre # ufadeax d9 Ay T4 97
aife aEER &< g | AfE e
qUEEy 99 @ W gfrdeae
i N 99 @R | 5T a1y A w
F@ 9 f5 afz or 42 & fo ot A8
wfasre fae oF @t @9 ¥ g F
# 7g w8 fF aoa@d a2 g1 | A
A gar ¥ fag ok gt &
IR & foF gar o agd a€ a9
o § | e gt £ am Fv
3¢ Ifae TUaEy & AET & 1
JET FT A 9 F JET &, 47 a8
qarfas 37 awady § 7 9@t 37 A
aq ¥ fad gady g@ w=i F quI A
1T FYET § TET Tg TSGR a5 T FT
& FT 98 T\ AFAT 3 AY AU AGY
T @r ¢ 7

| &Y A0 TRATERE FT AT T
t | 9q7 ofeamiz & @wa & & A9
fan fafrees ¥ g w09 @1
gqgt & AN FT Sraw A e #17,
w27gg wrw fafa fegg 3 afs 7 Gar
& FQ@ M wzed A% fafar e
R F@ AT T AIGA@H FTFEEAT
F1 HY T FGT, Tg @ AN A F
@Y =y 1 | & owne gg W fAfa.
T FT F% f5 Fmafes q:T 7w
gEmer ; faraaw frea am AR
ITGW AT qA F FIT AL W |
# 7t F 0% ww FT I¥ g AW
FET g AT @ F oag @
frifa w7 31 Tifgd f5 gar &ra-
fafees 924 § e 7 F faamn w=e
T | ;IS AT 30 Fo HIT 3,000 &o
FT FAT & 1 TG FIIRT FT 2o Fo
faery § a1 UF A% FT 3,000 Fo
faeary 8, og drafafes o= 3 oW
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& 78 wraT | # 7 Fww qran R g g &Y # Ay g, EE A
dmfafes 7=t F1 wr AR § A 3 gfawrd sor g &) fagr< W ag
I ¥ wfa gara & frEm @ fE e & qwrn § e o gifew
. e g a1, S s, o i AT
e fpaTe qwgdd @ S ot e YET o T & @Y arE Fife F qomd
gtz <weft orf & 99 AT A A Fuer e FW A, @A §H

o T =g 1 5| e gmr
FfquT q4T 47 99 q9w g9 7 fAvg
fFrarfe @ anf ¥ e g & &
F #T ¢ a9t aF ¥ F=91 H QW T
ez F31, FAfF Jara 4 ety Ao
¥ T & ¥ 92 ANt qF F VA1 H &Y
9T T Ya7T g7 FT qEAT | 9% FY a1
A& A R | ol g § wEara
frer f& g FAf@l & a=A1
# @@ ¥ fod o THE WX q|W A
T | A FEr g owfar oz Az afe
i ? oF G feEm # asar Wi
IH IFT AW & 5| e A
TRl & 759 | 39 fod g9 ag =t
Az 3fg 7 Y wifar | A | &
feear &1 @) g9 & fod g g
aifed famr ¥ f& it S amr 3er
qh |

 q &N gew & feAw &
qaT A A ¥ 9™ ¥ faq +w
FEMY T FTEE | 99 F qQ
a1 & e &Y frar oK @9 weigl
T A F A g | qE §
F=ai ! faem A F ARG HRAIT A
fafre 70 @@t | @@ied T@ER S
fod gfew & f fae o= fafra
AT & W AW F A &

oA ¥ 9gy @eq i & 9
FT ewd ¥ framl #) gfasr
¥ fad foeft @t 1wt € o, 3
| F¢ qy A wver g0 ¥ § 4 forw
yor affErd sar Nt 99 @ o
g gfal framt &Y f g o
410 (Ai) LSD—7

T 1 A gaw # Ad wa f oge
WY AR e & @req § @Y oy
off & a1 wrer At Y A o W

o &gy omar ¢ f dw § af
=fer oa 9w 8o ¥ A
frai #1 olad wa Qoo T &
FOT | Fg 9rar § fF Al Qe
& 91 AW F7 AHT T F 30 gfqwa
#r gfg g st | g q ferar W
ar +fr ferart 1 5 & 30 gfww @
ST ¥ SAST FAT T GRIT A WA A
T & 1 A AR G F T g A1)
#T I ORI T A AT A
R Sud fau Ifem srawr s
rfgw |

TF a9 9 @ A1 & FgA Agq
g fv frart #r Ve 1 awt § ) @
TEE A g H AEGLHT FTAH T
AT HT IAHT 3¥ R G OF &7 G
TaT SR SRE 3% et s €
N gEw FoiE AT STy ga Ao
fFar a1 I FE A a<w § @y
fatem mar g& Fay 6 7g @iy S
N T9Z ¥ T AT | A L= F AT
T 9T W A el § ofiare ge
W FR G | 97 AR {5 e
sy @ fFar A W a7 O sraear §
T @I W FHTl # THAT @ T2
AT | G A & % FfETHr s g
T 3% T aga ¥ AW W AR
arE & fraeT ®) qgraar 2% &Y A
& Tt S Y frar I s
gy Naaarag g e
T aopTT & o-AT 7 firge faw
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[t 70 %o firg)

T § uF T97eq o fomd o= &
fF fas 3 wiat Y aEmy g€ &, o
% rat w1 wvs Forw 7Y fram | ms
77 AT 7Y Fwr v | R gL
fafreex gt qEvae adm wed agf
T § | gAY ITHY qqvar 91 £ e ag
g &1 FAAICAT F1 THIT F 2§
IHFT AT EHY wfEw | fagR & qE
w47 @ W gaA faqaw fear an fs o9
Ay QY arq & g Afgy 1 Ay A
g2 sud =g ¥ giftam fafaeT
gfysrft & fra a9 @ T feT o=
AT TR & gfaT agr & 79 av
s 3fafmax & fAorg o AT [ER
worr & | agt F frant 7 saedn aga
T ¢ W T AT AT | & BT
fafree grgw & fAaew s&n 5 afz
IR FET A g1 AT agr F Pt A
grera &1 A fewet fafaee< g1 frear
gRy § WfF oTE A § g fF
A oy feafq g\ waw ¥z &
&6 g AR q3q AfwT qrieg |
g s a9 WK @ faay dar A
T | ¥ e aHY 9 92 ¥ @@ o
R TAT forgar FTIO AT AT § AT
T A agY faere g& | fomar i
T ¥ 77 ThE oA ofY I frar #v
& Lo #T oo TqAT faem AR formay
ST FATET A7 I fAC ForERT T FEr
i g7 F1 L4 fa F AT TFo HYo A
fear a@w AfEFw Iaw ag W A
% T e

HFM J99 1 F1gAT AL {rae
qEar gan A guF foag dre
fre @% | gafeg o agt & framt
Y FUT HTH™T | A AT AATH I
§ % A 9@ gw JIg WY AT g
& frart &1 ¥ faoar @y
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Faa ¥ framt & At § @) wmg
ag 7 | fF framt av 9g qrgar @
fe Faady N wafas aifeat § oA
FA qT A IZTAT TET §1 377 A=
g f gasr qrg T rfge | fe s
Fiaa #1 frarEt ®1 91 e ard T
¥ aar =i dar 7Y gY <7 &, swiog
i w1 7Y Frora @iar & ) v fAaew
g fw framt & war g a% ¥ Fw
FAr =rfgw

arr agT ¥ fram ar AP aa
fraEt &1 a0y 78 iar 1 o7 fommt 2
FAFA VA F FTXT FFIT ITFT ATH
& 331 9 | W9 TRy & fF g
qFraR 3¢, A% dxER d9 ag ? =g
Y AAR 3ITF fAg Fary § § qga aw
ag g1 & 37 ] PRl F1 #18 wraar
g gar |« &7 wrg JHA Fy e
#ra AT @ TFs T Q £ ar AR
ey At A gy faar grer
fFaa & & @1 aF ) xfwT Swr A
gar

.

frarai ®1 wregr ava faaar aifzg
AR IT F SART IARA FE &I
g faarar =rfgg | o |97 fage
¥ 9% W CAfAqT FT gaAge
w71 & 3faa ary gafae 7 & <@
& #0ifF frardl #1 3@ T@ A q0A-
s 7 & fF 3T A T § e
T F FA T AR FA@ @@ Fw
7ATT 9T ¥ ¥ IT FAT A A AN
&N &1 39 F fAg aFR B/ &
¥ F1E syqeqr A4 § | 48 FH -
Fea< faumr &1 FAr =g FfEa
7z faam FTR smiarse a8 A
ALETT I FY T FTH [Aq9TG TG
ARG
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TR FfE e ¥ agT
AT & TR 99§ aw w1 @9 q@ga
SUTET & | Y &4 59 19 & faq faar
AT ST a2 fEEqT AHH i F,
AW TR e § &= g1 S §
#t sATEw g S ¥ N T A
T FT = @197 § fF gamr samr
¥ SurEr 49T 39 A< @9 g waifed
& a1 7 IR A3 |

@ A W grErEEr € fF
FfAEY IqANHE ¥ FH OF 0F -
frafa fanmmr &1 o st g =fe
Ig% T gM &1 afvenH ag g g fE
St TEIAE AT J@Er g A sEa
T A T fzan o g A qd
A% @9 AF) g1 g | gafew #wr
frden & f& aerfady Sqwndz &Y
A% AT (G § gvavy w@q arer
AT FY TR TER ST G € AT
=fgw

Mr, Speaker: Shri Vishwa Nath
Pandey. Shri Ansar Harvani.

Shri Ansar Harvani (Bisauli): Mr.
Speaker, Sir, I wish to congratulate
the hon. Finance Minister on the
Budget that he has presented before
the House. When four years ago
our great Prime Minister appointed
him as our Finance Minister, the
country had pinneq great hopes in
him because he was the first Finance
Minister in the history of independent
India who was drawn from the thick
and thin of the Indian movement for
freedom. He was the first Finance
Minister who was soaked in the Gan-
dhian ideology, and therefore the en-
tire country expected that he would
give a new financial lead to this coun-
try.

We know it very well that his pre-
decessors were not drawn from the
thick and thin of the Indian nation-
al movement. Our Prime Minister
had drawn his first Finance Minister
from the business community of the
South, a great business man, an emi-
nent businessman, who had made a
great name in the financial world for
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accepting the imperial preference
principle. The second Finance Min-
ister was drawn from the Indian Civil
Service, about which Congressmen
always said that it was neither In-
dian, nor civil, nor service, He was
an eminent man, but the country did
not pin any hope in him., The third
Finance Minister was drawn up from
the business community, who, as
Commerce Minister as well as Fin-
ance Minister, associated his name
with a big firm of import and export,
and therefore the country did not pin
much hope in him, but when a few
years ago Shri Morarji Desai, a great
Congressman, an eminent Congress-
man, was made Finance Minister,
people thought that he would give a
good lead to this country, but when

. we go through his speech and when

we go through his Budget, we are
thoroughly disappointed. No Budget
could have shaken more the
confidence of the people in plan-
ning and in socialism than the Budget
that has been presented before the
House.

Socialism needs an apparatus. The
hon. Finance Minister, also, in his
speech, has referred to it and he says
that he wants to usher in the socialist
order in this country. But, socialism
needs an apparatus. Let us see what
apparatus our Prime Minister has
built up in our country to usher in
socialism.

On the top, there is the Central
Cabinet. Then, in the States there
are the State Governments. But 1
can say with full responsibility, and
with full knowledge, as a Congress-
man who has worked in the Congress
for the last 30 years, that most of them
have never paid even lip-sympathy to
socialism. Through the thick and thin
of India’s national struggle, when
some of us raised the cry for socialism
in the All India Congress Commit-
tee, most of them opposed it. But,
then, for the respect of the Prime
Minister, just for fear, whenever the
resolution on socialism came up, it
was unanimously passed; and not one
of them raised a dissentient voice.
But, I am afraid that many of them
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have neither faith nor confidence in
the principle of socialism,

Then, there are the Indian Civil
Service and the Indian Adminstra-
tive Service. Most of the services
have been drawn from those mercen-
aries who had sold their souls to Bri-
tish imperialism when India was a
slave country. Most of them were
trained for the magistracy and the
collectorate. Most of them were trained
for high pushing. And, we expect
the services, which were trained for
high pushing, which were trained for
the magistracy and the collectorate,
also to push the dynamic programme
of socialism. I am afraid it cannot
be done. )

Then, we have got a party which is
divided in itself. We have known it
very well that ever since the death
of the Father of the Nation, every
resolution in the Indian National Con-
gress and the All India Congress Com-
mittee has been passed unanimously.
This socialism was accepted unani-
mously in the presence of certain
representatives of the Indian Federa-
tion of Chambers of Commerce and
representatives of some big business.
So, the party also does not have much
confidence in itself. So, I can say that
with this apparatus it is rather difficult
to usher in socialism in this country;
and our hon. Prime Minister has got
to do re-thinking about it, whether
with this apparatus socialism can be
ushered in this country.

Then, Socialism needs an attitude of
life. What is the attitude of life today?
We, who have been brought up in the
Gandhian tradition of austerity, we
who have been brought up in the
greatest tradition of simplicity, how
do we live when we are lifted to high
office? I do not mean to say that I
expect Shri Morarji Desai and his col-
leagues to live in the huts in which
the Father of the Nation lived. We
want them to live the normal life in
the normal way, in normal houses.
“he moment anyone of us is raised
to the Cabinet, it becomes necessary
for us to have a palatial building for
office, to have retinues of peons dress-
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ed like the Bengal Lancers follow-
ing us when we go for the inaugura-
tion of something, or for laying the
foundation-stone of something. With
that atitude of life, I fail to understand
how we can lead the socialist move-
ment.

A number of taxes have been im-
posed. But, we have to see the ex-
tent of tax evasion. I want the hon.
Finance Minister to take this House
into confidence and let us know, in the
last few years, how many big business-
men have been hauled up for tax
evasion. I know it for a fact that
from many big businessmen who have
been hauled up for tax evasion and
about whom enquiries are going on,
our Ministers have accepted hospita-
lity. ®an you expect a low-paid Ins-
pector of Income-tax, getting Rs. 150
or Rs. 160 or even Rs. 200 to make
honest enquiries about persons, big
business tycoons from whom some of
the important Ministers accept lunches
and hospitality? It is not possible. So,
if we have got to stop tax evasion, we
have got to give a social stigma to
these people against whom enquiries
are going on. But, what do we find
today? A very big businessmen of
Delhi, not only of Delhi but of all
India, after years and years of litiga-
tion was convicted by the Supreme
Court. The Supreme Court issued
a prompt order that he should be sent
to jail. We know it very well that
even weeks have passed and until to-
day he is enjoying an air-conditioned
room of his own residence. Leave it
apart. But we know it very well
that some of his business relations,
business representatives or some of his
business circles have had the honour
of the visit of some of our very im-
portant Ministers and have enjoyed
the hospitality. Is that the way to
check tax evasion? It is not possible
unless we change our attitude towards
big businessmen.

Then there is something for which
I may be ridiculed. That is corrup-
tion in our administration and in our
Government. Our great Prime Minis-
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ter has been saying that India is the
least corrupt country. The other day
he pointed that there was corruption
in almost every country in the world;
he pointed out a very rich country and
said that there was probably more cor-
ruption in that country than here.
Every country may be corupt. But
that is not a justification that India
should also be corrupt. To say that
corruption is minimum here or is only
at the lowest level is prepostrous and
is like closing our eyes. I want to
know here and now what was the
position of the sons who are in the
highest posts. Today they are there;
before they came to the higher position
what were they? I do not want to
say that politicians have no right to do
honest business; they are perfectly
justified in doing it but they should
do it in the proper way. It is time
that we find out what was the position
of the sons of the many highly placed
people today before they came to that
high place. If they have made money
in a honest way, I have nothing to say.
In the Bangalore session of the Con-
gress I moved a resolution that there
should be an enquiry about the finan-
cial assets of the big people in publie
life and our great Prime Minister was
good enough to issue instructions that
every year we shall file our returns
and we have been filing our returns.
I can say with personal knowledge
that in many cases these returns do
not include the income of kith and kin
who have taken advantage of the poli-
tical. social and administrative
positions  (An Hon, Member: That
is socialist pattern of society) We talk
of socilalist patern of society. We
know it well that in our anxiety of
integration of the Indian States long
ago, we had agreed that the Indian
princes should be given a privy purse.
It may have been justified then. People
will deliver lectures to me that it is
our moral responsiblity to support it.
But can a socialist pattern of society
be compromised when dozens of people
live on the privy purses as drones and
parasites? Is it possible in a socialist
society? It is time the Government of
India revised its policy towards
Indian princes and stopped the privy
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purses because they cannot be com-
promised with socialist pattern.

The expenditure side of the Budget
has shown many programmes of
national development and national re-
construction. The Government of
India should pay greatest importance
towards national integration. On the
eve of the general elections the ruling
party as well the parties on that side
start talking too much of national in-
tegration and too much of solicititude
towards minorities. It is time we
made a thorough enquiry not only
about the social position of the various
minorities in this country but about
their economic position also. We
have got to see what are the
minority communities; how much in-
come-tax they pay; how man jobs
they enjoy and how many shares they
have got in India’s business. I do not
mean to say that we should spoonfeed
them, but it is time that fuller oppor-
tunities were afforded to the various
minority communities to develop not
only socially but economically also.

It was long ago—in the year 1934—
that a great and eminent Indian, Neta-
ji Subhas Bose, had said about our
great Prime Minister: that Shri
Jawaharlal Nehru also claims to be a
leftist. His head may be with the
leftists but his heart has always been
with the rightists. Today, unfortu-
nately I have to point out this: Shri
Jawaharlal Nehru is a great socialist:
his head may be with socialism but
his company is with the rightists and
as long as that continues, India’
future is doomed.

With these words I support the
budget.

st firo wrY (FoT) - WewEr
qEYE, sl gAY A A, fF FE
% fege aX 7 FT A E, A1 aS wEy
F 97 & fomr &Y o ff | AT A
ofys fifs & a & AT A=
W Y T gr99 f 75T 8, T A @
oI T 2 oary W fagee &
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[#r faro &) { L A e AR O w—

T T T I3 IT AT Qe
# uge OF o 47 9 S & A 0w
a g T aw @ g

TH % qear & fF 9@ A TEE
# AFE | FAW & AT TR TAH
¥ 9 qRIE § 9T WETCHT AT 6T
TR I HA I, 1 39 a7 -
AT N F I I FT ANAG AT
AT a8 A A aFd 4 | g@lw
AETAT EY T TEF YE ¥ IR U
ToAT ag g o w7 fam, o 3w
THIC 47

“Remember Dandi march, re-
member Swadeshi movement,
honour the wishes of the people
and protect the depressed class-
es.” .12
IS A FT A WA T I FT qA0A
oz 78 A1 fF auF a3 S daw A
mr g, faw 3 %1 g foar 9o,
afes s Tl wmey 4 o fafa-
9 F1 AN @7 J07 R anfes @
MY JEET 9¢, 37 FT HIEGRIHAT
T WH HAIAE 9T, TF FAT A a9
q AT S | FET FAERHT T Y
TE 4T |

AT qEHE FT AT @ T A
St FT AR AT AT 5 qew ¥ WA=
AT AT §, IT F TW qoF H AT
T F G TE AR IE HT AW
T AT I | 39 J9E H faRei )
waET o faege @@ @war S
qr | AfE #e gEr wg-geen
g qeal 9 fiT & w1 s afas
W FAT & & fAu gw 99 § =t
7w E K™ a faege qafaw
Frwmararag @ fr o &t &
2w wiys Fgraar &3 & @ifa & "9y
¥ g 9 & 99 9T 9Ear @ |

ST § St s AT wmn, sw
T 757 &Y 97 5 JPN Y Arawaswar

faelt 0% ¥ 35 7 wmar W@ |
zafaT FUT R NG F I T A
/g @ mn g, 39 & faege
FAW FIAT AMEC | FOA AE I
9 W FT G QAT ST HX
gEt &, e wifaw F v aefa
qT ST &9 AT T g, 99 A g
T GH FT IT AME, T OAQ
TR

A ®1 gg ST tee fF faeg-
| TH IS e cf, O -
TIF 3 g, W&l X aFded wedy
v @mr gfa ov faR &7 €
AT & AFERT  ag FEl 9l §
fF 3fr & &7 § ag7 §9 I foa
ST &, Ao # ag we A g
TFE qfers &1 gig #T I I
Lt qwit & faq ®1 Ao A
T AT & | T T STAIHE
Al Fremrew & fag oF s e
FT a7 FFIfET TOFLT A SFATHE
= @% & fear omar g 0 fFAOA
77 w1 & fr wvafre sotvew gw fo
flor Azw fwwrdde, @@ az qaw
A 1 femEne, a@mET, a9 IF 2
AR AW AR R AT § 5 w1
fadt srovee & fmr & g Et
F TR T HAFF W A JAA B
fag #1E o F St s § T T9
@ & | fas qearzad Fad, qEA
FE FAET, AT AT AFLH TG F
f 98 @d ond & | ¥ AT g fF
TF FAS TATHE & AT AR, ST
= AT Ft J@-AT w1 fm weglEr
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s Fo Hlo flTr(C‘TI'?? qqAT fFamE if is not tobacco it is long-staple
. i N cotton or thick-rind sugar cane
s i fg < Tl %" for the mills or groundnuts for
exports.”
“As regards the cost, plans that .

call for the invesiment of thou- gl q& A< HiT FaH a,ug Sq«
s?nds %f crores ofgr:?ees, in a coun- grad w@aT =gy fF fee saw #
try where even getting one square N o . ~
meal a day is a problem for the faed o &, o GE-fefg g
majority of the people, are des- g7 =IfgT | 9g% F9E FT rIems-
tined mostly to remain on paper. FTT
If we wish to be practical, the Fa WF&% !
095t .must be capable of bei:}g 17.00 hrs.
distributed amongst the people in
such small amounts as to fall TFeaR & faT 91 @ W @ T
within their meagre means, The 5 A
conception itself should be such %’ g flviﬂ' R} % | TW AW H
as to catch their imagination. If AT WEET AN QHFEIT G 7T
this can be done then the people’s | zg fau R A9 | a7 &
co-operation can be obtained 3 3 T8 A Q“ﬂﬁ - s
without any compulsion, f‘?‘l"{ | HELT 7IqT TS FIT H

FE AT &, AT FA ¥ 7 909 HradT
) ’I;o a'?j.uSt fo;llll' sghetm‘es ac:ord-~ 74T TfiFeIX ¥ AT qEQ
ingly, it is of the first importance a 5
to remember that ours is an @A ‘in\E{lI 1w dar
agricultural country where over T {m 23qqw X g
70 per cgnt'of the pepple are faT ST g, T qEFH W 9
occupied in tilling the soil and an *
®;dditional 18 per cent in indus- EllEll.trliliuW'{'@%n’l‘(sﬁfa’ﬂ'aaail
tries connected with it.” AT & A =T AT &, & aHwar

g fr ag wvg ol o Y @ #<
AT 8, I9 9T @S HT AT qE@T &,
Y gt §, S O & S g,

Iq% A 99T fEqra § o"war
R0 9 A fwzea” & N & 75 F21

ey - a

& ST gRAT O & ST AT E | T
“When people are dying of T gf‘-’"ﬁ;" ufias ﬁlanﬂ L
E.:talrvattion gn hthe pavements of g | SEF aF T dN FT qATe(F -
alcutta and the country is facing EFW q T

a famine, should this tobacco cul- At &1 U; g.’ %T( o
tivation in the interests of the JTeAF & A FF wrat § F F
Tobacco Companjes be the pre- qﬁfwﬁ w{ffwmé. ITHY
occupation of the Imperial Coun- faf y . 3§

cil of Agricultural Research? A X & T & kA
Government pledged to the wel- & fraramar g | g AR ¥ g9 e
fare of the people should reclaim ¥ ga#r fors adi frarmar g (o sean
all such land for raising food fr Ft ¥

crops. It should transfer the ser- E’ B 99 A J9€ o g
vices of Sir Herbert Stewart and AN FAF FH Yo TEET TIAT THIFeaT
officers of his ilk to the Tobacco fead

Companies and not waste the * m AL
taxpayer’s money in subsidizing R -
British firms masquerading in o1 299 agry 91 wWE AT =egm
India as ‘(Indiﬂ) Ltd’. Almost qﬁ a-sa' FH fEﬂT fqa- -ql- g \ m\r

the entire programme of work of a -
this LC.AR, is of this nature. If w9 wfafad fadta o1 &y ot && &
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¥ gUAY feargdt FY IF o AT AN
TIELR 9T, 3IVATE 82T § Y 98 91
AT 3117 €2 FT A figean w7 4G
¥ o1 war &, IqY FTHT ATAAT AT
FIEr 97 AT 7T I A AASAT
TR FN Y | FfFT @R aga aw
faear faar sar & 3= Sat & ¥
F WY T FIF FY TP E | FAFA
Exg ¥ Y wAINY PRV F, FEAA
37T ¥ o QAT T, FTWRET dFw
g D @ A% faa § w2zw #1 fgemn
AT &, 39T 7 fgear aga w9 < faar
TqT ¥ | IARY, TP AHS qF &, fF
299 AMY qAT G ¥ A A
TEA & | 7 T AAS § NF IR 852
F AT AN & | BIZAT A T AT
featd 3t gawr At foaF AR Fg Jeal
A frar & 1 gad @t 75 Lzw F T
Fgamar g &

@ wrgar § v @22 #v snfas <o

FY TR FT ATIRT TIA FAT MG

MAY 7, 1962

Budget—Generql 2992
Discussion

A1 F1feq & 5w ST ¥ sATE
gfaes d7e< TN ¥ ArwEA! g |
AT STAFE EFAAT 7T TIH FLAFE
# agrd, A § Seafey amm w
AT Y QT T HTCH F7 4RI &, forer
FT 7T I§ AW, AFHTT SR FLAATH
FWAE | AT AT W w1 W Al
THY & AT fF AT ITHY TTHA F1 WY
el

ey § § gaAT &) FgAT =near §
fF e # vo ade TN T FW ¥ FA
Yo TTHE AT TNFET & forg frod
FAT ATIHT 7 § A LT TH FT AOHT
qEq FET A8 |

Mr. Speaker: The discussion will
be continued tomorrow.

17.03 hrs,

The Lok Sabha then adjourned gill
Eleven of the Clock on Tuesday,
May 8, 1962/Vaisakha 18, 1884 (Saka).
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fields . . . 2803—06
) . : Apprentic-ship Council .
461 Newsprint  for  News- Alumini P . N
papers. . ; 2806—11 487 umlmum. lant m' MP.
463 Public  Scctor Proicets 488  Mahalanobis Committec
in M.P. 2811 12 489  Difficulties  of  biscuit
464 Scheme 1o export pro- manufacturers :
ducts of Small Scale In- 490 Bonus for plantation
dustrics . 2813—I8 workers . .
466 Indign Ambassadur in 491 Industrial Estates .
R“SS{“ . 2818—23 492 Export of Manioca Meals
467 Lac industry 2823--25 493 Overmen in coal mines .
N ) I
WRITTEN ANSWERS TO 494 IG()J;:fu ?sc N?mm.lm lo.r
QUESTIONS 282572 495 Small Scale  Industries
S.Q. Corporations
496 Shortage of coaland raw
No.
: materials in Amritzar
462 Training in Small Scale U.8.0Q
and cottage Industries 2825-26 ‘Now
465 National income : 2826 722 General Elections an-
468 Yogasanas for mmmnm nouncements by A.LR. .
workers 2826-27 723 Literary sy'mposlum by
46y Training of masons 2827 A.LR. .
470 Employees’ Statc In- 724 Registered uncmplnycd
surance Scheme . . 2827-28 in UP. .
471 Esul;liphmem of Large 725 Paper l'nanufaclurmg in-
aluminium plant . . 2828 dustry in Tirunclveli
472 Indian technical per- 726 Rural Housing Scheme .
sonnel for Ghana . . 2829 727 Training of  foreign
473 Central Salt Board 2829 scientists in India . .
474 Verification of Tradc 728 Financial aid 10 U.P.
Union Membership . 2829-30 729 Indo-German Production-
475 Tnbal Advnsory Bonrd cum-Training Centre
in NI 2830-31 730 Circulaion of language
476 Emry permits for (,oa . 2831-32 nespwaners . .

DAILY' DIGEST

[Monday, May 7, 1962|Vaisakha 17, 1884 (Saka)]

2994

COLUMNS

2832-33

2833
2833-34

2834
2834-35
2835
2836
2836
2836-37
2837
283738
2838
2838 -39
2839
283940
284041
2841
2841- 42
2842

2842-43

2843
2843-44
2844

2844-45
2845

2845-46
846 47

2847 4%

2848
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WRITTEN ANSWERS TO ~ WRITTEN ANSWERS TO
QUESTIONS—contd. ’ UESTIONS—contd
U.S.Q. Subject COLUMNS U.S. Q Subject CoLUMNS
No. '
731 Dacoity by Pak nationals  2848-49 762 Qpeping of Broadcasting
732 Fuel and steam cconomy 2849 . é:at':" at J"‘Th:di"" ~' 2866
733 Code of Efficiency and 703 Lokshes on Indo-Nepa %6
Welfare ... 2849-50 order .o 2867
734 Strikes and lock-outs in 764 Auction  of lands near
iron and steel factories . 2850 Masjid Moth, New Delhi 2867-68
. 765 Publications ¢f Programme
735 Retrenchment of iron 7 Lvaluati e
and steel workers . T 285051 ivaluation Organisation 2868
6 Lands owned by Indians 3 706 Publications of Planning
[ i 2851 Commission . . . 2868 69
T . 767 Publicaticn  brought out
737 Television in Indm . 2851--52 by National Bulldmgs Or-
738 Shortage of power suppl) ganisation. . 2869-70
in tea industry . 2852 768  Manufacture of 1hcrmal
739 ‘Training of apprentices . 2852-53 reclaimed rubber . . 2870
740 Loans to Tca Estates . 2853 769 Government  of  India
741 Construction of roads in Presses . . . 2870-71
NEFA . . . 2853-54 770 }’ag‘ nationals’®  visit to
H S h . 2Bs4— ndia  and Indian na-
742 Rural Housing Schemc 54755 tionals® visit to Pakistan 2871
743 Netaji Inquiry Com- . X
mittee Report . K 2855 771 ﬁcg{sl}:rcd unemployed in
. unjab . . . . 2871
ills and tile
v (SN 7
745 Mmcral sands of l\crala 2856-57
746 Industries in Jammu and CALLING ATTENTION TO
Kashmir . . . 2857-58 I\)AATTF,R OF URGENT
747 Manipur handloom pro- PUBLIC TMPORTANCE . 2872...76
ducts . . . . 2858-59 Shri .
: : Shri Hem Barua called the
748 Sulphur  factory in attention of the Prime Minis-
Jasmar (Rajasthan). . 2859 ter to the reported decision

of  Pakistan and China to
negotiate alignment cf the
boundary between Kashmir

749 Scheduled Castes per-
sons registered with Em-
ployment  Exchanges in

Madras Statc. K . 2859-60 and China’s Sinkiang..
750 Registered  unemployed ‘The Prime Minister and Minister of
in Madras State . . 2860 External Affairs and  Minister
751 Industrial disputes  in of Atomic Encrgy (Shri Jawahar-
Singareni collieries. . 2860 lal Nehru) made a statcment
752 Import of cotton from in regard thereto. .
Pakistan . . 2861 R :
PAPERS LAID ON THE 2876-
754 Minerals in NLl*A 2861-62 TABLE 76-77
755 Sugar Wage Board 2862 (1) A copy of the Rubber (Se-
756 A.LR. Jamnm . 2862-63 cond  Amcndment) Rules,

757 Daily and Weekly news- 1961, published in Notifica-
papers  of Delhi | . 2863 tion No. G.S.R. 29 dated

the 6th January, 1962, under

sub-section (3) of section 2%

788 (Government-sponsored
newspaper in Dev Nagri of the Rubber Act, 1947. .
script. . . . 2863 (2) A copy of the Grant of
759 Rchabilitation of retugncs Loans to  Licensed Salt
from Last ’akistan . 2863—65 Manufacturers (Amendment)
Rules, 1962. published in
760 Portugucse and hn-ug- Notification No. G.S.R. 137
ners in Goa . . 2865 dated the 3rd February, 1962,

761  A.LR. station at Ranchl 2865-66 under sub-section (3) of sec-~
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PAPERS LAID ON THE
TABLE—contd.

tion 6 of the Salt Cess Act,
1953 . . . . .

(3) A copy cach of the following
Notifications  under sub-
section (3) of section 26 of the
Khadi and Village Industries
Commission, Act, 1956 :— .

{a) Notification No. G.S.R.
1053 dated the 26th
August, 1961, con-
taining the Khadi and
Village Industrics Com-
mission (Amendment)
Rules, 1961, .

b) Notification No. G.S.R.
58 dated the 13th
January, 1962, contain-
ing the Khadi and
Village Industries Com-
mission  (Amendment)
Rules, 1962

‘c) Notification No. G.S.R.
354 dated the 24th
March, 1962 contain-
ing the Khadi and
Village Industries
Commission  (Second
Amendment) Rulcs, 1962

[Damwy DiGest]

ELECTIONS TO COM-
MITTEES . .

(i) The Deputy Ministerin the
Ministry of Works, Housing
and Supply (Shri P. S.
Naskar) moved for election
of two Members, of Lok
Sabha to be members of the
Rajghat  Samadhi  Com-
mittec. The motion was
adopted. . . . .

(1) The Minister of Labour in
the Ministry of Labour and
Employment  (Shri Hathi)
moved for clection of onc
Member of Lok Sabha to be
amember of the Employecs’
Statc  Insurance Corpora-
tion. The  Motion  was
adopted. . . .

GENERAL BUDGET—GE-
NERAL DISCUSSION
General  discussion on  the
General Budget, 1962-63 com-
menced. The discussion
was not concluded..

AGENDA FOR TUESDAY,
MAY 8, 1962/VAISAKHA
18, 1884(SAKA)

General discussion on General
Budget, 1962-63 to con-
tinuc, R . .

(YMSIPND LS II—jr10 (Ai) LS—22 § 62—09n0
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